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Wednesday, ).lth February, 1948 

The _-\sst!mbly met in the Assembly Chamber of the Council House air Eleven 
.af the Clook, Mr. ~  (The Honourable Mr. G. V. Mavalankar) in the 
Chair. . 

STARUED QUESTIONS AND ANSWERS 
ORAL ANSWERS 

REFUGEE GOVEB!OfENT EMPLOYEES rn VARIOUS DEPARTMENTs 

222. *Kr. R. 1[. Sidhva: Will the Honourable J\Iinister of Relief and Rehabi-
litatiOn please state the number of refugees from provinces other than the 
<employees of the Government of India, employed in various Departments of the 
Govel11mcnt of India together ",;th their designations? 

Th& Honourable SIlri N. V. GadgU: A statement is laid on the table. 
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Mr. R. K. 8idhva: Can the ~n  Minister give UB an ideo. of the 
number of refugees? I do not want ~ . 

'l'lie lIonourable Sbri If. V. Gedgil: The total number is 6584 and there are 
innumerable categories and innumerable Qftices in which these refugees are 
employed. 

Itt. R. It. Sidhva: What was'the total number of appUcations received? 
The lIonourable Shrt If. V. G&cIgll: Obviou11y more ttia.n could be accommo-

'dRwd. 



568 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) j)ITH FER. 1941 
A~ RmFuGBE FulMB DEALING IN IliPORT AND ExPoRT TRADE OF INDIA 

: Z23. *Sh."i Deshbandhu GUpta: "(a) Will the Honourable _Minis!.-r ,,/ Com-
merce be pleased to state how mauy European Refugee finus engaged in .l!;xport 
and Import trade are still operating in India? 

(b) What is the value of Import and Export lioonoos granted to such nrms 
in the years 1945-46 and 1946-471 

(c) Are Government av.al" of the fact that these firms enjoy certaiu aclvan-
tal!es over Indian-owned firms? If 80, what steps do Governmi:mt propose to 
take to remove the grievanees of Indian firms in this mutrer? 

The Honourable Mr. O. K. Bhabha: (a) and (b). Government haw'no in-
formation on the subjeot. 

(c) ~  Sir. The latter part of the question does not arise. 
DEVELOPMENT OF FOREIGN MARXBTS FOR INDIAN GOODS 

+224. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased t{) state ",hs.t efforts are being made to step up n"ports of 
miners;. aLd fowst produces in order to secure foreign exchange? 

(b) What are the prospects for the development of ~  market.s for tndian 
fin;shed gODds? 

(c) What action "do Government propose to take to win the trust and .C'H,i\W;ll 
-of £oroi1'"1) l.Uy0l'S in 'the irltcrests of India?" . 

The :tI;juourable 141:_ C. R. Bhabha: Ca) The question bi the stel'ping up of 
the export, of minerals with a 'view to the securing of the maximum iJUlOunt of 
foreign exchange must be considered against the general hackgroWld of the 
country's own industrial programme, her strategic requirements lIf these 
minerals and the need for paying heed to the conservation of these valuable 
wasting assets. In the circumstances it will no doubt be appreciated tbat " 
vigorous export policy of the kind advocated by the Honourable Member CIl.n 
scarcely he fo:lowed with regard to this class of commodity at this juncture. 

In the case of farest produce, emphasis must he laid on the countr.v'6 require-
ment.,. and the need for judicious explicitation of the available timber resources. 
It has bcenfoilnd possible, however, to increase the quota of various txp,'s of 
timber to 72,000 tons in 1948 a8 against 26,800 tons in the previous yenr. 

{b) ':Cbe prospects for Indian goods in overseas market are certainly bright 
proyided exporters irr India conform strictly to standards and quality,. ano 1,he 
d')sest attention is paid to the needs of these markets. It must be under8tood, 
however, that the availability of goods for export is not unlimited and thut 
conditions of supply and the country's own requirements must to a large extenD 
determine the quantum of the supplies available for overseas markets. 

(c) The trust and goodwill of foreign buyers can only be won by the busi-
ness community in India maintaining the high st&ndard and quality (1f the goods 
they export from this country. Government on their part Me alive to the need. 
for retaining and expanding their overseas markets. and the recent setting up of' 
an Indian Standards Institution is It measure designed to improve the quality 
and standard of Indian goods. Government have ruso Imder consideration the 
question of the formation of exporters groups in respect of various commodities 
to which they propose to entrust the task of ensuring that the goods that are 
exported fram this countzy ue SUGh ss will readily command the confidence of 
1)verseas huyers. Our Trade Commissioners abroad have also been instrnct.ed 
to give the maximum IIBsistanoo to the trade both here and abroad with a view 
to poplllarising Indian products and to bring to the notice of .the Indifln manu-
facturer sucb information as may be of use to him in retaining and expanding 
biH trade aversellB. . 

t An ~  to thi. question I"id on tt.e table, the questioner be!Dg abient. 



STAnRED QUESTIONS AND ANSWERS 

RII.EXl'OBT 0]' JUTlII PltODVars<TO SOtrTll AmuoA BY OlIIBTAlN MIDDLE EAST 
AND EtrBoPtiN 00VJl"l'Bllis 

. t22&). *Shri Deahbandhu Gup\a: (a) Will the Honourable Minister of Com-
merce be pleased to state what are the quantities and values of jute products ex-
JIOrled in the years 1945-46 and 1946-47, to North African, Middle East a.nd South 
European countries. respectively? 

0» Axe Government awa.re that the bulk of these jute products afe being re-
exported to ~  Africa constantly? 

(c) If so, in view of Government's declsredpolicy of applying economic 
aanctions against South Africa, do Government propose to control the export to 
such countries so as to stop re-export to South Africa? 

The Honourable Ifr. C. R. Bhabha: (a) A statement Containing such infor-
mation as is readily available is placed on the table of the House. 

(b) and (c). Exports of jute and jute goods to all countties is strictly con· 
lrolled and only such quantities are allowed to be exported as are considered 
adequate for meeting the mirllmum requirements of these countries and con-
IliBtent with our supply position. It is true that there have been some leakages 
In the past, but it is hoped, with the co-operation of the Governments of the 
eountries concerned which has been wholeheartedly promised. that such ra-
cports will not occur in future. 

+ Answer to this qnestion laid on the table, I.he questioner being ahsent. 
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ISSUE OF EXPOBT LICENCES D"JIDfG HH5-46 AND 1946-47 
t226. *Shri Deshbandhu Gupta; (a) Will the Honourable Minister of 

Commerce he plca.ed to state the nWllocx allu value of export lIcences that lapsed 
during vbI' years 1945-46 and Ul4t\-47 on ~  of the failure of licence-holders 
to l1tijise them? 

(b) .Is it n facL that fresh licences were issnell to marlY such fums in spite of 
the lapsing of their previous licences? 

(c) If so, in how many .cases and on what considerations were they fI() 

inued? • 
The Eonourable Mr. C. E. Bhabha: (a), (b) and (c). The informati?ll re-

quired is not rCfHlily ayailable. ~  a :arg(' number of licences are issued 
annually, the time and labour in.olved in collecting the information will 
scarcely be cOllUnensurate with the results achieved. I may add, however, 
for the il.l.formation of the Honourable Member that if it is found in an indi-
vidual case thut u licence holder is not capable of utilising his licence, no 
further licences are issued to him for export of tha.t commodity. 

INCLUSION BY U_ N. O. OF IRRELEVA.NT isSUES IN KASHMIR A...'ID JAMMU 
QUESTION. 

227. "Shri Rohini Kumar Chaudhuri; (3) Will the Hon:mrable the Prime 
Minister be pleased to state what were the reasons for referring the Kashmir and 
JIIIDmH ;ssue to .~. . I'kcuritv COllncil :md who referred it so? 

(b) III view or th" subS('quelll' ~ n of the 1.: .N.t>. to include in the Kashmir 
sud Jammu question other incievallt iSRucs, haye Oovernment withdrawn their 
applieation from the COllllcil or do they propose to do so? 

The Honourable Pandit .TawaharlaJ. :Nehru: (0) The Jammu and Kashmir 
State issue wus !'efcned to tIl(> Security COUlwil of the United Nations by the 
GovenllllCut 01 India. The Goverllllcnt of India have, however, kept in close 
~  wit.h the Goyernment of Kashmir and consulted them whenever necessary 
or possible. 

The reasons for the referent'e ltre fully set out in the memorandUlll present-
ed to t.he ~ .  COUllcil, which has already been published in full. atHl a "opy: 
of \rhie-h has heen laid on tIle' table of the Hous(·. ' 

(b) Gon>1"lllnent. of India h,we lIot withdrawn their application from the 
Council. nor has an.y quesUClu of withdrawal of India's con\plaint yet arisen_ 
No final decisions haye so far been taken bv the Security Council but it has 
bf'CIl proposed to set up a Commission for f'he specific pti"rpose of iu,"estigating 
facts and exercising mediatory influence. As soon as the present st·age of' 
negotiations is over. Go\'ernment propose to make a ~ n  before the 
House. 

Sir. I Illay add t<> tbis l111swor that yestf'rday· our ~ n presented an 
llPplication to t.ile· ~ .  Council for adjournment. They stated in it that a 
stage had been reached when they had gone as far as they could in this maUer, 
and they required to have consultations with their Government. I do not yet 
know what the result was, as it must· have been presented only la,st evening_ 

• !But in anticipation of tlle approval of the Securit.v Council to this motion of 
'adjournment they intended stllrting from New York today on their way nook 
to India 

.Dr. B. Pattabhi Sitaramanra: Is it a:n adjournment 8ine dIe? 
'!'he lloDourable Pandlt. lawaharJal Nehru: I eannot say bee.ause the thing 

lias not been decided. They asked far an adjournment to a fut.ure uD.fixed date. 
Dr. P. S. DesJunukh: Whafl would be the position if this application is 

refused? 
lttr. Speaker: 'l'hnt would h"ollypothetical at this st;age. 

tAn.",(·, to this Que.tion }nid ~  the table, tbo quest,ioner being abseut. 
:::Not print<!J in these debates. A COJlV has been plae.ed in the Library of· the Houae.-

"Yd. of. D. " • 
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hll'OSITION OF RESTRICTIONS ON SALE AND T A ~  OF NON-lfU8L1M 

PROPERTY IN PAKISTAN 

·:228. *Shri Damddar swarup Seth: Will the Honourable Minister of Uelief 
BJld Rehabilitation be pleased to Htat.e: 

(a) whether Government are aware that the C,oYernment of Pakistan haye in 
their Dominion imposed seVl're restrictions on the little or transfer of immovable 
propprty of those non-Muslims who desire to lelwe for India, while no such 
restrictions have been imposed on tIle Musiims of India who have l"ft Ol' are 
about to leave for Pakistan; and 

(h) if the answer to part (3.) abo\'" be in the afiirmati\'e, whether (;ovel'll' 
ment propose to take up the matter with the Goveonnent of Pakistan or impose 
the same restrietions on the sale or transfllr of property of the Muslims le.aving 
for Pakist.an 1 . 

The Honourable Shri N. V. Gadgil: (a) The leg.ll rest,rictions on th" sale or 
tran&fer 0' immovable property in West Punjab ure embodied in the West 
Plmjab Ordinance !\o. VII of 1947. Apart from this, the various Province" 
of Pakistan have adruillistrativ"Jv banned movement: to outside the l'akistan 
DomiJ,ion of various artides, Iron:. time to time. Sale or transfer of imrnrwabJe 
proT'"rty in EaRt PunjAb are governed by a similar legislation, name:y. th" 
East Punjab Act XIV of 1947 3" amended h.' the East l)unjab Ordinanc.· ~ . 

IT of 1948. 

This Act as thus amended hng been extel1dnd to ihe Delhi Provine.· fllHi 
.Ajlller :uu! 1\Ierwarll. Government. 1m"" also rl'coll"crnend,·d the adoptic:1l of this 
Jaw by the other Provincial G01"€n'nrncnts nnd Sb1k·s in the Indian Union. 

(b) Does not arise. 

XEGOTIATIONS·lIETWEEN INDIA AND BUlnlA ON LINES ~  A ~  . 

TREATY 

'229. *Shri Damodar Swarup Seth: Will the Honourable the Prime. Minister 
'be pleased tv state:1 

(1'·' what ~  if 11llY, blH so hr bee" Hl:Hle in the dir('ction of negotinting 
an Indo-Burmn t.reat.,v 011 the lines of the tr.-·i,h' n ~ .  between ill<: rnited 
Kinwlom and Burnll.; and 

(b) if the answer to porl (a) 3ho\"{": ht· in 11,0 :"·g-ati",>. what. the l'eH<;(ms for 
the delay are? 

The Bono1lr&):)le Pandit Jawaharlal Nehru: (a) and (b). During t.hn ~  of 
the Prime Minister of Burmn to Delhi last Deeember, there was n preliminary 
,.and infonnal exchange of views regarlling the sctt:ement of certain ~ n  

outstanding between India and Burma. It n~ fhen decided tha:t in th" near 
future there would be an exchange C1f missions for the TlUrpOf;e of detailed dis-
cussions. We are in commur.iC'ution with om' An>i;(lssador in Burma ~ T n  
~ visit of a Mission from Burma. " 

~TA T OF INmAN COMM"ERCIAL CoNC'E'RKS IN FOREIGN COUNTBlES 
~ 

230, *Dr. p, S. Deshmukh: (lI) Will t.he Honourable Minister of Colhnwl'Co 
be pleased to state whether any foreignconntry offers any 'faciJitimo. to :-ndians 
for tbe opening alId establishment of commercial concerns? If ~ . whnt Br6 
the countries and what are the rules lind regulations governing the ~  of 
sucb concerns? 

Cb) If Government nre llot in pr.ssession of ti;is infor;"at-ion, do they propose 
-to obtain it from Olll' F.mbfLsHi,.·s, LegHtiollS or Trade C'l1nrnissioners· Htau 
etRly date? 
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(c) A re there any restrictions I\H regards the manning and staffing of such 
, ,comm(,rc;al concerns? 

Tile Honourable Mr. O. H. Bhabh&: (a), (b) and (c). Government, have no 
information on the subject. but it is extremely unlikely under present condi-
tion, that any foreign eOUlltries wtlJ offer facilities to Indians J.or the 0 n ~  
.and establishment. of commercial concerns in their country. Inf.ormatlOn 18 
however b"'illg collected from our ~ and Trade COllillii6Si?ll.ErS ~  
regarding the restrictions, if any, which have been placed on Indwn ~ 

men felting up b)lsiness concerns abrcatl. This information will be 'Placed on 
th,> ~  of the House in due course. 

Dr, P. S. Deshmukh: Does the Honourable Minist.er possess any information 
at /,h" present moment? 

The Honourable Mr. C. H. Bhabha: I have said that Government hflve nc 
inforn>ation nt t.he morYlfmt on the ~ . 

Shri M. Anmathasayanam Ayyangar: 1£ after the receipt of informClGi01\ it, is 
f01J!lO that there fire restrictions either absolutely prohibiting the opening of 
co[JJm"rci,,] C",llCe.lllS in foreign cOUl1trills 01' allowing our naticnals to b., agt'uts. 
,etc., in those cOJtntti(,s of Indian f'Ollccrns. will l'eciproca: steps be taken in this 
cawltry iUlpOHtng l"t'strictinl)s Oll fol't'ig-n l,l1sinessn1en here? 

The Honourable Mr. C. H. Bhabha: Suitable action will be taken after the 
receipt of informaticn, 

Shri H. Ananthasayanam Ayyangar: h the Honourable lI.finister aware that 
already ill no eounb-v in the wodd am Indian nationals allowed t<> CIU'l'V on 

~  'l'hprefore ':,"ill steps be j "ken to see that foreign nationals ~ not 
allow('(] t,., cnrry on their business her;.' except through Indian nationals in this 
country? 

The Honourable Hr. C. H, Bhabha: The first part of this question doe", noti 
ari,,' rmt! ;t is Ilot COl'l'pd" 

Dr. P. S. Deshrnukh:,Uocs the H""ollrnhl,, Ministf'r know the present extenli 
of inVf'i:;hl1ents j!l this f'otmtrt of ~. .  ~ n  ~n hp. m-ve 118 fln idea? 

The li:Jnonrablc lIt. c. !to ~~  ~  s,::" ~  .~ arise cut, of tbis 
'que"tion nt, nil. 

RULES re ESTABLISHMENT ~  FOREIGN CONOEBNS IN ninU 

231. "'Dr. P. S. Deshmukh: Will t.he Honourable the Minister .of Commpre" 
~ pleRfled to state: 
(0) whpther "my rules and regulations have been framed for regulating the 

starting of business COllcernB by foreigners in India; 

(b) if ~  whether (JoVt'l'nnwnt propos" to lay a copy of the ~ on the table 
,of the Honse; 

(c) whllther flny provisions hu"" ~  made so as t" ~  that, Indians aTe 
givell all f>lcilities of training ill those concerns; and 

('d') ",hM, model h",;'hr,('l1 follO\n'rl in framing tlue rules referred io  in part (a) 
abf)ve? 

The Honourable Mr. O. K. Bhabha: (0,) No, Sir, 
(b), (0) and Cd). Does nct arise. 

Shri . H. Ananthuayanaui Anangar: May I lmow why th!1 rul!1S have not 
been framed hitherto and if thev will· be framed immediatelY? 
The Honourable Mr. C. H. 'Bhabb&: As I said, on ~  of information 

from other parts of the world we will consider them Bnd see what ~  Tul"s 
can be framed. 
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Shri M. Ananthasaya.nam. Ayyangar: May I 1.110W when this inionnation is-

expected, and whether it will be implemented immediately Oil receipt of infor-
mation from fl. particulm country? 

The B.onourable Mr. C. H. Bha.bha: Yes, Sir, ycry early HepB wi:l be taken. 
Dr. B. Pattabhi Sitaramayya: Appui'ently the Honourable Miuisbl' is in 

possession of certain information tllu.t certain countries at least do not permit 
OUl' c{)ncerns to be stalted there. Mav it not ~ reasonable to start with the 
framing oi rules in regard to those coimtries at the outset? 

. The Honourable Mr. C. lL Bhabha: As I said, full or detailed in/ormation 
CIll the subject is not available. to Governmeut,. and in the absence of complete 
data GovennneL1t are il0t in a posit jon to lay down genel'nl ~. 

Dr. P. S. Deshmukh: If there are 110 rules and regulations, is there anything 
f.lsc on whiell the Government of Illdia', policy is bnsed, so for OR ·this matter 
is ('oncerned? 

The HonOUrable Mr. C. H. Bh&bha: There is no definitc' polic:, on the sub-
ject at the moment. 

Dr. B. pattabhi Sita.r&mayya: Will it be righf lo ~  thnl· it is n policy of 
ariit ? 

Mr. Speaker: Order, order. 
Dr. P. S. Deshmukh: When shnll we be in a position it) knOll t1wt Govem-

mont has at least some idet1 of ilealing with thiB matter even if rule, and regu· 
lations are not framed? 

The Honourable Mr. C. H. Bhabha: As 1 said, we !II'" uwaiting the receipt 
of suftieipnt, d!lta and inforll1Bt-ion. Honourable Member, are uwor" thHt the 
whole of our "omp"ll., ~  i, uncleI' r"\'iew at the I1l0ment· and suitable 
uction will be taken to amend that ,\(ot in the Bill that will be present€d to the 
lef'islature. 

Dr. P. S. Deshmukh: Are we to suppose that. foreign concerns m',' [it present 
a]]owed to do what they iike") 

The Honourable Mr. C. R. Bhabha: 'fhut is so, because there i<; no distinc-
tion hetween lniliun find forp,ign coneerns under OUr present Companies Act. 

Shri M. Ananthasayanam Ayyangar: If there is no policy as yet, may I 
kJlow how the Companies Act is n~ to be amended '/' Have Government 
evolved any policy regarding foreignerR opening ~  in thiR coulltry'? 

The Honourable Mr. O. H. Bhabha: As I said, the matt",], ~ being consider-
ed by Government. ,I 

RULES rp ENTRY Of' FOREIGNEIlS INTO INDIA 

232. *Dr. P. S. Deshmukh: (a) Will the Honourable the Prime l'I'finisl-er be 
pleased to state -if nny rules and regulations have been framed for controllin::; the 
entry of foreigners into India? 

(b) Is there any reBll'iction as re::;9rd5 thc number of ~ permitted to· 
enter India? 

(0) If so, what is the munher for each eoutltrv and if not, do Government in-
tel!<l to impose any restri(ltionR? .. ". 

(d) Do Government intend to frume rules for supervising the activities of 
foreigners in India? 

(e) Da Government propose to makf' it. obJigat<>ry {or foreign firms to employ 
Indinns? . 

The Honourable Paadit lawaharl&l Nehru: The .~ n naB been trans-
~  to the Ministry of Hom(l Affairs nnd will he 9Tl!,wered by the Honourable 

Minjpter for H9ID<' Affairs (In the 19th instnnt. 
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RUf.ER re Th'VESTMENT OF FOIlEIfTN CAPITAL IN INDIA 

233. *Dr. P. S. Deshmukh: (a) Will the Honollmble Minister of Co=erce 
be pleased to state whether I;here are ally rules governing the investmeuu of 
foreign capital in T nelia ? 

(0) Have Ilny rl'l", go\'el'ning the employment of foreigners in blt;;in'llls 
COII'-"'ruS ill India been iru III etl ? 

The HonOUrable lI[r. C. B. Bhabh&: (aJ No, Sir. 

l.b) No. ,.8ir. 

Shri •. Ananthasa.yanam Ayyangar: May. 1 ask the Honourable' Minister 
whether 1Il the recent collference of industrialist;;; heid by the Industry an4 
SUJ)ply Miuistur, one of the resolutions that ~ passed wag how far foreign 
,;al'ital should be allowed to he illvr,ted ill ~ country. If that was BO, may 
1 blOW what stepR have been taken ill that regard? 

The HonOUl&ble Mr. C. K. Bhabha: .\s 011 onother ocoasion. I have meu-
n~  that the recommendations of the n ~  <"onferenee ~ -being cor-

~  'll1d a sllitublc polic<y will be amloullced. 

Diwan (fuaman Lall: AI'" thf're any n . ~ which discriminate against 
I ndians in the mn Her of Atarting busine,o,-"in thoM) countries2 

The Rol1ourable lI[r. C. B. Bhabha: There may be such countries. 

DtwlUl Oham&ll Lan: Wh.\' iH llot it p",;iLle for India. to take reciprooal 
Hction against such foreign busine;:s meu opl'rating in India? 

The Honourable Mr. C. X. Bhabha: III the abseneo of any definite informa-
tion 118 stated by Itw in answer tl) It prmio\ls ~ n  we are trying to get all 
ilvailahle daw before' tltlting ,my aefion. 

Dtwan Ohaman La.Jl: How long doeR 1Il\' Honourable friend think it will talw 
io collect tho data tl nd collle to a decision? < ~ 

The JloI1ourable Kr. C. B. Bhabha: Very soon. 
Shri X. V. It&math: Sholl w(' ~ . the 1st April? 

The lloDPllrable Mr. O. K. Bhabha: I alll )mable to giv<? any specific dilt,e 
at the moment. 

! Dr. P. S. Deshmukh: Can th" HonotJro.bl,> :>.Iinist-er give "IlY idea now of 
th.> ext.ent of. IDTUsted foreign capitol in Indin? 

. '!'be B'o.aourable Mr. C. X. Bhabha.: Th"re are valiolls ,estimates, As tile 
Honourable Members of this House are o.wru·,,, tne Rescl"VP Eank is n~

the daw which will be I think on II Hubsequellt occasion nnnoullced I,' ti,,, 
House. 

RULES re . ~T nt' ~ LABOUR IX I"DB 

2M. "'Dr. P. S. Deahmukh: (a) Will the HOl1ourabln the Prim", ~n  In' 
pleased to 'State if there are any ~ n  on the employnwnt (Ii lOl"foi'l'll 
labour in India? If ;;0. have 8.IIY specific rules been farmed? 

(0) Do Govermlltlllt'propose to n~  It cop\" of RIll'h rules on the, table, of th" 
House and if rules have not becn framed. do Government ~ to do ~  110"· '.' 

i'b.e lIonoIIrable Pandit .Jawaharlal )JehJu: (a) The Government of India 
hu \'" not Imposed any rest.riction on the employment of foreign labour in India. 
In ract. foreign labour is hardly employed in India. 

(1, ~  rules Ilave \tC'(>ll made yet nor is it considered necesSlll'Jl to make any. 
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DISCRIMINATION AGAINST J;-;DUN i.AJlVUB 1'< OTHER ~ 

235. 'Dr. P. S. Deahmukh: (a) Will the Honoumble the Prime . n ~  be 
pi"""kd to state whether Government ure aware that Indian labour i,; dis'Till,i-
natJ:'ll II-gainst in many n ~ i' 
(b.l If 80, what Skp5 do GO'o'erlllT1t'llt ~  to take to bring .. bout 

amelioration of t.he conditions of Indian labour ~  in oth"r cOlluU'i&;! 

The B.onourable n ~ Ja.waharlal Nehru: (a) les, 'Bu, in some countriea. 
(b, The re,poll8ibiiity lor ameliorating conditions of labour in. countries. 
~  India devolves on the foreign n ~ eonccrnod !>nd ..u that th\t 

Gm'ernment of India GUll do is ~ make ~ repr,,·;;ent.;;.tions tu those Gov-
"rnLH'llt... This they are malqng from time to tIme through their represen-
t:i.t:ns. In t.w" e"1mtrieR in particular, Ceylon and Malloy&, there are AGents 
of th" Goyernment of India specifically to look after the interef'tR  of lnditm 
h,bollrt'rs .. 
Shrl •• Anmtbaaayanam Ayyanga:: Will the H()llourable ~  b'y '" 

illtroduce legislation to the efiect that in eMe our lndian labour is discriminated 
agaiIlJlt in foreign countries reciprocal treatmf'nt mo.y be meted out ~ . 

Though thf>re is LiO ~ ~.n k.bo1;!" here ~   ~  far (18 Ceylon and other 
countries Rre concerned, there may be similar employment. With r,·.,p,:et to 
p"Utie'lj matters, Much legislat.ion has uh'eady bL,on introduced. In l"t'spect to 
iRbour cDnditions. is similar legislation under eOlu;ideration,. 01' will jt, be int.ro-
d nee,1 at a. short (1;;. te? 

'l'he lIoIlourable Pandit JawaharlaJ lITebru: :\8 the Honourable Membt'r bim-
sdf poinW out this would apply to Nnmtri('s like ~ n  and may b.>. 1:lunna 
too. It doos not· apply ~ ~  f" W"ht'>rn enllntneH },(,cause there is 110 511eb 
lallo'll' ho:rtl. In regard to Ccy:on :lild Burma, therA iH hardly any GeylO\lOric or 
Bmmcse herp. \V" Tnn,," possibl)' !,ass "OIll!' special ~  which doc·;; not. 
dI,'ct anyhody but which mny }I(' ~  t<> 'si!'!'" OUl' ~ n n . As a 
mnt.tt'r of fact, in regard to Ceylon und in regan] to Bunllll. w" are dealing witb 
tl",,;.· Irovemments and ll(·got.int.in!, with them all t.h" time. It would hlirdly 
bE' prop<er for us to take any st"T'" ",hi .. h would put ~n end to ~  . n~. 

Mr. R. X. Slahl'a: 'L'ndeT the rules. can a member put mnre thHn five 
questions't 

111:. Speaker: Th(· IIonoUl'nl,k Me'ml,!']' j" 
Dr. De"hmukh to put question Xo. 2Bi'i. Ie 

Mr. It. Jt. Stahl'a: Yes. 

l,c-rhnps ~ T n  to n\y ~ .  

thAt we 

Mr. Speaker: The r.eason was that one of his queRtiollA was not allo;wered. 
'l'h,· Honourable the Prime Minister stated that it i8 transferred to another list. 

ANTI-INDIAN PROPAGANDA BY PAKISTAN IN MIDDLR EAST CllUNTP.11N 

236. "Shr1 V. O. lteAl'a R.ao: (a) Will thc Honourable the Prime Minister 
b" ~ to 8tate whether Government are aware of the anti-Indian ~ 
by PskiB.tsn in the Middle East and if 80, what stops are being taken to .. oun-
tPrIlet the ssme? . 

(h) Which are the ~ n  .. ~ in the Middle· East whem the Govcrnml.nt of 
India have established Embassiee? 

(C) In such of the countries where thr·re ure no embassies at present, whitt is 
the channel of diplomatic relations and what ~ liTe being taken to give the 
tnlEl version of th3 incidents ill India to the people of those ('ounkiee? 

'l'he Hoaourable P&D4lt JawdarlaI lITehru: (a) The Government of India 
hllve from tillle to time seen reports of anti-Indian propaganda carried on in 
the. Middle ERst countries. Tt. is one of the dl1ties of our, n~  in 
{h('.I1e countries to oounteract this kind of J)1'OPAIlIlancia. 



(t..j An Indiull Embassy has all'eady been !lpened in Iran ~  it is ~  
that GU" Ambassador-designate in e,kin> will tlht:>rlly present his ~ .  
Th" Government of India hUlo abo "grocu to t.>xcuu.uge Amh!l8.a.dord with 
Turko,Yo and discussions fur the ~ n  of diplomatic relation. ~  

l"l'dnb!urdal1 are ~n progl'C8S. 

\c)' 1'iJc British representatil'b are ~  p:-csent ~  ~ <;>ur n ~  
ill tile C0tllltries where wo have no diplomatic ml1!SlOns. Publicity matenal 
relating to India is supplied to the .British revrewntatives in these 00 Wltrieil, 
a;; we:! as to association:;, neV""jJajJers and indi\idullls who ask ~  them, A 
trU" .• "X'0UUt of events in IuJi;;, !S abo broadcast to thf.l6e oou!,tries 111 th", 
external servlce8 of All-India Ihdio'-

Slui V. C. lteSava B.ao: Is Uuvel'llmcnt aware, after :r"U'OZ Klian Noon's visit 
t<> th.; Middle East, that anti-Indian propag!\llda has burnt into violence and 
what "teps lOre (iov';rlllneut takillg "to cuuntoract it? 

The Honourable Pandit .J&'\Vahadal Nehru: The Government is awue of 
that, 1 do not quite know what tho HOllournble Member want. me to lilly 
with ~  to the step;; Wt. 111';; t,aking, There are the normal steps to place 
n .. • r»ot",; and the truth bviore the publio there! 

Shri H. V. K&math: Apart fre.m n ~  do Government propose to send 
~  and cultural missions to :\Iictdle Ell.8t? 

The Honourable Pandit .Jawaharlal Nehru: :\0, there lS no such pro!iOsal 
at n ~ n . 

Shri H, V. XamatJl: Will they consider this proposal? 

The Honourable Pandit JawabadaJ. Nehru: I do not 'luite understlUld ~ 

h,,,,ineh;; uf sending goodwill wissions. I do not quite know what it means. 
rfh,.!1'>(' Ilti,:;.,sioJ.Js :11'0 nonna1:,v S('llt ~  there ure no embassies. 

Shr! H. V. Xamath: Where' there' i" even II regular emhassy, a mission Ilk, 
thi .... IIH1Y hOlnetirnt:'.s do SOllle goud. 

The Honourable Pandit Jawaharlal Nehru: Hut th"ge casual missions 
l'O;)U;il'b ahout nannally do Ito(. do good to anyone, 

Shr!. V. O. ltesaV& Rao: Fur the better uudersttmdillg of the Middk Eli," 
0 n ~. will the ~  ('<JllsidC'r tll .. question o! publishing pazuphlets 
ill Turkish, Arabie fInd nt,her Iallguages:' 

8hri X. Ananthasayanam Ayyangar: III those countril'8! 
The Honourable Pandit J&waha.r\.a1 Nehru: I suppose 80. No doubt it is 

til, business of our elllbassi", t hc!',' t . ., iODue pamphlet" and such other publicity 
1ll.teriaLs alld if th<'y do so til\',) dc, so in the language of tho particular country 
c'>Hren.led. 

Shri X. Anantbasayanam Ayyangar: ~  1 IIBk the Honourable Premiel' if 
any !'tap" arc heing taken in hi" d<:pnrtment to have I/o separo.te secretariat t,,. 
dl",1 with yarions matt-ers tha.t (''ow,' from the various provinoo8 to give :infor-
,"ation, t'U study their cnltu)',', their lunguag€:, their religion, etc., BO as to 
enahle our embassies t<> ('01lt"e( thelll and give t,hem information as to ",-hat 
ought t,) be done to spread Ollr ('ultllre lind also to get oUl'S€<lve-s in touch with 
the[!l? . 

T~  llonOUrable ~ Jawaharial !iehnl: I have not quite grasped th" 
que&t,on, T~  HOllClurnhl" Memhl"" aRked me to get in touch with provinces, 
j" study their .......... .. 
Sh.ri K. Ananthasayanam Ayyangar: With diJIel'llnt countries, Thoro was 

" proposal that an indC'pelldeut organisation should be' eetab:ished. 
Kr. Speaker: I am afraid 1111 thi" ~ n does not ari8e out of this parti-

culac ~ nn. -
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Shri K. Ananthasayanam Ayyanga:: Arising out of the questi
on that my 

fri('nd put, as t.o whether palllphlets and periodicllIs. .......... .
 

Mr. Speaker: n ~  for the purpose of pl'opagnnrlll :mil giving the COlTecb 

~. 

Shri •• Ananthasayanam Ayyanga:: Is there any mudilllery ill 
hi,; JOl'ilri-

mentto study individual prohl"rng of .. neh eountry WhPl'C pm
lwssil's have bf,etl 

sent, so that we may be in touch with th"", , and ~  ",lint kiml of propogan,b 

hnq to be clitTied on" 

The Honourable Pandit Jawaharlal Nehru: I mn afTn;,] theJ'f,iq n
o sueh real 

~n n . \Ve get full repfJrts frolH ou!" nmbasg .. . ~  n . ~  pte., n.nd l.,Vl' 

Also ;,';(Jf> some kind nf vamphkr,; for more or les .. ilq)i\rtnw
ntal tFe. It Ill".' 

~ d"siml,l" t{) extend thnt and giy,· it, a wider fielrl. Hut nOl'n
.lally we sen,] 

.oU]' l'{>sumes alld pamphlet;; 011 \\'()r>l polit.ies .md intNlluti
oll,,1 couc1itiollS lie 

OIl" ,Lplc!lU[,iic representatives. The Foreign Offic." does not,. 
so fill' as I klJ()W 

uSlIP,jy deal with the public in (c'rms of propaganda directly in it
s <JWn country. 

Th9t iH the work nf tlw Home Departnwnt 01' t.he lilformatioll Publicity 

Depart,menl. 

Shri Rohini Kuma: Chaudhuri: ;o..fo\' I know whether tlw Gow
'rnnwllt ,)f 

lndi" k,s all\' conllf:ction (II' ('ollb'"l OWl' OW l"do·Br;tif;h
 Goodwill Tvlissklll 

""h:i(", \'C'ccntl:,-toured tlll'oughout 111<1;" 1111,1 ",h,·tll,,]' thrti 
\li88io11 could 11 .... t' 

b., uti:ised t,) tour the ~  .. E,..><t n ~ '? 

The Honourable Pandit Ja.waharla.l Nehru: I have not, heard cA 
~ \fissioll. 

Shri. Rahini Kumar Chaudhuri: This Mission went to Assam. In it the!'" 

<ll!'<, F,m'opC>1!lS, Englishmen nfi well as Indians and distric·t 
officer .• weI',: Ilsk"r{ 

to 1'I'('(oiv(' the }fission and gin· tlwm tea, IlllH'h l",tl rlinner.
 

The Honourable Pandit Jawaha.rlal Nehru: ~~ th0 G(,vpnmwnt of 

India or "lly other Governmmt has nothing to ao with it .. 

8hri R.  R. Diwa.kar: In adilition to what the embassies are 
doing, lnoy I 

know "'l,"t is being done hy th" Department of Infonnation in Ind
ia? 

The Honourable Pandlt J'awaha.rlal Nehru: That is for the Inform
ation De-

ll;H1Itlf'llt to . ~ 1 11lny !-lay that therr is nt t.he present mnn\ent rr -rnrbti1
1 

amo,,,!', of o\'erlal'ping or ('all it ~ if you Hlte. Foreign jll'opngQndu ('1111 

t,e .hlW through the foreign offi,'p uf; ulso through our InforrnHtiol' t
llld Publicity 

nepnrtment and the matter hUB to he cnorrlinatcd, I think, 
in order to sehi""" 

T ~n . 

Shri R. V. ltam&th: Is it !lot. po""ihl" for cnlturn] miHs'olls t
o perfonn URt'-

>luI hTll'tiolls which an "mhasRv "annot rlo? For in.tnn"" " mi%ion
 ('an esbtbli,h 

htiwnte ('ontacts with T ~  anrl popular institllt.;ons or the country. 

Mr. Speaker: 1 am ~ ~  qUf'Rtimk of tlmt tyP(' would invoh'(' ,rliscl1ssioH< 

-11nl1 :-;uggt?RtionR for artion. 
. 

Shri H. V. Xamath: T~ it not po".ihl" for c\1ltllral n~ to ~  Ii usefil! 

~ :: ~T ~  ......... , . 

Mr. Speaker: Thnt ;" n nlllt"pr of "n;nion. 

Shrl ll. V. . ~ T-thp,·p 0"" ~ nn n  fnr oP"rling n ~  to per-

4'o,nn useful tn.oh ",hi"h pmhnop;,:. cannot perform 7, ,. 

Kr. n ~  'rl,nt ~  hnR !lh'l-'nrlv ~ n n ~ . 

2:31. "Giani ~  Singh Kusafa:: (a) Will 
n ~  he n~  h ·L . . ~ . .  . /' f, f",,..J· 11. 

~ n  n. ~ ~ ;:,vqr." .. ,' 11 q" ~ .... " ,,,,I ~ T  

fl,) Tf c;;n, 'W",,1 ~ .  (1",'\1'" ~ n "'f'j 

tho B'onourah1e tJ;,· r"i111' 
"'nV8rl1mp ... t ()f Indi" .... , ) 

. "'''1[, the ~ 0n  



• STARRED QUESTIONS AND ANSWERS 

((OJ If total evacuation of Hindus and. bikhs has been decided llI,on, within 
what period do they prol'ose to complete Itry 

(a) What extra n ~ arrallgements :n'e the GO"emmcnt of hldia l'rovid-
ing fur their speedy evacuatIon? 

(e) Are the n ~n  of Pakistan p.repared to p.rovide the ~  transport 
facilities for the evacuatIOll .of non-Muslims from Sind, as they dId for the 
evacuation of non-Muslims from West Punjab and N.W.F.P.? 

nui Bonour&Jd,e PancUt Jawahatlal Nehru: (a), (b)' and (d). The policy of 
the Government of India has been not to encourage the eYUCuatioli of D,on-
MUBlimll from Sind, hut at ,the same time t-o provide all facilities for transport 
to India fur Buch non-Muslims as desire to leave Sind., In furtherance of thi& 
pohcy, facilities have been pravided b"r"us as far as lie in our power for non-
MUiOlin\a to leave Sind by Bea, Ol' railway train. This prooe.ss however was 
delayed from time t.() time owing to the policy of the Sine Government and 
certaiJa restrictioD.simJ!Q8ed by it. Reoent trrllll,U! have made it clear tB.at it 
i8 exceedingly difficult for non-MuBlilns to Jive in Sind owing to lack of protec-
tien and opportunity for leading a nonnaI life and carrying on any prai6llsiatl, 
The Goverumeut of India thereupon imp'flBBed upon the Pakistan GoverllDlooli 
to witb.,dmw aU ~ n~ and to give evers facility .!O!' ~ n  ~ n  
fram Smd to'Iudla. Spemal st.eamers have been arraDJ;ed for ~  eyoouees 
from Kara<·hi to Bombay and Katbiawo.r ports and aITllngemente have, also been 
made for the fnnning of a special train from Mirpurkhas in Sind and lhe 
question of running one more special .t!ain j,s_at present under considellltion . 

• (c) It i8' difficult to fix any precise period as (,lie total time required will 
dep(Illd on ihe facilities available. But at the present rate of evacuation, 
assnming that most of the non-+,-Iuslims want to leave Sind., evacuation' to 6e 

. ~  may take six months'. ' ' . '. 
(el The Government of India are in communication witb the Pakistan Gov-

ernment in this matter, 
Shli Jainara1n Vyas: Are the Government'llware that refugees coming from 

Sind . are detained at MUl'Wsr' junction 'and Palia for want of specific' plans to 
rehabilitnte them? .. --" _. ,-- - - . 

'l'lie ,Bonourab1& Pandit Ja.wa.barlal lI'e1Iru: That ~ largely true, becanse a. 
vel'y·largp numheJ' of refugees suddenly,descended upon Mllrwar junction. The 
HOll(1l.ll'shle Member is aware that a special hoard, called the Rehabilitation 
I1m1 Dt'vp]opment Board, has been created to n~  this very problE'm. 

Shri Jalnarain Vyas: Is ,th<l ~ n  aware that some Ho,rijana who 
,had IIOme aown to MarwB.r Junction had to return back to Sind for want of 
sp('Cific 'rellflbilitatioo plans? . ' 

'lila BODOurabl& Pandit JawahariaJ. Nehru: 1 have no ~ n  information.; 
Probably my Honourable colleague of the Relief and I!ebabilitation M"mis'try 
may know, 
..... I'andlt BUday lI'ath ltunl1'U: Are Government aware that. the non-Muslims 
in Bind do not enjoy adequa.teprotection from the Sind Governmentand,iI BO, 
why is it the policy of tJJe Government; ,not ,'(0 encourage llOn'Muslims to leale 
that province? " . 

fte 1roD0000ble Pandit Jawaharlal Nehru: Perhaps the Honourable Memli'er 
did not follow my reply. What I said was that originally that was (.Ul' polioy 
but we had to phal1ge it because of these foots coming to our notio!>. 

SI&rl '1'. ':1', KriahDlmaalaari: Is it a. facll tbat. ships that are sent to Ifaroohi !io el'lICuate n. ~ refugees are refl1ll8d pennission to enter the narbour, 
1f ftley ceutamed Mualim P&ll1leDgers from Bombay 41rother port!; in IndiaP 
.. 'JIAIraOUrabIe PaIldlt .raWlblalll .eJIn: 'l'here ie BOme troth in &t. 

Diflaatiies have been placet! in the wa1 of ...,. can-ying Mu&Jim panenprs 
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~ Karachi and we have btlen told that if such ships lire sent. they would DOti 
ite afforded fueiIiti(Os, that. is to say, t.he Pakista.n wernrnent does not welcome 
any MuslilUcl eoming over to Kal'achi fro:n t.he ~  or Kathi'l\vI/r side. 

DECISION re NEOGY OOM:MITTEE'S RlIIPORT OF ADVISOllY PuNNING BOABD 

231. ·Shri •. Das: (a) Will ih" H0l10UIRhk the l)rilll" Minister be pJAllied to 
state wbat ~  if ~  hay€' $() far bt'E'11 t.aken on the Neog'y Committee '8 
report of the Advisory Planning Board? 
(1)) Ha\'e Go,"e1'llment corne t() flnr decision on BRy of it.s T'f.0ommendations so 

far? 

(c) Rave allY steps been taken t() implement t.he maehinery of pJauuing by 
creating (i) a Planning CommiFsioll; and (ii) a Central St,ati!'t.ical Offic,,? 

Tke Jloaourable l'aUit J&waarlal :KIllIN: (a) and (b). A ~  of the 
actiau taken or clecisiou reached so far on the 1l.l6ill. reoomm6udatioBtI of tke 
Advi.sory Planning Boord is plltcecl on the tlttl,e (If 'Mle .~. If t,h .. 1{QRour-
able Member desires a.D\' furfher ;nfOl'1l1stirn it will he ".,.)l,·cte.l frol'l'! the 
M'jAiatry conoorned and "BlIpplied. 

(e) No final decisions ha.ye yet, been taka}l 011 thf.' ~ n .  of ilie 
Boanl regarding the establishment of a Central Planl'lillg C(lnlmillgjo1) ~  ef 
a ()8:atral Statistical OSee. The rec,'1'lD.t "ppoinflr!1t'ut (If tQe ~ . n and 
:De-ve1opment Board is,.·howevel·, " Rti6p ill the direotion of 0 ~n .  Nanning. 

A.ctil1a. tllken lit rega·rd iQ th-c tnllin recQm11l£.ni .. tio7l1f (1./ the Ad-l'iB('ry Planning BfJ€lri.. 
PlI:t'tlfl'!'Qpl, 94 (1) Will (2).-Xo lillal .]e('i,ion ~  been ,· .. ~  ~ these re.:o ........ 4atioll •. 

PtU'ttgrap/t. 94 (3)'-The qUP..<;tiOll ~ ~  under l'OllliirienatiQM. 

l'O:rll,gTilp/, 9" ·(4).-lt h ... · beelt decidec:l that tI.e <J.lUlstioll ~  co"v ... ti .. g tlo. e.,ati,. ;l21<rH1 
Board lltt., " peTmaDOJ1t ~  body .hoald be held over untIl tl,e fntnt'" cO!l8htllb." 
.posit.ion tlecalne clearer. 

f'fl:ftljrap" 94 (5) ~n  (6j.--AdioA "" j.h • .., wos to be t.ke" b)' Provinei&1 HeverD ...... ", 

f'a'4!1Tll.ph. \14 (7).-1. <'iroular letlor Wlletloer with a note was 'Ollt t<l all Provincial CoverJl-
,nents aali Chief Camarilloi.,,, ... 1ll0,t of .... .h9m IlKV. i.eluded ooac •• tt-.. l.8d orea ~ ~ 

........ ill IMir . ~ plalL'. 

~  ~ (8).--TlUs recommeAdatian ita .. ~  eDdol'.ed By tlle re(l6Rt Industrip-s C..on-
ference. The que.tia" i. lI!l.d.er coaliienltiOa ill tIiII: Kiaiatu of lDilIatry altd Su",',J'. 
J'IJ.Tfl!lra}lh 94 (9), {lO) and (lfi).-Tile Stienlific Manpower ('", ... ittee i. Uki,,!! ... ..",.al'J 

.action regarding th •• ~. n~  .... 

Paragrg1'" ~ n .~T ~. i. being .cled upo". 

f'araglOl'" ~ (12) I" (15).-Tbele «Te unci.,. cOI!-.iderati.,,,. 

l''''·Il.!fTal'h 94. . ~  .... t.aklng ~ to . ~ A  tbi. reoQ"'/IIe .... ~. ~n. 
P"ragrsl''' 94 (11) fmj (19).-DecisioD on both of tbue IJaa I.eell ... l\" .. \lIIced in the ~  

of Works. Mill .. and Pow.r ReMlutiolla No. n.w. XYl·l (1) aRjl F:.T.-I-281. (1), . ~  't'" 
~  .)/UI.n:<ry ~~. .  . 

P/lragrtJ:p/, 94 9 . ~  1'''11&0 bav, ,·.""rtod. 
l''''",qrfTl'h 94 (21) t6 (27).-·Th ... ar. ,,"clo. c8y.ido .... iGR. 

~ _. ~  ¥ay J mow ..... l:rich il thE' Miniiilry refen'e4 f.,? 
Tlie ~ ~  J.Wall.atl&J Jrlllnl.: It refe" to' nriOtlR mini.ttl·in" 

·":otllk,,ted with t·his wl'U'li. 

HIND-US AND ~  IN 1".dlITAN .AND 1iUSLUlIl IN IN'DU BIIIFO.X A.N]) A.Jr.TE-a 
. P...,.-rrnoir· . . 

239. *sar) . ~ ~ ~  Will the Hon<Jura.ple the Prime MiniAtfll' he 
~  to ~  '. 

(al the, ~  number of Hindus and Sikhs who war" living in the aren 
n ~  eal1ed ..~n .,nd t;hj;l n ~~  9 ~  ,,-b.owea.liv.iwgwif.hln the 

~  0 .~. ~. of n~  ~  tbl!, ~ A  ~  
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{b) the number of Hindus ilud 8ikhs killed, wounded and abducted in l'akis-
1i8Il and numher of :Hu8iinh kill,,,l, \\"Ound"d and al.HluctPd ill India <lllring the 
,period frolll the Hith August, W47 t, .. tl,e Hitl, .Ian",..,·.\', HJ4H; 

(c) ihe lluu,ber of Himlu, alld Hikh, who l"\'della.ted frolll ~  into lllliia 
~n  thh numb"I' ()! '\[u"Ji11l" wi", """,uLea f""1H Indill. t.o p .. kistall; 

(rl) the lluml,.,r of Ifilldu, aw.l Sild" ,til! Idt ill tilt> We8t Plllljah, Hiud and 
~  Bengal alld the 1IIl'''['',,· ,Jf Mll"lim" still liYing in Tndia? . 

(e) the ca.sh and property ~  or left j,,,1in<l in Pnl<ist.an ~  Hilld LIS awl Sikhs 
1Uld those by Muslims in India; alid 

(f) the way in \\'hiell the pl'Ill'ert.'· of Muslim,.; in 1,IIIia is b.·ing dispoNed of and 
the . ~ which ATIl heing tflko>n t<) r('covo>r t.hll pr()perh of Hindu1'< and Sikh • 
.from Pakistan. 

< TR ~ PaDtli10 Jawabll&l lfelaru: (a) It is esWmate(i ~.  before 
:the 1 ;ith ~ .  1\).1', there Wtre 1,\ Ulillion ~ and l' () DlilE· '11 Sikhs in 
the I'royinee" ilud StHtes Wh'.,h art' llOW illdudf'd in Pakistan ancl aboat 42 
milli"" 'Iusli,,,,. i,. {l,e J'royiMes inch"lcd 'n India al,d .the Sjate" which have 
. ~  t<l ll,cliu: 

(h) \0 reliable figures are available; 

(e) \v rdiabic t:;tiwates al'(, available of the llumbers ~  frOID. one 
Do",i:;ion Ii") (lw '->ther before the Military Kvacllation Urg!Wjgation was set 
up in tbe ~  \\"eek of September. Uu .. !'ough ~ .  it; is believed, t.hat 
~  ;. la1l:h. uf n~  h'ld ~  the border juto Indio. before the 15th 
Allgll't ancl ""llle.·7 to 8 lakhf; frum the L')th Angusi- upt .. the 1iI-st· week of 
HCl't"mb"J'. Th" Milii,,!;)' EnlClIatiCill Orgallisat,iou has eVII('u .. t,eJ,.:!8 lal,h., 
of Hindus and SikhR iromrllkistan Lo lnrlia und :l9! IIiKhs of l\'!ulflilliS frmll 
I "lli,) to ~ .  upt" !JIle end: uf J anuAK,v, 19-18" • 

(di The lJ1IDlb"r of n ~  left in Rilld· is about 9 ~ all,l ill \Yllllt 
'Punian abtlut § JaKh. There is J;W reliable estimate of tb", number left in 

~  Bt'ngal. 'fhe nllnlbpr of MIl«lim,; left -in fndia is of t.h .. ol'de," of ~  

Illillion". 

{pi ("I"iIlIK flgl{regating to about· Jf) enJrt'S of rupee" .... ere. filed bv lion-
!\IIIH!itll refuge,es betor" the H"gis/l'''I' of'Claims" New Delhi IIPto 28tJ. ~  
·194R. Himila,. «!aims tiled befol'F thp . ~ . at .\iDler amount. to abont 
~. (; " .. ores. No informafion ~ ,j\'"illlhle ahout the ",.-Inc of' tbe ~ filed 
ill East 1'1llIjab HI"I other Province" ill Indi... N" inillrmat·ion il< &iMo ava.il .. hl<, 
in , (';;am] t<1 the "Jail.,S Iller! in Pakistan bv l\IUl'lhu ~ frow. Iudia "",1 
.it is not possible. to say how much pl'Qperty wa" lult bYc!.hem iu India, 

(f) For the ~ . LiustodiBns of Evasnees' PNperty who. h,,,,,, ~  

"ppointed in, lIldi" anil. Paldstall ha"t't' talmlt (·h .. rge of the propertie, left bt>hiud 
h.y t.hf:-\ ~T . n ~  fl'01l1 ~ n ~ .  ~ 0 . Tn f>1:'l1iy rehidentiHI ~ 

j.,. l"'\-'dolnin:mtly ~  ~ ~ he,,,, kf'pl. JlIl(lel' 10<'1" and ke., ngail1st 
(ht) ,'dul1l of MIl"lim "va<·uel'R. It''I>idenn .. l nuildillg" ill other areaR as well 
'lIS agricultural land" bave heen let out to ",'aCHee, from Pakistan while elll"e· 
·tllkt'I'S hav" l1"e1l uppoiaT-ed for n ~  !'>t·0l'"r(.v and n ~  premis(·s. 
No pI'pci.!' inl'ol'm"tion is ~  of t.hp pt'!){'ei!u;',' tlUtt; ~  heen adopted 
9,5' Hl(' CIlRtodian in Pa.kistan. The ~ n of uniform tr(;atmellt. I}f tilt' 
provel·.t.ieR left. behind by Hindus nnn Sikh" in ~ n aud ~ in Indin 
was ~~ ~  at A. n ~  whi('" was ~ in De('clllher 1!l47, and d"tilil< 
'am no,," iwillg examined h:v II 8ub-Commifh!c RoJ2pointed ~  tllll ~ ~ ~. 

Silri K; Apamh'MJuam ~ .. ,ar: h it a fRd t,hat all t.h .. ~. "hid. 
·bav!'. been vacated. hv llon-Muslinj ~ ~  ·fronl ~  11>1V<, i,i>en "ilrnH'.l 
'to h(· '.,('clIpip,] in ~  ~ tnf'. p('opl" of p" ~  fill :' ... .. 
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The Boll.OlU&ble Pandit lawaharJ.al Nehru: 1 cannot answer that·' question 

about all the houses vacated by non· Muslims in Pakistan but I think "a. very 
large number of them haw certaiuly beeu occupied. 

Sbri •• .&Danthasayanam Ayyangar: As ill the caso of agricultural land 
cannot the houses vacated by :Muslims in Indio. be ~  to be occupied by 
the non-Muslim rt'Jl1gees from Pakistan?· 

The ]IonOlll'able Pandit. Jawaharlal Nehru: They have belln so allowed 
except ill very selected areas of Delhi city. • 

Shri •• .AJ1authasayanam Ayya.ngar: What is .the object in ~ n  entry 
into those areas? Is it on aecount of the fear. that there may be Borne trouh!e? 

, ne HDDourable Paudit Jawaharlal Nehru: That is due to a certain policy 
which the Government has adopted. If tho Houye a.esires to go iiilo that 
question, the answer would he rather lengtby. After. very ~  n .~ n 
it was decided that in the predoniillantly ·MtlRlim mohall as (n'iohllllai; 'which 
. are now predomin:Ultly Muslim in Delhi) all houses left in hetween Qther 
:'fuslim houses should be allowed to remain vacant, partly in order to allow 
the owners ottho houses t.Q return nnd secondly, because if they were occvpied 
~ Hindu or Sikh refugees, there was a tendency on thE' part of the Muslim 

resident£ of the ntber housps next door to_ leaH' their ~  because they felt 
that they were being ~  out. '£hp.re Wi.,; :1 tendency to push ~  the 
Muslim residents· "I' tho neighboUl'ing hous('s. Itl order to prevent that 
tendency· t.aking effect we derided in those particlllnr·r.rE<8s to resenc ·those 

., houses.· 
Even now tlwrf' m'e R number of Musli.m n ~ of Delhi in one Or fW(l 

c;,mps near about. who, we .hope, will return to their houses in the city . 
. Dr. B. Pat.tabhi Sitaramayya: Who puslws them· out, Sir?, 
'!'he Honourable Pandit lawahar1&l ·Nehru: Normallif. the ·Hibduilnd Sikh 

.refugees . who ,ho,·e como bere. . 
Dr •. B.· Pattabhi Sitaramayya: Gan it .J\ot be eontrolJed h"v the 31lthorit.ieH 

responsible for law and order? .. ..• • , 
The llODoarable Pandit Jawaharlal Nehru: Yh. to a considerable ex'tent' it 

h9s been contraIlI'll. . 
. Shri bmnarayan Singh: Sir, whot 1l1'(' the. stp.ps tllf.t Government, lire 

taking to recover prQperty. belonging to Hindus .and Sikhs vrho hnve migrated 
iTgm Pakistan? . 

The BoDoura1:te Pandit lawaharlal ·Nehru: ~ the Honourable Memb('r 
r6!er to movable pl'Oj)erty·or immovahle propcJ"ty? 

Shri Bamnarayan Singh: All kinds of prop'.'rty, Sir. 
The Honoarable Pandit JawaharJ.al Nehru: This question of. property has 

bE'en considered repc9rtedly in conferences between the two Dominions and 
Tarlous resolutions-of ~  very good on paper-have been. passed; but in 
effect nothing ~  much bas bean done. . Both the Governmen£S have agreed 
tbat property left. behind by refugees .belongs to their owners and would 
cc.ntinue to belong tQ them. Certain custodians hold them in trust for their 
owners. The question of occupying immovable property has not at present 
ariseh becsuse lihe owners are not there to O<,lcupy them. The question of 
movable property bas arisen on several occasionll and some attempts have 
b€en made to transfer them, but not with·much success..-

Pa1ldI' JDrday lIath .J[1bI&1'U: How long do Government propose to allow 
vileanfl houses in predominantly }Iuslim localities.to remain unoccupied? 

fta ...oarable. PUdt lawa1Wlal lIeba:. lam afraid'l cannot fix fI.lIy 
d.dnt .. cl.... . . 
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P&D.di1i Bilday NaUi. )tUJlSfU: Are .Government clear·in their mind .that these 
houses shook! llot be allowed to remain n ~  indefinitely? 

The Honourable Pandit .Tawaharlal Nehru: But obviously no house Clln be. 
aIlowed to remain unoccupied indefinitely. 

Shr1 ]I. Alla.nthasaY&Il&Dl Ayyangar: Wherever agricultural land has been 
let out to tenant farmers have there been any applications from owners who 
have gone away to Pakistall for sending tbem the rent due to them on the land? 
The Honourable Pandit. Jawaharl&l Nehru: I do not know, Sir. 

,AOTlVITIES jy WELFARE DEPABTMENT AT JIlAlUA re CoAL M:um LABol'mEBs 

uo. ·Shri RaJn.uarayan Singh: Will the Honourable Minister of Labour be 
plf\8f'ed to stat·e tbe I'rc.cnt, :,ctivities of the 'Welfare Department at Jharia, b 
connection with the eoal mine labourers? 

The Honourable Slui .Tagjivan Ram: A su.tement giving lIll account of the 
welfare activities <:[,rrieu out by or on beha.lf of the. Coal Mines Labour Welfare. 
Fund was laid Oil the 1"1,;,, of ~  House in reply toi.;part (b) of starred question 
No. 7:N, put uy the HUJlolll'"bJe Member on the 9th December,. 1947. A state-
meut giviug a brid 'lecount. of the further progress in regard to welfare 
activities is placed ou tohe tahle of tho House, 

A printed lI{euwrandulll showing the activities of the Fund in greater detail 
has been circulated to all lIJembers of the House at the beginning of this 
Hession. 

Brief account of the acU"itiu of the Goal Min •• TAboUT Welfare Fund during December 194'1' 
and I anvary 1948, 

·Ho"';ng,-'1'he main pre-occupation of the Fund during this period wa. the scl,eme for the 
GOmtl'1letion of 50,000 houses for coa:! miners at an estimated c.ost of Rs. 3,fi(X) per house. 
Becsnse of the difliculty in getting .uitable plots of coal free land for huilding t<lwn"hips, it 
is propoaed to oonstruct ahout 21,000 houses on land now ~  by collieriea, on condition tI>o4 
~  -houses ~  constrl1ct.ioll ~ tl'anjlfcrred to t,he Honging Board. which is heiug-set up 
llnoer the ('nal :\lih('!I, Lal,our ~ Fund Ad. '5.300 of 1l14:':::e houses are expeded to:) be Oll 
ftilwuy ~ ~ 

Steps art! being taken i,() eufls.lrud ;\' township of 9.000 hou.'loS in Mohuda and a.bout 2,500 
IloUSt!; iu Bhuli, For .. hing the tl'all8port problem ill Mohuda, Minist.ry of Railways are 
arranging' fol' a. det.ailed engiueel'illg survey. The Central \Vat.erways Irrigation and Ns\·iga-
tion Commission have already examined £be qup.stion of water suppl] and their ~  ia 
expect{·d shortly. 

ln ~ where a. few experimeutal houses ba\-e &lrcuuy been built, tendel'$ have been 
accepted and works orders iS$neo for the constrl1otion of the first 750 houses.. ~ 

The Hongnl Coalfield. Sub· Committee of the Coal Milill. Labour Welfare Fund ,\<I"ioory 
Corumitt.", have ~  ahl" t<J ."Ied 15 sit .... in the Raniga;oj 'coalfield for small group of aoont 
500 T n~  honsel' each, Steps are-being taken to get tht'! 1'i1E"<S examined by expE'!l'ts. and toO 
aoquire ouch of til"". as .. re suitable. 
Direct-responsibility foJ' the e)('(:ution of the housing ac1lCme, ae"'well as aU CODstructiOA 

""orb of U". Fund in Bengal aud Bihar, has been transferred from Central Public Works 
Deparl nwnt lo t.he li'nnd itself. ...It n n n~ Engineer with necessary staff has been 
appointed for ~ purpose. 

~  PI1('i'/itie.'t -Uegional ~  aad Mat.fmlityanl! olii1" ~  Centres at. Tiara, 
K.a.tras. ClLora. and Rt''ar801e have Lf'..en conatra('t4l'll and a.re .n~ equip'fw{1. ~ .  uf the meili-
c.a1 ClluipiU6lJt·8 are bt>.iog obtained tbrough the Direct.orate ("rl'llf'ral of n ~ . . Arlvertifle-
men/,s for ~  ha.Vf\ ooen issued and selection will be-mad.e shortly. AnR-ngnrment.a tor water 
«pply, oleetl'irlly et< .. ar. heing made, " 

An ~  operations a.re n~ cont,inued as ~T  ~n  thf-indd,;l1,,'lI;' ()f ~ n -iu t}lt) 
cx?Blfielil!1l ~ n ('omri.derably redu·ced. On the prevent,ive ~ illi.ellsi."t:' ~ ~  . n ~  , 
directed agamst aquatir stag('18 of mQsquitoM an rt-inforced ~~ t.hplr SfWllY k,lJlIll;! Wlf.it 
1>. D. T. Th{' new a.uti-maIario. drug ~ n  is used of! the>, ~ . ~~ side .. ~  ~  
from tire 1st March '1948: the Malaria Institute <>fIndi .. 11'111 take OWl' 1:1\,' n'niRm. ('onhol 
operation ,jil'. ~~  .. oi>.lJields &\110 under their direct ·contro!.. _ ." . 

With. 8 ~ to ~  the- ~  of _ tu:buerculosis, it. ~ -- ~ ~  t-u n~ . ·(hlt·jog 
11I4841Hl,.oo ", .. tic clinics .. t plaee!l to be Oelected by' the ("_I Min •• T.a1,o,,,' "'.,If.,,· . ~ .  
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AdvisOry Committee. The clinics are expected to C08t shout nB. 6,00.000 lIon'recurring and 
lts. 1,29,000 n~. Thf' ~  -of ~ n~ ten h"ds fm" ,\'. B-. patients 111 es('h of 
the two CenH'ai ~ ~ Undf'l' constl'udllJn in the Jharitt and Uaniganj {,,(laIfll·.los ~ abo lwiDg 
considered. 

A grant of R!:' 25.000 ~ l)f!en made fnr the pm-cMFP, fmm tnf-Cool Mines T.,ahoul' \Velfare 
~~ ~  of au ·X'. Ray Unit fo!' the bif"nefit of colliel'Y 0 ~  in nle Ccuba.l P:rovincel:t ~ 

Another grant of R •. 14.000 has been made to tho Bengal Coalfield' .. Sub,COIoo.itt •• of the 
Coat M.ines LahfJtlT Welfal"e ~ n  AdviNnJ'Y Comnlitt.ee fol' oq.;anisiil,!! anu T .. n~ a ~ n  
refresher . ~  of tra.ining for tht'" medieal oftkers in ~ . 

~ . ~ ~  uemoust.ration cenlres, wh('re ,·ii>ua} and T~  ('dul:'aotion is 
provirlf'd to women and children in the t'oalfiehls. have ~  far ~  fUlldioniug. The section 
also runs Elbops \\'hel'e COnSURlE"J> goods al'e macll' ava.ilable to minel's at uppl'e('ia-hly )f"SS than 
market l'ate:,---et'onomv being eft'ede.d by hulk wholesa.le pOfehfl.!'E"--and 0I)(>1'8t,,:-: " ~ 
cmermft. displaying edncntive films. . 

... . n ~ n n  the quarter ending ~  1947. lhe mohiJe shopf: "isited 52 
collieries anti sold consumer goods snch aft u.hnnininm uU·ns;.sits, ~  T ~. woollen 
goods etc., worth R.. 28,000. 

rrhe mobile cinema vall continued to IJTovidE> I'P(','j.latln!i. t.) thE" n n n~ ~ . On an average,. 
m sho'WB per month were put up. 
The l00l)ilf' cantet"n ~ ,'ery popnlar gno is running Wi.thflut loss. 

_\. grant of Rs. l,2(X) was re<:entl.,-Randioneil in fns(\lll' of thf> f!inlih nail way ~ f6r 
holding ~ LallOu, Welt a .... Exhihition. 

~ TAT ~ (l)' KosI . ~ ~T &mEME 

241. ·Sllri Ramnarayan Singh: \\,ill the Honourahle Minister of Works, 
.n ~ and Power he pleased to state the steps" hieh are lwing taken to imple. 
ment the Kosi Development Seheme? 

The Honourable Shri If. V. 4adgil: The ,':entTa] Watel' Power Irrigatio;. aud 
~  COllln,issioll, who hiI've been del,liIrg with the Kosi Scheme, are 
stili. ".ngag,.d CII1 ~  iJlve.;ti,ga!.iolls and survey". They . ~  ~  
to th" (JoveMIIH,,"t, of h.(ha a prehrmnal'Y reportj on the KosI I'ro]eet, (''Opleo 
of which are laid 01.1 the ta.ble. As aOOll ab the itl\·,,"tigatioliS are eompleted, 
thf' Commission will RllbllLit a dHaileJ Project report wllt'l1 {urthe,' act,ion will' 
be ('ollsi<lererl ill ~ n with the Uoverllrlle.lIts (,f Bihar an,1 NelmL 

Shri R&DlDarayan Singh: By what time does tbe· HOllOlll'able Miuister expect 
~ investiga.tions to be ~  

The Honourable Shri If. V, Gadgtl: fll ahout eighttlell lUollthH' time. Sir. 

Sbri •• Ananthasayanam Ayyangar: :\1a\ 1 know from the Honourable 
l\fil'ister if in t,he gruup of men who are itivestigllting into thii! Hnik'me there 
3l'f' any I","oolls wh" wet'e at 1m." time eOllnectllrl with the huildil1g of daras 
in all." pllrt of In(lia? . 

The Bonollrable Shri If. V. Gadgil: Thel'en-Ol,. ,"'gaged in the preliminnl'Y, 
inv,"stigations Ilre e>''l'crienced engineers and ure recruitcd from all t,lle n~  

of thj" e"untry. 

SIui •. Ananthu&yanam Ayyauaar: May I know jf nny of them had &.Y 
puctical experienee in the nOllf'truc.tioll of dams, I'.g" the Mettll1' dam ill 
'Madra.; and otber dams iII the Bomhay Presid(lDcy. 

'!'he B'Ilhourable 8m! If. T. GadCil: I rp'1uire .uotiee of t.hat 'lueal>io.s. 
8htj ltamnara1&D ~  Bir, what nrethematters for iuv5tiplIGu? 

tNot Pfintea in these neJi .. tes. A oepy lias \.ieen placod in. til. l..-ry .f the R_-
'111l. ,,/ D. 



8TAIUIKD QUKl:<'l'lU!<S AND ANSWEK8 ,J ;,; -..e H01lourab1e Shri N. V. GadiU: All matters which are relevaut to th., 
construction of ]his project are the matters which are to be investigated., 

Sl1rt BaDm&rayaa BiDgh,: ~  1 kuuw what portion of the-investigation haa 
been oomplelied by; no.w'l 

The Konoutable Shri N. V. Gadgil: 1 have laid a copy of the preliminary 
report on the table which ~ n  about 2 dozen maps dealing with the various 
aapects of the scheme and if the Honour9ble Member is so interested and 
inclined he can go through them at leisure.' 

Shri Il. ADaathasayan&m AYY&1liar: May I IIosk the Honourable Minister if 
tb.ere iti any propOsal to genc:l !lony of these gentlemen to foreign countrieli to, 
get experience before they undertake the work. 

The B01lOural.lJe Shri N. V. Gadjil: Some of them have already been and 
~  ~ n  Hot only on this scheme, but also on others. 

Shri Il. AnaDthasayanam Ayyanpr: May I ask the RonOU1'8ble Minister 
if Itefore fin.\lising the se-heme, it will be placed before ather persons who are 
experiellc<'o in the construction of dams? 

TIle HOllOurable Shri N. V. Gadgil: That is ilRually done and 1 may point 
out for t-ha informal,ioll of mv Honourable friend that, ;;0 far as" the Mahanadi 
l'rojMt, iR concern .. d, we have appoint€d ft' committee of experts in which thera, 
are t,wo A.merican pXl' .. rtR whom we ~ invited lor a period of two month", 

INDIAN OFFIOBBS IN SECRETABIATS 0.' VARIOUS EMBASSIES. 

242, *BlIri Rohini Kumar Ohaudhuri: (a) Will the Honourable the l'rllne 
Minister be pleased to state bow many IndiHn Officer" have heen taken ill t-he 
Secretariats of fhe different ~ 

(b) How many of ~  wen' recruikr! ~  the Federal Public 8erviee 
~ n ? 

(0) How many of them were directly recruited ~ 
(d) How many of these directly recruited persons had previous experienc-e of 

Secretaria.t work in Provincial or Central Government? 
(e) To what provinces do the officers mentioned in part (a) lIbove belong? 

The Honourable Pandit Jawaharlal Nehru: (a) to (e), A statement CO!\tRin-
ing tne reqwed information is placed on the tabl .. ef the Heuse. 
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243. *Shri Robini Kumar Chaudhuri: Will the Honourable t,h(, l'rilnE' Minis· 
ter bP pleased to state if appeals whieh lie to ~  CimlJcil from different 
High Courts and Chief ~ Illl<it'r the preRent In\\, ure being 1l0W l1llt,,,.rtained 
by the Federal Court of lndia and if 80, h,IS j·lt" mmdll'1' of jlldg('s ill t.h" n~ 

Court been increased to ('ope "'ith t.he additiollal work:) 

The Honour&ble Pandit Jawaharlal Nehru: T invit.,. tIw Honourable, MelIl-
ber's attent,ioll to sectiolls 3, fi ~  7 of the Ft·dernl Court (En:argemellt of 

~ n  Act,. 1!!47. The qnest,ion of incrensf' in the number of n ~ 

will he considf'red HS and whfJlJ ne('essar)·. No snch neoe"sity has thuR fRr 
arisen. 

'244. *Qiani Gurmukh Singh llusafar: (a) Will the Honourahle MiuioteJ' :>f 
B-elief and Rehabilitation he plellsed to st",h' what al'mllgement8 hav£' heen made, 
for the relief and rehabilitation of "efugees from Silld:' 

(b) Have Governmeut prepared any piau t,o a('coIIIH",,]a!e t.lIO>I(> refwwes in 
particular regionR. ~ .  ilK has beell doue in til« E"ot l'tllljab in thp eMe' 
of refugee-s from WeRt Pnnjah lind N.W.F.I'.:' 

(c) If so. do Gov"rnment propose to Ill" ,. ,(,,,1"1111>111 
the said scheme on the tflole of fl)(' n~ .. Y  . 

"howing thp .Jetails of 

(d) Row maIlV of the uuriculturist Sindhi rcfugees have becn allot,t.ed agricul· 
tural land and ~  InHny °of tlw ~ ~  ~ RilHlhi ~ haYt· heen 
granted loans to ~  htlsilw8"" 

The Honourable Shri N. V. G&dgil: (a) "\ Dircd{)l'ute General hus been BeL 
up to look "fter the immediate pl'obl"lfl8' of ret'eptitm and -relief of refngt'f'8 
from Hi",i, Directors b.n'e been appoillt. .. ,! at 13omba," Hajkot in KRthiRw'\r. 
Mal'war alld Nag/,ul' ill Central l'rovinClls. Adequate (llllmtities of food ~ 

clothing, blallket.s atu] medicines are oeing nwde <l"aila!.l,· at the camp, which 
ha\'(> h,'t'1J alld will he set up for HI" reception of the,*, refugees near Bomha:v, in 
Kathiawar, ill Hajputana and ilJ the ('('lIi"",1 Pl'flvilleca. The rehabilitation Clf 
Sind refug","g will nlHfl Iw p"rt of the ilut.ieH of t,i1o 'liehflhilitfltion and Deve.lop· 
IOent BnArd. 

(b) and (e). No diHtriet·wjg(, allotment h"H bet'" workef! out; but it is 
~  that refugee, from ~  will he accUJ:J1ut><la.ted mostly in Uajputuna, 
Almer, 0 ~ . Central ProvInces and ]( .. thHlWUT. Tb .. prinlary nCi'd at 
T .~   ~ to ",ak" adequnt" aTrallgt'mf.mt", for eVIl('u"tioll a,wl immediate relief 
and t,his is beillg dcme. 

(d) It i"-kllown that some of t,he Sindl,i agricultlll'ists art' ~n  settled on 
land in Udaipur State. Oth""" are returning' to the planes where they ha'Y& 
tie>;. No sepurat ... "tlltistiCH ~  to relief 11l1<1 re.8t'ttl"ment of' Sindhl 
1'efUI:"'P8 }lI\ve he en kept, so fill'. 

Shri Jainara.In "'yas: 1.)oes the Government know that the refugees whQ 
have HettIed down ill t,he Rtat.es of HajputanR Il.TP nob given t.he facilities whien 
the b-ona·fide residents of the plllCe enjoy ill thE' maHtor of "erViI'A. in ~ 

matter of earrying on profes8ions, and therefOJ'" tJley luwe to lell.v", for other 
pJllesiI in order to eke out their Iivelihoocl? 

"l'hll :.oDolU'&bla Sllri 11'. V. Gadlll: Jt, iii not· possible t.() give . ~ 
on this partioular point immediately, hilt I will Clan for information. 

Shri J&laarain Vyas: Will the Government see that. the 61illdlii ~  
8ettIN dOWB ht .Todn!,!)!' Il.re givel'l tlle fa(liHti@R ~ to th .. IIl1rHJ-/iW-,r 

~  of the pl_? 



STARRED ~ 0  AND ANSWllliS ~ 

'l'he Honourable Shri 'N. V. Gadgi1: 1 do not n ~ n  what kind of 
~ are given to Hindhi r..,fngooR II. against faeilities accorded to the bona-

fide residents of the JodhpUI' Htate. I think it is ,"watter of experience for. 
tlie Honom-abl" Mewher himself. 

Shri Jalnarain 1')'as: In tI,,· "aSe of the bona-fide re,idt·nts ..... 

lIr. Speaker: Doos the HOllour"hle :Member propose to argue the matter? 

Shri Jainar&in Vyas: l"u, Sir. J alll just putting u. question. In my first 
qucol.inn I .aid that ill the matt .. r of employment and in the matter of service 
the /lOlw-fide r('sidents of the plnce get certain faeilities which the refugees do 
not. \\'i1l the H0I10\1T,.blt, Minister write to the Stat .. s con"emed to sec' that 
these f,u:iliti,," "re giwn to the Sindhi and other refugees who ha.ve settlNl doWlJ 
there :' 

'!'he Honour&ble Shri N. V. Gadgil: I shall oonsider this. 

A ~  }!JNEB IN HIRAKUD IN SAWIALPUR DISTRIOT ORISSA 

245. ·8hri LakshmiDarayan Salau: Will the ~  Minister •• f Works. 
Mille, aBel Pow .. r be ~  .. d to swt ... : 

(fl,) ,,.heth,,r Government have all." infnrrnation that diamond mines existed ia 
.the past in Himkud in the district of Samhalpnr in OrisSI<; fl,no 

(to) if so, whpt her (Jovormllent propose to take stppg to prospect diamond ill 
Hiralmd:' 

'l'he Bonoura.ble Shri N. V. Gadgil: (tI) Governl11ent have no iRformatioa 
that di:lIllond mines l'xisted in the Jlast in HirRkud ill SnmhaJpur district. ·It 
is said that .limnonds were occasionally picked up in the past in the river neal' 
Hirakud. Dr. Y. Ball of the Cieological Survey of India visited ·the area. ill 
187;)-7(, "lid made II thOl'lHlgh inVl·"t.igation; hilt nN oiamo;lds were diseovered. 
Suhsequent GcologiCitl investigations (;onfirlll the view that there are no 
dialllonrl mines at Hirakud. 

(b) Does not aris!·. 

SIui H. V. Kamath: Wh&'e huve all the diamonds of ancient India dis-
appeared? 

llr. Speaker: Onler. 01".l<or. ~  questiuu. 

HIH'l!ESgNI'ATION To T A ~  INJ)B.l'I';NDI!:NOE ~  D.UlAN, DIU AND GO.\ 

246. ·Shri V. C. Kesava ltao: (a) Will the Honourable t.he Prime Mi.nister 
be pleased to state . whether rcpr<'St.ntutions have been lIlat!" tu l'ortugu.! in UIe 
matter of grant.iug complete illllpperidellce to the n ~ of Darnall. Diu 
and (Joa? 

(b) Have OoVerlllni'n{; any direct diplomatic facility Itt Lisbon, /lnd if not. 
through what e.hannel have t.lIese representations been made? 

(e) ~  the !ill8wer to part (-a) above he ill the n ~  do {Jovernllwnt propose 
to c.on81der the question of making 1111 early representlltion in t·his matter? 

'!'he llODourab1e Pmdlt Jawa.Jlarlal Nehru: (a) No formal repreSB],ltatiQll 
hIlS been mild", ~ t,hePortugue"6 autbnrities but some infonnal co'llverl!atiell8 
have taken place. 

~  is .00 l?dio.n diplomatic-repre"entative in Lisb9n; the iJil.fllrmal 
oour"rs"tlons nave tnJren ('IMr-ill Lon30n Lef.we8B 0111' 1li3h G01'iitii'iiAsioner 
ana ~ 0 ~ . Amhassador. 
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(0) '1'he Government of India are at preseV,t n~ n  the question of 
Qxohanging diplomatic representatives with Portu-gal. Pending such exchange, 
the future of Portuguese pesllessions in India must remain the subject of in-
fonnal discussion, as and when opportunity occurs. 

Sh.ri T. O. Xesava B.ao: May I know the number of the Gosns belonging to 
the Portuguese Settlements staying in India? 

The lIonO>ura.»e Pandit Jawaharlal Nehru: There fire a very large number 
of'them. 

Loss OF INDIA's ]'INANGII)S DUE TO :FORElON INSURANCE COMPANlI!S 

lK7. ""Shri V. C. Xeaava Rao: Will the Honourable Minister of Comm0roe 
be pleased to state: 

(a) the number of foreign Insurance Companies working in India-nation,wise 
in life, fire, marine and accident, insurances; 

(b) the amount going out of India t<> various oountries from this sonTee:' 
(e) the amount that Indian Insurance compauies pay to foreign countries for 

re-insurance of risks; and 
,(d) whether in view of the finaneial drain t{) th" eonnlry due to the operation 

of these insurance eorupanies, Government propose to eOllsider the ']1Jestion of 
bringing in legislation to cont.rol this drain? 

The Bonourabl& Kr. O. H. Bhabha: (11) I am planing on the table of the 
Hf;lUse a. statement. containing the requisite infonnation. 

(b) snd (e). The infonnation is not readily availahle. 
(d) Government will !'onsider this queRtion, 

.cJtatement 
Showing ~ number of foreign In8urance Companies wOrki7l{1 

fire, marine and accident insurances. 

OountrY i.n which coItAtitnted 

---' -_._------------
United Kingdom' 

Australia 

Canada 

Hongkong 

Straits Settlements 

Atrica 

u.s. A. 

811'itilerland 

,.Java 

Life 

11 

2 

6 

3 

-Ii 

2 

in India in life, 

5 

4 

II 

2 

.,". 'In<duding 5 ineur'e", holding .tanding OOtltl"f\C,tA with.UoydA. 
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'l'RAL'illW OF IXDIAX OFFICE!:'; IX M.AHlXE BlOLOGY AND CAPACITY OF TR.UNING 

SHIP DUFFERN 

2f<S. *Shri V. C. ltesava Rao: Will the Honourable Minister of Commerce be 
pleased to state: 
(a) what is the capacity of the training ship Dufferin for training executive, 

and engineering cadets; 

(b) whether, in view of the contemplated expansion of the shipping industry, 
Goyernment ·propose to contiider the question of increasing the training capacity 
nJ Du.fferin or having one or two similar establishments for training cadets; 

(c) whether Government are aware that for fishing fleets, specially trained 
men have to be brought from England, as our officers are not trained in Marine 
Biology; and 

(d) whether GQvernment pl'O}Jose to consider the qnestion of instituting a 
oombjne.d course !OT officers to merchant ships as well as deep sea fishing, fleets? 

The Honourable lIIr. C. K. Bhabba: (a) The present annual intake of. the 
trnining sh.ip is fifty cadets, ttl'cnty-five for the executive branch and twenty-
fi •. « for the en·gineeriug branch. -

(b)· Yes, Sir. Government have already set up' a special Committee W 
ex;,mil1!> the questiou of the expansion o1.training facilities for merchn,nt nav,Y 

~ ~ (lncl their final recomlUPn,(htions are awaited. .. .. 

(c) and (el). The Special Committee hils been lWked t{) investigate the 
p06sibility of providing coaehing facilities arid of h9lding examinations for 
. certificates of compet-ency for ~ merchant· ships a8 well 88:·:f!.shUlg 
:vElssels, 

~ .  IN :QiDllN ScHOOL :OF l\fiNES AND QuOTA. ~  <BACH. ~ ~ 

..... 2f.9. ·Shri V. q. Xeu.va Rao: Will the Honourable Minister of Works, Mines 
and Power be pleased to state: 

(a,) the total annual intake of students in the Indian School of Mines and their 
number province-wise; 

. (b) whether Government have fixed a quota for each province; 

(c) the number of Andhras undergoing training in the n ~ ~  of MineB; 
and 

(d) whether in view of the ~  that some of the largest mica mines are in the 
Andhra districts, Government pTopose to fix an equitable quoia for Andhras in 
this school? ... 
The J[anourabie Shri N. V. Gad.gil: (a) and (b) •. The existing annnalintake 

of students, in the Indian School of Mines, Dhanbad, is twenty-four and their 
111lmber provine" and state-wis'.l, .luring the CU!TeIlt year ]947-48, is as follows: 

lItadrft8 

Bengal 

. Bihlli' 

Orissa 

.Bombay 
U.P, 
Punjab 

C,P. 

AssaM 

N.W.F.P. 
Baluchistan , 

2 

I 

1 

I  . 
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(e) There art· llO ~  ~  Lloe AlIdltra DiotrictR lIOW untierg9illg tnlia-
wI! in the School. 
(Il) GoYt;rnmest save ~~  IheJ au equitH.ble quota for the Madras Pro-

vi»ce in which the AndhrM ~ ~ :1Te ~ . . The;' do not prop6Sll ~ fix 
qu"tol/$ district 'rise. 

Silti K. A.IIa.atllaa8:yaua An'&IIIar: l\1a:v I know ~. JJ.rm.blll: (,If app,lica-
tiM" reotUved and how ~n  h!l.\'e to be turned ulit for want· of liocommodation? 

"l'Iw KDIaourattle Slui N. V. &a.d&il: A large ~ . Only re"cl1tly .n", 
Starrdibg Finunce ComrnittE'e Ang sllnet.ionE'fl R.!! ~  Hchewe and irwv 
n ~  the (ot.al number will be ab"lIt sU:t,.v. 

SlI.ti V. c. . ~ Jt.ao: 1'I1H." I ~  0", I,osl'\\'<I) plans for the (>xp!l.nsioll 
·of t.he School of :>,Jinpq? 

'l'Jao . ~ Slari N. Y. &a4«il: 'rl", COlllllliU"e thaI Wa>; l\pp"inted has 
maie a R'eport "nd ,orne of tile I'PC'l!DmenuationH of t·hut Committee have been 
l'ecP.l1tlv ~  with th,. sanci.ion of t.I,o St .. nding .Finance ~ . 

ond one of Ihe l·ecoTl'm\('nd .. nn~ is 10 inN""s" th" nl1mh"r of ~ n  'which 
.will become "bout. ~ . 

SIari. RDhilli XllIllar CllaudAuri: \Ia:v J kllOIl 0;1 whHt ~  quotas of ~ n  
.11.)''' allotted to tlte different, n ~  . 

'11ul .cnouraltle Sbri N. V. &a4gil: On all ~  '''JIl,iderat.ioll', in,.lnrling 
p"Jmhtf.iOJl, ~ .  or tb" hlrrit"ry :m,1 the ""paeity of the !>eo]>:,' or t.he Proviace. 

Dr. P. S. Deabml1kh: Will H,,· Honmmlhl" . n ~  ,·,,,,,ider the T'l'''IlGsa1 
t,) OpRII n.ny "t.h",' Sel,onl!'!? 

TP BOIlClUl'able Shri N. T. Gadtll::\ot. \'Pte. ,. 
SIari. •• V. . ~.  n~  ·,.mrHf';h· ~ Ih,·· !'follmH'""I" Mi@tpr Hleun 

intdledu81 fir ph.Hi(·ltl ~  

The BtIIloUlable SIui N, V. (ladii1: 11l1 .. Jl,·dlllll. 

S1lri JteIlini ][umar Olla.ud.lluri: In a I'1'O,,;n.,.., Iii". A~  witual( 1."'8 not 
bee!, d.,veloped lJJueh thoug!. t.here ar" gn'llt ~ . Will tlie Po.qlt1lla of 
~  uncieveloped n ~ be taken into consideration in an.mng tbe num-
ber of seatll? 

'1"IIe JloIaoun.ble SlIri Jr. V. &a4&il: I think that ~ also ~ n into c01l51tiera-
mOlD. 

~ K. T. Kam&tll: lUi the Honouraul" ;'Ifin;.!'f'! got lillY tests for gaugihg 
tIll •. infielled;nal capacity of the oandidat.es? . 

'l'Jre ~  Sh::l JIf. Y. &a4gil:. The Honourable ~ n  ImDws very 
~  ~  such th,ng!! are ncually ~  in ,.11 1'he ~  comll1iitet'8. 
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CBlTE&ION FOB • .u,WTMENT ~  GoVEBNME:sT QU.!.BTEB:8 TO NON-GAZKTTED 

RTAn' FROM A ~TA . 

593 

2i8 *SlI.ri B. J. Dandekar: (a) Will the Honourable Minister of Works, 
Mine" and Powel" be pleased 1.0 stat" what was t.he criterion for allotment of 
o.vernment qU9ol-ters to non-gazetted staff repatriated from l'akistan? 

(\I) Is it a fact that claims of a II umber of such Ulen balding permanent 
appointments were ignored, wberellS temporary staif with shorter service Will! 
previiea witl!. aceomme«anon? 

(c) Do Government propose to consider the desirabilit.y ai counting the service 
~  by such staff in Pakisi.an 8S the sale factor for determining the elicibi-
-lilly for allotment of quarters as is done in tlte case of similar staff employed in 
New Delhi? 

n. .~  ShP Jr. V. GaqiJ: (a) The sale ... criterion for making 
~ .  to the s6Q1 l'epairia.ted from Pskist-a.n ~  length of T ~  

. ~  service rendf'rl'd irJ Palciallln prior t" ~n 

(b) No 

~  Does not. ari8e Ul ,"if'\\" of the answer to part (a) above. 

COASTAL TRANSPURT IIUN" K}: I 'OUN'I'y-CRAFT A6AlXfi1' n~  ~  

tn.', ~ . Diwakar: (a) Will til.e j{c)Uourable Minister of . ~ . lie 
. ~.~ ~ . sa.l'aratel:,' the total coastal tonnage of ('lU'go earried by country-

craft slid thai; bypoweNlrh-en ship8? 

(b.) WhAt "t.eps are hE-ing taken to encourage country-oraft which is. handling 
-& good. pqrtion of cOllstal ~n  

(0) !D. view of tb!,sil.oJ'tag" of the co!'sto.l sb.ipping, do Govenlll.lent intend 
ginng BODle protectiol.l to. lJOllITtry-eraft. agaillSt '·.Qmpetition by power-driven 
. ~ . .~  

~  DJaolll&ble JIr. a. ][. allallila: (R) The tSRnages of ~ .  t!argo 
earned by OQUl1tl"y-craft and pc-wsr-driven ship$ per ye.oi.t are approxiDllltely 1 
llnd 2' 5 n~ ,-espse-)iTely. Th" figllr.eB inolude tralil' t<l ,,,,d from tbe port 
{)f ~ . 

(b) uU!!. «(j). . ~ hare at ~  under cousiflf"'8t,i<ln tRe qUt!Stion 
"f the .<tepa te be tabJ:l for the deH'lopment of t.he R>tiTing-veRsel traMe 1I1!.d for 
. ~ ce-o",h,,,fitm (,r "'lHpping ,md gniling ~  . ~ 



PJUNTING AND ClRUULATlON 0.1" l:>TA:I'BMl!:N'l'lS LAID ON THl!: l'AllLE 
IN A ~ TO QUES'l'IONIS .\ND DELAY IN ~T  THE. 
ASSEMBLY DEBATES. 

Dr. 'B. Patt&bh.i Sit.&ramayya (Madra,.: Geueral): May I ~ .  ,you, Sir. 
tG direct t.hat the statement furnished in answer to questiolJ. No. ~ tcxial, 
regarding recruitment to 1<'Ol'eigll Embassies,. be illlInediat,ely Ilirculat.ed to lia?, 
You were good enough to state some time ago when the quesuiOll was firsjj 
raised that very important statements should be immediately furnililied to 1l8. 
This is a very important statement. Along with that, Sir, I would tika to 
couple the contract relating to t,he AndanwnB in answer to a quest,ion dated 
the> 6th 1<'ebruary. 

Your attention has already been in,itt·u to the fact Sir, £hat we have noti 
!fot the proceedings of even the first meeting of this ~ n and this is rather 
unusual in view of the fact that in former ~ n  tbey used to be furnished. 
mnch more quickl)". 

Xi. ~  As regarus the latter request, I am ~  that the ma.uter does 
.. 01. rest in the hauds of the ,Assembly Departmaot. Our difiioulties chiefty are 
with the press, and I may inform Honourable Members ~  Qlere has been a. 
proposal, ndopted long  long ago, that the Assembly should have a separate 

~  of it, own, But, lit present difficulties are being experienced over obte.iB-
ing tbe n ~  machinery and necessary materials for building,· ew£ Elo 
tbat question has to be shelved over; and the position in the press" I may aJeo 
invite the attelltian of the Honourable Minister, .~ considerably dsterior&ted.. 
XOt ollly arc there delnys in getting printing work dOlle, Etlli ·the worx turned 
au', is so iuefficient that even the correction oI proofs ~  ~  of times "Jeayes 
a number of mistakes. r had reren'cd to this point once, when I explained as· 
to why Bills or Select Committee Reports CCluld not be placed before the House 
as ea,rly as one would wish. So, that dispose;; of the latter par:!' of the question. 
r might make a suggestion, as to whether it is not possible to set apartn sec· 
tion of the press only for the work of the ASHembly during the period of the 

n~  but it is for the Honourable ,Hillister t{) (")1lsider as to bO'l" far it is 
possible.· - . .. . 

As regardg the two statements that th", Honourable Member ~ to hay£, 
circulated, r will look into them and then decide. 
Dr. B. Pattabhi S1taramayya: Thonl, ~ . Sir. J did not ·wallt t{) rnention 
~ Aq a complaint. 

Hr. Speaker: I do not·take it in that light. 

Sh!'i. BOhiDi Kumar ChaUdhuri A~  Gell('nd): When a statemont is laid 
on the table in reply to a queHtion, is it: pOBsibl" to supply a copy? 

Mr. Speaker: It has ~n stated by me before t,hat, all the n~  lli&t 
ar., submitted are placed immediately on the table, aud hom lunch hour, they 
a.e transferred to the Library table. So,. if any Honourable Member is desirous 
of having it immediately there and then, he can ha,e a look at it. 

Dr. B. Pattabbi Si.tal&mayya: But that ~ off all chOl;ces of supplementary 
questions unless you take them after the luncli hour, . 

lIr. Speaker: That is not possible. The point is that we. mUit now, with 
the ehange in the set uP. also a.ppreciate the neeessity of a change in the 
ml!IlDllP of. ~n  qllslltioos and in the type of information that one callA for. 
I find mOllY questiOI1A ask fur information which cannot he supplied in a short 
r-epJJ,. It does neC'..essitate It statement. If. tlwrefore. Rtarred questions are 
rei'irie.t.ed ~  for the purpose of obtaining informll.tion there and then and 
!JQDOutabJe Members put in unstarred questions for information of a lenothy 
(:hander, it will be more oonvenienti. '" 

1)94 
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Dr. B. pattabhi Sitaramayya: When will that informatioll be given? 

lib. Speaker: 'foe same day. Later on, it wil: be printed, but on the same 
day it will be laid on the table as answers to starred questions. 

Shri B. Daa (Orissa: General): Unfortunately departments do nol appea» to 
help, 

JIr. Speaker: That is Ii matter for argument. It will be for Honourable 
M', tllbers to help in that direction, If they begin, others will follow. 

Shri. B. Das: How can we help bureaucratic departments 7 

Hr. Speaker: We will discuss that in my chamber, 

Haji Abdua Sattar Haji Iahaq Sait (Madras: Muslim): May I be permnted 
to add that invariably extra eopies of statements and written replies are always 
available with the Secretary? As flo matter of fact, just now I asked for _Ilr 
to a question and I got it. 

Mr. Speaker: These have been always given to the Honourable WembeAl 
hne stated thQI before Qlsa.' 

, Hr. R. X. SIiihva (C.P. and Berar: General): May I be permtted kl .dd 
SOille remarks about the proceedings, which Dr. Pattabhi mentioned in the 
House? We are ....... ,. 

Kr. Speaker: 1 am not permitting any debate. 

JIr. R. X. 8idhn: I only wanted to draw your aitention to thefaClt that 
we do riot get the proooedings of this House very promptly and therefore 1r& 
~ ~ collBidel'llobly handicapped. I understand that previously the prooeedings 
were available within a fortnight. In the Parliament of England ~ 
are available within 11 week, and I understand our own pre8B is wOrlring very 
""peditiously for the printing of the constitution and within a week that will 
be Ilvailahle. Until the Department has its own press, members should be 
enabled to have the proceedings at least within a fortnight. I would therefore 
l'equest you, Sir. to tell the Government to expedite the printing of the pro-
oeedings as we really are considerAbly handioapped for purposes of reference. 

Kr. Speaker: If the Honourable Member had followed me, I have already 
conveyed the suggestion to the. Honourable Minister that a part of the pz-. 
.. hould be specially set a.part for Assembly work only during the 1e8sio1lll _ 
tJtat will lelld to expediiing the work. 

WORKllEN'S STATE INSURANCE :BILL 

... --.,&bI.e ShIt lacitwa Bam (Minister for lAbour): Sir, I .-' 
the report of the Select Committee on the Bill to provide for certain benf'fi*" 
f<l ww1a»en employed in or in oonneotion with work of factonee in _ of 
.iclmes8, maternity and accident, and to make proviaionfor cerlain other 
manen in relaUon ~. . 



OHILD MAJUUAGE T A ~ (AMEi4J>)(EHT) B,ILL 
(Amendment of Seotion. 8, •. 5, etc.) 

... Speaker: The House will now proceed with the legislative bueineu . 

- , 

.,...,. - y:..\..o "*'" yl.l.:!- ~ ~ ~ .  : .},,-+! ..,..10) M "",.w. 
~  ..J .Jfl"I ~ ) J.i ~  I..J.!' d' 0)".. ~ .  ~ ~ W ~ ~ £At,.3 ~ 'A.o 

'l C!! ~ L)"I - d ~~ lil1 ~ ~  ( ~  ~ .  J!..;W:.o ~ .JS" i. 
~ i J.i -#' ~ . . ~ l.!S ~~ ~ ~ _-", ,$ ~ .  ~ 

_ - l:i;S ~ ~ Jl=I ..} ~  Select committee 
Pandit Thakur. Das Bhargava (East Punjab: General): :NIr, Speaker, 1 under-

stand from a reliable source that the Government jtAAli is . placing before 
the House a Bill to amend the "Child Marriage Restraint Act", In the hope, 
therefore, that ~ will come up for consideration dur:ng this Session, I am not, 
at present, movmg the motion for Select Committee regarding my own Bill. 

1If. Speaker: Is the Honourable Member not moving the motion? 
PUldil Thak'll' Das Bhargava: I am not moving my motion, 

INSURANCE (AMENDMENT) BILL ' 
8hri T. A. Bamaling&m Ohettiar (Madras: General): Sir, 1 beg to move: 

"That the Bill further tD amend the Indian Insurance ACl., 1938, be t.aken into con-
sideration. .' 

Co-opfrative Insurance Societies, Sir, have, been formed for the ~  of 
'melping the ~ n  the people both III the, rural ~  n~ ill ~ . 
'lfhey'hll>ve gilt th,eir agents III the 'ililages and through the Vinage Co,operative 
'SOcieties they insure peoplc of small ~ up to Rs, 1,000 or Rs, 2!OOO. That 
,is;tbe general purpose for which ~ SOCIeties were ~  In ~ ~  of that 
faet in' the Act of 1938 these societies were allowed to Issue poiJcles for all 
~ eVIjIl .below Rs, 500, which was the minimum fixed for insurance societies 

at the time. Later on, Sir, an amendment was proposed for the Insurance 
Act one of the terms of which was' that two other categories of socisties, 
n~  the Mutual Insurance Societies and Provident Societies. which were 
also allowed to issue' polieies below Rs, 500. should be taken away from this 
exemption II>S they were d£aling genemlly with larger amounts and there was 
no need to allow them to continue the ~  of these smaller policies end in 

view of the fact that the Government thought that certain other 
12 .. NOON restrictions ought to be placed on those ~  But the Govern, 

ment intended that the exemption should continue to apply to the Co-operative 
Insurance Soci€ties, So, in the Bill that was brought before this House by 'he 
Government the exemption was maintained so far as the Co-operative Insurance 
Societies were concerned and that exemption was taken away from the other 
categories of Societies. Unfortunately this position was not understood in this 
House and by an amendment which was moved 00 the spur of the moment ~  
exemption waa taken aWII>Y from the Co-operative Soeieties also. It was quite 
unintentional and the. Government never meant, Sir, that it ought to be done, 
When this'was represented to the Government they brought forward an amend-
sent in their own Second Amendment Bill to restore the exemption that was 
1Iluted.' to these Insurance Societies. Well Sir, the Seleet Oonim'itfee' also 
Wbiehsat on that 'amending Bnl, in their :&port which was pl&ced before this 
HoUlle ;only a short while ago, recommended that the exemption should be 
rEIttore4 to the eo.Operative Iilsurance Societil's. Sir, I hsve, brought forward 

~ 



..... ca (IoIGJlI)MUT) JUL1. Iff' 
lhi& Bill 001] to grant thftt e¥eDlfUon whieh uniortun&tel] WIIS taken a.wV bI 
a misoonception on the spur of the ~ n  by a ~ ~ that moved ~  
'amendment when the first amending Bill was brought In thia House, and which 
Willi admitted by the Government to have beeD taken away by an error and 
approved by the Select Comnilttee which sat Oll the Second Insurance A n ~ 
ing Bill. "; i la, 

I have brought this forward separately for the ;;imple reason j;hat I feared 
that the Second Insurance :'l.mending Bill which the Government brought 
forward may not be got through in this Sessiou, and as I found the <;tovernment 
have withdrawn that Bill and arc going to bring forward another Bill later OIl, 
So it has become very necessary that this Bill should go through now, I may 
2ay. Sir, that in the last two years the Co-operative Insurance Societies ~  
Buffered much because this exemption was taken a:way; and the poor people m 
both the rural and urban areas who were insuring for smaller amounts than 
Rs, 1,000 have also suffered because they could not be served by the other 
institutions which are ill ~ n . So I move. Sir, that this Bill be taken 
into consideration. 

Ill, Speaker: Motion moved: 
"That the Bill further to amend the Indian lrumrance .\ct, 1938, be. taken iuto <onBielera-

Uoo," 
The BonoUla.ble Ill. O. B. Bh&bha. (Minister for Commerce): Sir, as h88' 

been stated bv the Honourable ~  Mr. Chettiar, it was by inadvertence 
that the spec'ial concession or recognition t,hat was given to- Co-operative. 
Insurance Societies was withdra'l\'Il by the Amendment Act of 1946. Govern-
ment's attention was drawn to this and they themselves intended to rectify 
this error. As a matter of fact. after the Select Comnilttee stage in the new 

~  ~  \\"us withdrawn with the penwssion 0,£ thE Hpuse a [ew"days ago, 
thIS'Ill/stake was Bought to be rectified, Government feel tnat ihis IS" very 

~~  and that ~ ~ they ,ue aeeepting this Amendment subject to a few 
t.pchnICIlI changES; notice of Stich technical amendments has ah-eady been given 
to the HOWl,'. :';0 Government is accepting this Bill. 

Ill. Speaker: The question is: 
"That the Bill further to amend the Indian InBurance Act, 1938, be taken into con.idera 

tiOD." 
The motion was adopied. 
The Bonoura.ble ll.r. C.B. Bhablla: Sir, I move an amendment to Clause 2 

as follows: 
"That in clause 2 of the Bill, af!.er the fignre '4' the word. and figures 'of the Inourance 

.Act, 1938' be inserted. H 

Well, the notice that has been given ~ the Honourable Member is defective 
and the I.eg:siative Department feels that to clarify t,he whole issue. as it : .as 
got ~. bearing on the Insurann<' Act. of 1938, the words "of the InsurnnceAct, 
1938 should be inserted. 

itr. Speake:: I feel a difficult,Y---ilnly a verbal o;e. I believe the figDn! 
referred to is the Roman figure IV. Then what about the words .. of this Act"? 
.. ~~ BOD?,Ul&ble 1Ir. O. B. Bha.bha: To make it more speaific. instead of 

o ....... Act , J have proposed "of the Insurance Act. 1938", 
Ill. Speaker: That means the words "of this Act" must be deleted 
!'he BoDoura.b1e Ill. O. B. Bhabha: Yes, Sir. . ' 
1If. Speaker:' Then I shall put it in the amended form. 
Amendment moved: 

"ft&t . in ~  :I of the Bill, after the IIgure 'IV' the ":rdt and fi 'of the . 
........ A. .... '1'1138' he· ~  _ ... ~  '01 tIaia . Act' be .tued," gureto 
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'Shri T. A. Ramalingam Chettiar: Sir, Iaccert the amendment. 

'Mr, Speaker: The question is: 

~ T  in c1au")c 2 roi the Bill', after the figure 'IV' the words and fi!!.u,rM 'H!. ~ 

Iasurance Ad, 1938' 1,0 inserted, and the words 'of thi. Act' be ontitted." 

The motion was adopted. 
111'. Speaker: The question is: 

·'That (·lause 2 ~ amended stand part of the Bill." 

The motion was adopted. 

Clause 2, :!s anwnded" was Hdded t{) thp Bill. 

"l'he Honourable :Mr. O. H. Bhabha: S'r, I mOTe: 
"That for clause 1 of the Hill, the following he 8ubstituted : 

'1. This Act may b, called the Tnsurance (Amendment) Act, 1948'." 

In Illy amendment I huy, Hlggested that instead of the word "ilhalt" itta 

wl)l'() "may" ~ inserted, s:ld inst,'ad of "1947", "1948" be inser.w. 

Mr, Speaker: The question is: 
"That for clause 1 of the Bill, the following be oubotitutod : 

'1. ThU. .<\ot may be called the Inourance (Amendment) Ad, li48'." 

. The motion was adopted • 
. Xl. Speaker: The question is: 
'''That clauae 1, .. amended, st<md part of the Bill." 

The motion was adopted, 
Clause 1,' as amended, was added to the Bill. 
'!be JloIIQIuable Xl. O. B. BhabIIa: Sir, I move: 
"'TW in Lbo long titJe of the Bill, the word 'Indian' be omit.t.ed." 

Sir, the reason for this Amendment is that the title CJf the ori8iDal .... -•• 
Biands is "Insurance Act, 1938" only. 

Ilr. Speaker: The question is: 
''That in the long titJe of the Bill, the word 'Indi,,1I' be omit.t.ed." 

The motion wss ~ 

Xl. Speaker: The question is: 
.. That the Title. "" amended, and the Preamble, sw.nd . part of the BiU." 

The motion was adopted. 
The Title, as amended, sna the Preamhle were added to the Bill. 

Bllri T. A. Ramallncll.ll1 Olle\tlar:, Bir, I mOTe:. 
"Thai the Bill, u amended, he p.....,d." 
Xl. Speaker: Motion moved: 
"That Lh6 Bill, a. amended, he p ..... d ... 

Shri .. Ananthaa&yanam Ayyaugar (Madras: General): Sir, I would !tb to 
flAy a few words. The point is that last time we had this amending Bill,-aDd iI· 
m heen there10r a very long time ...... we did not know under what circumstane611 
Q"e Honourable Minister in charge withdrew the Bill putting forward UIe __ 
Funds that have been advanced now_ 

The Honourable Mr. O. H. Bh&bha: No, there were other grounds mentioned 
by me. 

Shri .. ADanthasayanam Ayyaugar: This amendment in favour of tbe c0-

operative societies • a very wholesome one for the re8ilOnthat msunmee Is 
essentially a co·operative institution, where a number CJf people join to .. ~ 

·ana in case of aeciderit pl'Oviiehelp tJytbeir. eontrihutions. . There'-, .. 



INDIAN COMPANIES (AMgNDMENT) BILL 500 
tendency must be in favour of couHrting all proprietary concerns into other 
mutual concerns or co-operative concerns. I expected that when the Honour-
able Minister withdrew the Bill he would br:ng it after making suitable amend-
ments, so that proprietary coneems may change over easily into other co-opera-
tive concerns as early as possible. I now again expect the Honourable n~ 
will introduce such u Bill at least in the next session. 

1Ir, Speaker: The quest.ion is: 
."Th .. ~ !.he Bill, as amended, be p ... sed." 
The motion .. was adopted. 

HlNDU IN'l'ER-CAS'fE MARRIAGE B,EGULATING AND VALIDATING 
BILL 

BIari IIoIwl La1 SakHDa (ll. P.: General): Sir, since the Law Minisie!' 
lilll informed me that he propoe.es to make a motion for referuee of the Hindu 
Code to a Select Committee during_ the present _ion, I do .,.ant to move 
til. motion. 

Kr. Speaker: Do I understand that the Honourable Member does not want· 
to make a motion now, but he wishes to keep it alive? 

Ilazl JlDbaD. Lal Sak8ena: Yes, Sir. In caBe the Law Minister doeS not. 
bring in his motion, I may ha"e to move mine. 

1.. INDIAN COMPANIES (AMENDMENT) BILL 
(Amendment of Sections 26, 81, 82. etc.) 

It. INDIAN COMP AmES (AMENDMENT) BILL 
(Amendment of Section 86F) 

Dr. P. 8. Delhmukla (C. 1). and Berar: General): Sir, I understand tba$ 
the Honourable Minister is going to make a statement on these two motions. 
In view of that, perhaps, it may not be necessary for me to make any motion. 

1Ir. Speaker: Does the Honourable Minister propose to make a statemeni 
on both these motions? 
~ BODOurabie 1Ir. O. B. Bhabha n ~  for Commerce): Yes, Sir. Wiill 

your permission, I wish to make a statement on these two items. These t1ro 
Bills seek to amend certain sections of the Indian Companies Act, namely. 
wi\h a view to affording greater protection t{) the shareholders than exists at 
present. Many Honourable Members 'are aware that two identical Bills were 
introduced in thE' lal.e V;gislativc Assembly by Dr. G., V. Dellhmukh. Thl7 
were circulated for opinion, one as a result of a motion adopted by the House 
on ~ February 1947 and the other by execntive instructions. The opinions, 
so received werp naturally not uniforn1. A large section of commercial interests 
.was oppo-sed to such piece-meal mnendments of an important pieee of legisla-
tiOll like the Illdian Companies Act, 1913 and wanted Government 1.{) 'bring 
forward a comprehensive Rill at a.n early date and have it circulated for the 

~ of I'ommeroial and other interest. concerned. Independently of. these 
~  BIlls of Dr. Deshmukh, Govenuuent themselves have felt the neoossitv of 
revising the Indian Compani" .. hw with a view to meeting t.h6 present 'day 
requiren;ents. An emineut lawyer of Bombay was appointed in this connect.iOO-
to oonslder and suggest necessary amendments to the Aot. His report j. 
awaited, and he will doubtless be considering the amendments now proposed 
by tile Honourable Member. __ Go_vernment feel that none of the individual 
amfllldments lIuggested 'by- the HOnourable Member now is so urgent. B8 to 
~ OODaideration in advanoe of the comprebensive leaillation tba. h UIIIie--



eoo OONSTJ'l'USNT ASSall1lLY CJr INDIA (L&GISLdI'fB) rUTH FaIl. 1* 
[Mr. C. H. Bhllbha] 

oontilmplation. In these circumstances, I would prEfer tha.t the present BilLs 
should be held up till Government introduce their comprehensive Bill and ·1 
would appeal to the Honourable Member to withdraw them. If, however, the 
House feels it otherwise, I am prepared to re-circulate both these, but 88 I 

-have just said, bot.h these amendments were eirculated previoUBly, .one by an 
executive order find another by a motion made by this House. 

Dr. P. S. Deshmukh: S:r, in \'iew of the statement made by the Honourabla 
Minister, 1 have no desire to makE any motion at this stage. but I would noll 
like the Bills to be killed; I wonld like them to be kept alive. 

Shrl II. Ananthasayanam Ayyangar (Madras: General): May I know haw 
long ago the Government appoint€d this lawyer who is examining the amend-
!D,eJ$l to the Indian Companies Act" My information is that it is tl!orc> than 
tbl'Jlej ~ . .•... .' . 

. ..,.. lloDourabJe Mr. O. II. Bhabha: "'0< Sir. That is not correct. If. is 
almost two years, but I have taken up this matter personally with tb,€ ~ 
who was appointed, and he has promised to send his t:eport wit.hin t,he .. wJ[t 
week or so. 

Sh,rl •• AnMUluayanam Ayyaugar: That is very good. 

INDIAN BAR COUNCILS AND THE LEGAL PRACTl'fIONERt! 
(A.MENDMENT) BILL . 

Shri T. A. RamAlingUt CheW. (MWas: Genera!): 'sir, In view ot aha 
fact that the ~ n  havC! tahled fi _sin1iJarl'\ip for ~  to the Select 
Committee, I do not wish .to move this motion now. '. , 

nonE OF CRL\IINAL PHOCBDUHE (AMENDMENT) BILL' 
(Amendment of Sections 161 and 1(2) 

Shri 14. Ananthasayanam Ayyangar (:\fndms: General): Sir, I dOllotpr0f9se 
to Trink" t.he w(,lion now. but ": :I IA(.(·" stapp. T \\'o'JM like to keep it slive . 

. PROVINCIAL J;\SIJLYENCY (AM1::'\l>MENT) DILL 

ShrimaU G. Durgabai (Mad'!lB: GelleraI): Sir, I do not propoae to make 
he motion now. I wonln like to hep it alive and move it nt a litter "age it T 
onsid,ilr it necessary. 

CInMINAL TRIBES (REPEAL) BILL 

Shri •. Aua.nthasayanam Ayyaugar (Madra.;: General): Sir, there is an· 
other Bill brought b:v the (}oYt·l'llll1ent. So I do not move it and would like 
to keep if alive. 

INDIA:,\, BAR COF,CILS AND THE LEGAJ, PRAC'rTTIONERS 
(AMENDMENT) BILL 

SAri II. Aaant.haaayanam ~ n  (.1I>ladras: Genel'lll): Sir, ail thel't;' ~ .11, B91 .. brought by the n~  I Wi(lcl<l like. to ·see . .~ far they ~.~ 
.'go. n . ~  jl n ~ . . ~ .  .ihia mRy.llta,nd 0,,111'. ~  



BOMBA. Y PORT TRUST (AMEND;MENT) BILL 

... L E. Sidhv& (C. P and Berar: General): Sir, I move for lean to 
introduce a Bill further to amend the Bombay Port Trust Act, 1879. 

Kr. Speaker: The question is: 

• "That leave be grant"" to introduce a Bill furl,her to amend the Bombay Port Tro.t Act, 
1879." ' 

T ~ motion was adopted. 

1Ir. R. K. Sidhva: Sir, I introduce the Bill, 

WOHKEHS' PROVIDENT FU);D BILL 

Mr. R. E, Sldhva (C. P. and BeJ!8l': General): Sir, I move for leave ''a 
introduce a Bill to provide for the establishment and grant of Pro,-ident FUDd 
to certain o\nsse8 of workrrs by their employers. • ." 

.Mr. Speaker: The question is: .' , ",' "  ' •. 
"That leave be granted to n~  .. Bill to provide, Jor the .. ~ n  andjjranl ",: 

Provident Fund to certain cl ...... of worlre ... bv theit employer •. " ,. ,.., . ,  , • .. 
'l'I:lli'motion was adopted. ." $.... "  " ~ ,": . ~  

lIr .. !t. K. Sidhva: Sir, I introduce the Bill. 

CHILD MARRIAGE RESTRAINT {AMEliIDMENT) BILl, 
(Amendment of Sections 2 and () 

PaD4U TUkur »u Bhalgr,v& (East Punjab: ~  'Sil;; I beg ,to ~ 

for w-ve to introduoo a. Bill further to amend the' Chnd Maniftge .~ . 

Act;19ll9 (Amendment of Sect.ioo& 2 and 4}. '." 
lIi. speUei-: The ~ n is: 
"That leave he grant.ed to introduce" Bill furthe,. I() amend the Child Marriage R.otrailll· 

Act, 1929 (Amendment of Sections 2 and 4)." . 

The motion wall-adopted. 
Pandit Thakur ~  Sir. T intl'o<h,ee the 'Bill, 

CALCTT'rA POR'I' tAllfENDlI'!F.NT) BILL ~ 

Mr. R. E. Sidhva (C. P. Clnd BerBr: General): Sir, I beg t{) mo.;" for ~  

to int.roduco a Bill furth,,'1' to :lilwnrj 0", CnkntL1 Pe·n Ad, 18(10. 

JIr. Speaker: The 'luf'"tion is: 
"That leave he granted to inhodul..'e a Bill fnrtllcr to amend the Calcutta Port Act ~ . ~  

The motion W&II adopted. 
lIIr. R. E. Sldhv.: Sir, I introduce the ~ 

DELEGATION OF AUTHORrl'X IN RESPECT OJ;' INTRODUCTION 
OF BII.LS 

PaDcut Thakur Das Bhargava (Efistl'llnjab: General): Sir. I beg te ~  
permission to be allowed to moVtl for leave for introduction of the three Bills 
standing in the Jl[tIlW of Dr. HiI' H nl'i 8ingh GOUl' I have been reque,sted by 
him to do so. 

lir. Speaker: III Ow ,nrst Illace, has he got 1m)' authority? 
Pandit Thakur DIS Bhargava: Yes, Sir. 
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111'. Speaker: Then the question is ,,'hether Members clln he permitted to 
delegatB authority, in respect of Bills, to introduce them on their behalf. I 
understand that the practice has all along been not to grant such leave. 

Slui II. Ananthasayanam J.yyangar (Madras: General): Except in t.he case· 
Df Government Bills. 

1Ir. Speaker: III the case of Goyemment Bills, the definition of a "Member 
in charge" includes a person to whom a delegation is made. 

PaDdit Thakurdas Bhargava: According to rule 20A if a Member intro 
duces a Bill, then he becomes a Member in charge of the Bill and in regard 
"to the further stages of the Bill, the rule is as you have bee\'l pleased to 
observe. In regard to introd uction of Bil.\B there is no such provision. 

,1Ir. Speaker: l'he Honourable Member refers to rule 20A. I understand 
the point is that under rule 20A restrictions as regards the person who make, 
a motion are imposed in respect of motions for taking the Bills int{J considera-
tion or for motions for passing the Bill, but 80 far as leave to introduce i6 
concerned, that rule does not apply, 

...... ftUar Du Bhargan: There is no restriction to get leave for intro-
ducing a Bill, but the restriction is if once a Member introduces a Bill, then In 
regard to the further stages of the Bill, h"l is regarded as the Member in charge 
and he alone can make B motion. 

Kr. Speaker: There is room for that line of argument. but I think. lookinl; 
to the practice both in the·' House of Commons and here-a continuous long 
praetiee so far as Bills are concerned-the delegation of authority is not receg-
uIseci" lam afraid, I should not deviate from this practice just at ~ 
moment. I will, however, keep the point open for consideration. I will look 
into the point and decide it finally, but at present without creating a precedent, 
I am not inclined to give leave for departing from this long standing praotice. 

CHILD MARRIAGE RESTRAINT (AMENDMENT) BIJJL 
(Amendment of Sections 10, 11 and 18) 

Pa4i\ 'l'hakur Daa BhMgava (East Punjab: General): Sir, I beg to move 
for leave to introduce a Bill further to amend the Child Marriage Reatra.in' 
~  1929 (amendment of Sections 10, 11 and 18). 

Kr. Speaker: The question is: 
"That leave be gra.nted to introduoe a Bill further to amend the Child M"rriar Reo-

traint Act, 1929 (Amendment of Section. 10, 11 and 13)." 
The motion was adopted. 
P&II4lt 'l'haulnlr nil Bha.rgava: Sir, I introduce the Bill. 

SPECIAL MARRIAGE (AMENDMENT) BILL 
(Insertion of new Sectiolls 2A. 4A, ok) 

Dr. P. S. Deshmukh (C. P. and Berar: General): Bir, I beg to move for 
leave to introduce a Bill further to amend the SpecIal Marriage Act, 18'72, for 
eeriain purposes. (Insertion of new Sections 2A, 4A, etc-)-

111'. Speaker: The question is: 
"That lene be granted to introdu"" " Bill further to amend the Special Marriage Act, 1872, 

f ... certain purpooea. (JnMrtion of new Sections lIA, 4A, el.e.)." 

The motion was adopted_ 
Dr. P. I. DllluD1ddI.: Bir, I introduce the Bil.. 



INDLTSTRIAL FINANCE OORPORATION BILL--oontd. 

l'Ilr. Speaker: The House will now proceed with further Legi61ative Busineas, 
namely, the further consideration of the Bill to establish the Industriat 
Fjmml'R Corporation of India, as reported by the Select Committee. 
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(EngliBh. translation of  the abo t'e speech.) 

'Jlaulana Hasrat )[ohani (U. P.: }\fuslim): Mr. Speaker, I heartily 8uppor* 
the amendment moved by Mr. ::;hab. 1 should have liked, if ,the view of 
Qazi Karim Uddin that the capitalist should·.have 'no share in it, or else jlHi6 
Bsrny friend MJ·. Gautam suggested afterwards that JOU should postpone it 
fot· at least a few days, so that after due conliilieration it could be done had been 
acqepted. But it if regt'eytable that almost all the members in our House ~ 

nationalist minded. And then nothing ean be done in tb" presence of Honour-
ableMr-. Bhahha andHonnurableMr: . .~  who are STeat sYJIlP,1thispts of 
capitalists. Nobody will accept our suggestion. Now the only way out for us 
i8 ~  ill' strongwOrUll the amendment ,moved. by .!,rofeIl9ortihah..· 111 
means, as he said while introducing the amendment, ~ if we' are in need 
of capital it can be raised frotn ot-her SOurc!$ ~ n there is no need' Of 
~ n ~ . C&pitalist; ,If. we cal.1 ~ . c>;pital by ~~  means  there is no ~  
of meluding the NatlOnalistca.}»tahst'll the first Instance Md then oontrollflis 
them. n9 ~ )ir:.Chetti,yarllas told us not to won-yo We may n ~ 
the capitalists but they will be nnder our control. I' submit that if tney will' 
h&".n9 'oontrol tbeJl, 'therais no need. of including tlulm. They may n~  .. tt. 
included at all. It is a maHer of commonsense wh;oh I want to enquire: from 
the Honourable Minister, snd this istbe purpOt!e of Mr. Shah's ameDdmeJli .. 
well, ~  of the capitalist will have no cont1'Ql, commonsense demands that 
we"slrould 3cOOpt Mr.Shab.'s l'Imendrrtil'rlt whleh' l!lnves no room 'for hiill: 'r 
~  ~  need 0.1 regortil1y to ~ .  'roundabout measu:es that. w.e 
lIIclude the "ftPlt'.]lRt. hut wIll not allow them t<l have any ~ control· 
at the. samc' t im(,. I appr;;l to tl'le Honoura\ile n. ~  to kindly review; his 
decision and "eecpt \fl'. Shah's [\Irtr-ndment with plea;;l1l'e gO that this matter 
may end {It it-'jr 1'0" inN'fltion. It i. -m;v e.onviotion th'lt. when ,von ~  

n ~ n ~ ~  \\ ~~ <--h()lllrl they he inelllded 

In thesc:f"". words I support 1',·of. Shah's mfl,.llrlmellt, iui<l rf'qilest the 
HOJ]o1Jrable Mini"ter not, to he oost,inate :ind to (.ecApt it gladlj'. 

lIr; Naziruddin Ahmad (Wm,t Bengal: Muslin!): Mr. Speakfl', Sir, I can-
not emulate the learning and the perspicuity of langUage of Pro£. K. 1'. Shah 
m;td .~ shall f,ry to attempt it, There were two speakers yesterday, Dr. Puttabhi 
Sltaramo.y}'a and Prof. Shah who had a clash over this small mat.ter and 
brilliant scintillating eloquence on each side was the T ~ . I shall, BO,m-Vel. 
approach the ,question purely from a ~  point of view, but before thai I 
must sta.te that there is no difierence hetween the Members of the House with 
reiard to the principle of Ilationalisation 80 tar at least as this Bill is concerned. 
TIle only question is one of timing and approach. If werrtust have nationali8f1' 
tiol\ of this institution, the 'lll"stion is whether we should do it 'fill ftt once or 
do. it. bystl1ges, I submit. Sir, that it is quite in 01',11'1' for 11S to aceept the 
prlllClple and proceed to our goal through Hppropriato stages. M.v HODollrabl,.' 
friend Prof. Shah has ~  crjj,icisea Dr. Pattflbhi Sit.aramnyya for using 
~  word ·pxpediplIcy'. He ,(>en,. to think that expediency is Rometbing 
Immoral or at ~  $ami,thing UlH thieal. Sir, I sl1bmit that the whole of 
civilised mankind prooeedRon . n~ ~  step. This Bill, like other 
nills, commences with the words "Whereas it is expedient ... ". If an Honour, 
able Member w.ould like to be the Speaker 01 this House he must first 01 all 
.;get elected and then serve a period of apprentieeehip. His Ideal remallls ~  
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1tIIoll1e but at, the same time he hus got to qualify for it. If an applicant for a 
Government po!'t wants to occupy a high position he muat serve a period of 
&pprenticesh.ip. In a ~  business like this it. is n . ~ to ~ 
caut.iously, and there is therefore every reason to support the pnnClple of ~ 

control preparatory to n ~ n. The question will be whether Govem-
ment has or can have the expenence and the npcessury staff t{) manage all 
!It once a gigantic concern like this. We have had very bitter experience of 
the St·ate management of the Civil Supplies Department. ] do not sugges$ 
~  n ~ n   ~ it or on that, scale will happen n.1 a concern like this bu.t ~  
IS a warnmg wCllch should 1,(> rernernhered. I thmk the Honourablo Mllllster 
has made it. absolutely okal' that the obit ct or ideal of Government . ill to 
nationali5e ~ n~ n laIN on, but he procet'ds cautiously through 5ucces-
sivc' stages. Sir, with tJleSe words I regretfully but most respedful1y differ 
from Prof. Shah in his aml'ndment. 

Dr. B. Patta.bhi Sitanmayya (Madras: Gflleral): Sir, it is perhaps but 
fitting that T should SHY a few words iIl" reply to the criticism delivered by my 
Honourable friend Prof, Shlih. I was feeling very proud t.() n:\\'e been the 
cause of a magnifi.cl'nt speech delivered by him which for elegance of d,ict.iQll 
!lad' for dignity and decorum of language may not be easily excelled. But I 
have no intention of making this forum of the national legislature into the arena 
of a gladitorial show; ~  therefore I will coniine myself to making a lew 
pertinent remarks 'directly germane to the subject. I must. however, oo'nf.esi 
that I have been greatly improved by the bastinadoing and belabouringtba. 
I have received at his htUi.ds, th", lilthi charge· that he administered and t.he 
shrapnel that he showered upon me. I would have improved much more and 
would almost have· heen converted to his view lmd.hepaid a lime. attention to 
the t .... o items of criticism that camE' forth from two vOllng-friE'ndB 011 tile 
other side of the HOllse. .  -

This amendment of hi" liOE:8 Hot altt>r the scope of the Bill; it ollly wllnla 
to altE'r Hw struct.ure of the Bill. I submit that the scope of the Bill is the 
main qUEstion befor0 liS "lld the structure of the Dill is always adjusted t.Q 
the scope of th" nill. And SO long as ymi allow th" seOj)0 of Hw Bill to remain 
what it is. til<' St.'·IlPllll'" of thfo Bill ('annot >he fllter,'\]. XO\\" what is' t.he 
","iti"" tk.1 h(1s hl't')) cl·e(l.t8d hv us:' Yesterdnv mv Honourablp fr'8,lld must 
have heard 1fl'. Snnthnnnni ,a.'" thn!it is not, ,im pnrpose to make' 11 lavish 
endo"vlTJent of lHOJt(',Y to priyntt: ~~ het:·a.uSf'· the tlbje.c.t of O;g}< ~ to 
n~  ~ ;lHlustl'ies. Ii; it, ~ -;uggest!:oll nf n~ Honourable friend -:?1".d. 
Shah that we shnuld gnUlt'l' \11' ,,1I Hli: mOl"':;"' in the world through the Govern-
~ n  mHl tben ~ .  it. divert anll :·tlllHli8E' it. ulong the channels of private 
mdustry? That IS wrong. Thel'pfol'e If he n ~ to l,w the axe at the roo& of 
the ~  he must ~  it, at the root of the trek' and \l'ot at the top branches: 

That is the first point. The. seoond point iR this. 1: refer to the very tine 
speech mnue by my young friend Mr. SlIbrahman.v"lll. He ,,\inched the" h.me 
when he Brud t,hnt thiR qnestion ~ really -a dispute betwern private inaust.ry 
and State indllstJ-y. The ohject of the Bill is to !lRsist pl'ivi\k industry, and 
!hen yon m';15t at·tark t.he ~  at iIg root. Yon must dlOke off private 

~  betlllH'fi if ~  want. to nationalise this Ba.nk, It will not do to 
n~ n  the: han], and it,; fllnctions while yml do nof nationolise the indus-
~ ~. Thc,re If' ":' n ~  hetween the t"" positionf'. Therefore unless 
my Honollrablo frlend addresses himself to these two point. and rellvdies them 
At the root hf ellllllnt imprnvf' til,. struet.ure of tbis Bill at (III. 

O?;lythese ~ n~  T ~ ~ to invito his attention to. Ihave great regard 
fo.! ~ and I etrJoyed his cfmtIC!<;sm.ver.y much; hilt I was all t,he while ~
trig ·hlm ·t.Q tmswI'r 'ttll'Se two pomts. Rut. his nmendmpnt is strictI:" limned. 
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[Dr. B. Patt-abhi Sitaramayya] 
It is IIlcan.t to ~ more capital, secure it from the centre and provinces; liud 
the operatn'e porboll of the amendment is ill cl. 3ea) which reads thus: 

"Th. initll.1 capital ot the Corporation shall he provided by or ~  the Central and 
Provincial 'J'ov-ernment. or hy the Government of any Indian States lD s!leh ~  or 
proportions as the Centml Government in consultation with the R.,serve Bank of IndIa may 
consider appropnate." 
I only say this. You want a lot of milk; it is good tbat you ~  get 

sterilised milk and all the cows and buffaloes should be sent to the dailY to 
be milked in the propel' scientific manner and that the milk be tinned and 
sealed find brought to your (Ioor. Rut it is not Rvailable immediately; for 
various reasons it is not practieable to expect all the people of Delhi to be 
served with such milk. Can't 1 get milk from the udder of the cow in my 
bW,ard, and then try to get as much milk as possible, try to boil it well 
md thereby kill all the pathogenic germs there? Here you kill all the eviJa of 
capi\Qlism by the controls that you assume, and therefore I say that this is 
aremporary measure. ~ 

As for capitalism I do not know who is Il capitalist and who is not. 1 am 
noe talking in a cynical or pessimistic mood. I want to know exactly what 
is \be golden calf of the capitalist. There are very few in the world and they 
Me objects of our criticism. We are capitalists too. I own about 25 acre. 
of land which I do not cultivate; am 1  a capitalist in land? Again we produce 
~  by the score and we draw  heavy royalties for them . 

. PIef. K. T. Shah (Bihar: General): Sir, on a point of information, no 
beaT)' royalties are available to liS here. . 

. Dr.B. PAttablli 8ituama1P: Nor are capitalist. available in India in th·, 
senee in which Fords or Morgans or MOllt&gues are capitalists. Each oountry 
hili to judge by its own available material os each husband must admire his 
own wife. We cannot hove cinema stars for our wives; we muaf; be content 
with our lot. And as to the royalties we ore having, is not intellect given to 
serve mankind? Why do we draw roy!"ties of Rs., 30,000 or RB. 40,000 a 
y98Z" and yet. speak disparagingly of capitalists? The whole structure of IKcietJ' 
has to be altered. There is no doubt about it and I want to know who is 
amongst us who ean rise and ssy ~  am not a capitalist". 

8brI KaIum La1 Gautam (U. P.: General): 1 stand here! 

Dr. B. PatUbhi Slta:ramaY1a.: But you are using your intellect to draw 
IW. 45 a day I Therefore, let us not make' 8 pr\l(lery of this. This society is 
bad society.. It has not been constructed by 118. Luter on there is a resolution 
Oil "Cast-e" ooyping up and I hope I &hall have some oaras'on to say how th .. 
structure of society has bem fashioned in our country: how capital was sought 
to be divided and controlled and how the balance was to be made between 
poverty and riches. I Wish I could revive that state of society. But we hlwe 
far no fault of ours and for the sins we had committed in our past hirth, been 

~  to the domination of a country alien in structure, convention, ideal. 
and outlook and in Every blessed matter, und we are inheritol'lil of tha.t system. 
We hAve to outlive that system. But we cannot throw it Ollt as we can throw 
011' ollr soiled shirts overnight. In other words, we are passing through a 
tra.nsition stage and as businesRmen, as politicians, we must take note of that 
fact. What did we· say after aU? We said that it is not the time for us to 
nationalise wllOlly aud MI'. M. Ciautam was abont \:() read a material point but 
certainly did not think it W!Se and subsequently was compslled to read it and 
there he read, all your programme, even if it bas the stamp of finality, must be 
luited to the times and circumstances. Do you know what happened last yeal 
",ben we 1l0IJ.ted the loan l' I do not pretend to know it but I want; you h 
eamlne things carefully. Go to the market, to the Finance DepartmeD., • 



the Hcserve Batik find the Imperial DHnk and go' to ~ who had subseribe& 
for (;he loan, and bear in mind what hr'Plkneo ano we dare not risk such thinga 
hU1'llelling once again . 

. \llel' ail, this OO\C'l'llmellt ih a ~  (iovernmeui, It is on it-s tl'iai ,nd 
it i8 exposed to crit:cism front fl'iemb and foes. I am myself criticising it. 
But we should not make the attack 80 severe as to kill it, as to make it in-
effectual altogether and "l1on-80\", ' Who Else is there to run the governmeu. 
of j,he country except the party that is running it. If other parties want ~ do 
it, let them do it by constitutional means. But taking facts as the] are, lIl'e 
we not conVoinced that we have to take note of the realities? And finance is a 
terrible reality which we cannot ignore by running into flights of imagiootion 
01' fancy. 

1 am putting my thought;, rather vehemently, but it does no. mean ~. I 
do not appreciate the standpoint of our opponents" They are our friEnds as 
much a" we are theirs, \Ve are as much for natiol1alisation as anyone elae, 
but only let us have first things first. We are providing for the amendment 
of this Act in three or foul' years and perhaps there is an runendmen. to that 
effect which has been tabled and which is likely to be moved. TheJeI.ore,". 
us avoid cr;t;cising our own cautious, business-like and matter of fact pl'OlleCillft 
in t.he light of radiant ideals and effulgent tlH:ories! 

'l'he BOI1OUr&bl.e Shri R. K. Shanmuldlam Chetty (Minister for Pinanee): J 
must oppose the amendment moved by Prof. Shah. The subject ~ of tho; 
amendment has bem discussed so threadbare in this House that ii it D04 nalIJ 
necessary for me to detain the House any Iongel·. -

Sir, I oppose the amendment. 
1Ir. Speaker: The question is: 
.. That. for cla""" 4 of the Bill, the following be aubotitu.ted : 
' •. (1) '(a) The initial capiW of the Corporation shall ~ of ncb shaNe, Of .......... 

... """ding twent.y crore. of rupees to start with. as may be deemed neceeaary by &1M c.e.t 
Governm .... t in "" ... u1tation with the Reserve Bank of India, 

(b) The Central Government may, after five year. from the establishment of the ~ 
tion. n~  tlu. capital from tim. to time as and when deemed neoeo.oary. in ~ 
with the &Berv. Bank of Iadia. 

(c) ~  the Central Government decides to incl'ease the initial capital oJ til. 
Corporation, the additional capital incrensed In pursuance of that decision, .hall be !iilltrib1ded 
aa between the Cen""", Provincial and State Governments in the same proportiorut iIo "., 
each GovArnment holds the .haretl or stock on the date of the additional iaene : 

Provided that if any portion of ihe additional capital isaoed i. n ~ iBken up ~ UtI 
Provincial Government or hy the Government of any Indian State that porttOn shall lie ..... 
up hy the Centr .. l Government. 

(I) In addition tQ the lniti .. 1 capital, and during the period of five year. from t.he utIobIId-
ment of the Corporation, the initial capital of the Corporation may be incr .... ed by neh ..... 
or Debenture., not e.zceeding, in their aggregate. twice the amonnt of the initial _pial fill • 
own IOcurity. Buch Bond. and Debentures may be declared by the Central GovePDmft' to .. 
ne!!otiable instrumenlll undor the law relating to such Inatrument.e in force fow ... ... 
""IBg in India. 

(3) <!) The Initial capital 01 the Corporation .hall be provided by or throngh the CaW 
IIIId l'rovincial t;-ovornment or by the Government of an,!' Indian State in .""h __ _ 

~  a. the Central Government, in consultation ,..,th tho Reserve Bank of I .... .., 
COD8lder appropriate: 

Provided th .. t the Central Government .hall at any time have not 1 ••• than 61 pu ....... 
tile total initial capital of the Corporation : 

Provided further that no State or Provincial Government shall be entitled to 0.. .... 
tban 10 pet cent. 01 the initial capital of the Corporation. 

(bl The .hal'8l or .tack, oonstitmtlng the Capital of the ('.orporation, oluill ..,. .......... 
.. biet .. ' . ,,:1 ),r • 

. The motion wQa n.ege,Jnit. 



-IIIar1 '1'. '1'. prt.D,m_ut (Madras: General): Sir, I lDove: 
"Tllatl in IDb-cIauIe (1) of clauIe 4 of t:he Bill, before \.be .. ora. '&ye cr«a', \.be wor. 

'the total value of' he iD8erted. .. 
This is a verhal am;:ndmeut. It is not material but it makes ~  the 

idea. I hope the Honourable Minister will accept it. 
The BGIlourable Shri B., 1[. ShaDlDukham Obet-v: I &.COOpt the amendmel1\. 
lb. Speaker: The question is: 
"That in Bub· clause (1) of clause 4 of the Bill, before the words 'five. =res', the wor& 

'lobe total value of' he inserted." 
The motion was adopted, 
Xl. Nuiruddin Ahmad: Sir, I move: 
"That. in Bub-clause (1) of claus. 4 of the Bill, after the words 'fir.t inataace' a comma be 

inserted. " 
The Honourable Shri B.. 1[. ShaDmukha.m Ohett.y: 1 accept the amendment. 
JIr. Speaker: The question is: 

"That. in Buh·clanse (1) of clause 4 of the Bill, .fter tbe words ~ inatance' II comma he 
~ .  

The motion· was adopted. 
Ill. Nuiruddin .AluDad: Sir, I move: 
"That. in Bub-dause (1) of clause 4 of the Bill, 'the word. 'with the . n ~ n of the Oentral 

Go"emmeol,' he omitted." -
I think these words are unnecessary . 

.. ·1Il. Spealrer:. AmE.ndment moved: 
"That in sub-clause (1) of clause 4 of the Bill, the word. 'witb the sanctioD of the Central 

GovernmE.'nt t be omitt-ed." 
The Honourable Shri B.. K. Shanmukham Ohett.y: I cannot Il(lCeP.t.: the 

amendment because the ~ n of opinion regarding the extent of Govern· 
ment conirol in this Corporation is that the Government must keep as much 
oontr"{)l as possible, and I do not want. that the Cotpomtionshould expand this 
llkare capital without the previous consent of the Cjmtrsl Government. 
~ Xl. Naziruddin .Ahmad: Sir, I wish to withdraw the amendment. 

1Ir. Speaker: Has the Honourable Member leave of thi, House to withdraw 
the amendment? -

The amendment was, by leave of the Assembly, withdrawn. 
Ill. Nazlruddln Ahmad: Sir, I move: 
"That in sub-clause (1) of clauae 4 of the Bill, after tho word. 'from t.ime to time' the 

following words be inBerted: 
'with the sanction of the Central Government'.'-

Ill. Speaker: 1 think this is Ii consequential amendment. So it goes . 
. _ Ill, NazirUddin Ahmad: Yes. 

Sir, 1 move: 
·-That iu .Db CIaDse (2) of clause 4 of tbe Bill, the words 'of !.he Corporatioa' be omitted." 
_ ft. Honourable Shrl B.. 1[. Shanmukham Ohett.y: I accept the amendment. 
JIr. Speaker: The question il: 

"That in .ub-clause (2) of clause 4 of the Bill, the word. 'of the Corporatioll' be _""d." 
The motion was adopted. 
1Ir. Xasiruddln .Ahmad: Sir, I move: 
"Th!t for 8oh-clause (3) of clause 4 of tbe Bill, !.he following be lub.t.ittMd : 
'(1) The Centftl Gov_t .hall by no$cation in the oIIicial GatIette call for appIiea. 

tiGu, together with full reaiittance of ohare moniee for abarea applied for by a date apellifted 
... IUlti8catloll, for abarea of \be Corpant.iGII f_ ocI!edaled btIaka, __ ..,.a ... 



--....-t"ualA .... d other 8imilAr fiDaDci&l institutions, .... d from ... ·operativ. lNuIkI; ..-
tJIe Board oball allot not more tb_ 

(i) two tholllllUld five hundred aharea to scheduled banke, 

(ii) two thousand five hundred shares to insurance companiea, investment tnl81A and 
other similar financial inatitutious, and 

(iii) olle 'hou .... d aharea to ",,·operative bank. fr"!,, among .the ~~ who ~  
applied for aha res within the time specified in tbe notificatlon . 

l'bis is not Iuerely a drafting amendment but tht're are one or two new things. 
In fact ';fhen share, are floated there is the procedure of inviting applications. 
It may he that the whole amount's to be paid along with the application or ;: 
~  t. 'In this case I have made it clear that the whole amount has got to be 
p&id along with the application and then the shares should be allotted. .Su\ • 
dnuse (3) sayB that. tllese parties &hould 'subscribe'. There is no mention d 
'1o,lJvtment' Sub·clause (3) procaeds on the assumptiv:, that the number of 
,hares available will be the number actually applied bl' but the applicatioils 
ruliY exceed t,he share capital issued. In thesd c'rcUIDstaDces a little change i" 
tile phraseology wouIa be necessary. I do not wish to press this amendment 
to it-s logical conclusion but I only ciesire that the points raised by the amend· 
. Dlent be considere-d by the Honourable the Finance Minister and if he accepts 
'll'y of the principles of the amended sub-clause a . ~ amendment may b" 
substituted fur it. I have merely uttempted to raise a few points whioh st!'llck 
Ule 011 a study of the Bill. 

JIr. Speaker: Amendment moved: 

"That for sub·claus. (3) of clauee 4 of the Bill, the following be . ~ ~ .  : 

. '(3) The Central Government shall by notification ill the official Gazette call io.- ~ 
tions, ~  ,with full remitt.ance of .ha)'e monies for shares applied for by a date . ~  
lD tbe-notificatlon, for ~  of t.he Corporation from ~ ~  banks} msurance t!ompanlea, 
inveatment trustb and other similar financial institutions, and from co-openti,:e bankS,; :'-nd 
the Board ,hall allot not. more th.n- ' 

(i) twu thousand ~ hundred" .ha,' ... to scheduled banko, 

Hi) two thonsand fiVe hundred sharell to insurance companies, investment trusts -and 
~  similar financial institutions, and -

(iii) olle thouaand .hares to co·operative hanks from among the applicants who h,." 

applied for shares within the time specified in the notification'." 

fte BODOurable Shri B. E. ShanmnJd'tam Chetty: Sir, apart from the 
ehange in draftiI,g the one new idea incorporated in this amendment of tn, 
Honourable friend is that these institutiolls must along with their applic.atioD. 
remit the full amount of the shares for which they apply. I am sure mv 
Honourable friend will agree with me that it is unwise to put such a rigid on; 
vision in the statute itselL 'I'lle ~ of the Jive crores may not be required 
immediat('l,v or eyen during the "hole of t.he first year aud there is no point i:, 
asking these instit.ntions and even the GOY<'rl1Illcnt to lock up its funds un. 
necessarily, In the regulations provision will be made as to the manner of 
payment of the applicution money and the allotment money and actually when 
.he app'icat:ons are called for t,he Corporation will specify how much of the 
thare money should be sent as application money and how much they will 
.. veto pay as sllotment money later on. I think it is best to leave it for the 
regulations and for actual noWication at the trole of the isslle of shares. If 
.. y Honourable friend ~ with me on th!S point I 'A'Ould aubmit to h'm 
1that 80 far as the drafting is concerned, sub-<llause (3) as it stands is good 
enough and it is not neoeSBary t-o change it. 

",. lII'uJruddln Ahmad: I have only one difficulty. J fully accept fllY 
Honourable friend's explanation and I do not want t-o press the motion. There 
1S one difficulty 118 to the expression "other 'ike finanoiRl institutions" that ia _.-.\IOil.e like n ~. I fM1 to see what we ihe 'oiher •• 
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financial ¥tstitutions. \Vhen you ure restriutiug share capital only to ceriluin 
classes it is better to clearly specify the other ~ . lLvestment trusts :.rel 
well known but 'other like financial institutions' are not by any means clear. 
T ~ lpaves II little ob8curity. Will the HOll.Jurable M:nist.er kindly consv.lur 
this and explain the point? 

Shri •• Ananthasayanam Ayyangar (MadrAs: General): The Honourable 
the Movtlr himself has used the word "similar" in his alllendment .• 

Mr. Haziruddin Ahmad: That wus because 1 tried to stick t{) the Bill. I 
""!lnt clarification of the point I have raised. 

'l"Ile JIoDourable Shri :B. K. Shanmuklwn Chatty: It ~ the intentiOH to 
8in these 8hares in that class to financial institutions and investment tnE;s. 
It is quite possible that some of the institutions may have some other Dame 
but the intention is perfectly clear and I do not think there is room for ilie 
dJ»);rehensioll in my Honourable friend's mind that irJ!titutions outside ttd, 
category wil be allotted these shares. It is not possible at the present momen. 
for me to say exactly what is the kind of institution. that may not be cO"Jered 
by these two words. . 

Ill. lIfuiruddJD Ahmad: In view of the clarification made by the HouolU'-
able Minister I beg leave of the House to withdraw my amendment. 

Mr. ~  Has the Honourable Member leave of t·he House.to with 
draw the amendment? 

The amendment was by leave of the Assembly withdrawn. 
.~  I may invite the ~ n n of the Hon{)urable Minister, 0011 

tor draftmg purposes, to have the Idea cleared. The wording here is "may 
lubscribe for". There is a diflerellce between "'subscribing for" sh&rel! and 
IiIhares being "allotted". What he really intends may be the aJlotJnen; of 
2,600 shares. 
~ Honourable Shri B. K. ShaamUldlam .~  I will keep that in mind 

and If necessary move an amendment in the third reading. 
JIr; lIfaslrUddln Ahmad: That ""as also one of my difficulties. 
Ill. SJnuer: And tllen II further amend!!,ellt is 1101-11) r.eoessarv le.ter on in 

!,nother place. I hope this is acceptable to the Honourable Member. 
'!'he Honourable Shri :B. K. SIlanmukham Ohatty: Thank YOIl, Sir. 
Shri T. T. Eriahnamll!hart: There lire two amendments to this sub-clause 

(8), one stands in my name and that of my friend Mr. Santhannm and the 
other in the name of my fr:end alone. I do not know whether the Chair will 
agree to my moving the amendment in Mr. Santhanam's name. I would like 
to restrict the shares to companies n>gistered under the Indian Companies 
Act of 1913. Therefore with your permission, Sir, 1 sh"lI move Rmendment 
No. 5 in place of mine No.4. Sir. I move: 

'''l'It-' in anb-claa.e (15) of cia .... " of the Bill, "fl.er tb. word. 'fioancial in.tit,,!ion.', 111. 
worde 'registered under the Tndian Compani .. Act. of 1913' be ineerted." 

'l'he Honourable Shri :8.. K. Shanmukham Chetty: I have no object:on t. 
lWIcept the ideB. T think it would be wise to make it clear that only inst.itutioD!< 
registered in India should be a"lowed to be shareholders of this Corporatioa 
but I am oot sure whether it will be appropriate toO say "registeJ'ed under 1lie 
Indian Companies Act of 1918". 

Shri '1'. '1'. Krtsbnamacbari: That is why I did not move the pre"Jioua 
amendment. An Insurance company has to obtain Indian registration. TIie 
I'f>quirement of registration of such companies 88 joint stock companies "hal! 
more or less restricted the scope to Indian insurance companies. This wal! 
foU1)d necessary a8 even foreign insurance companies have to regiet.er tll6m-
tlelves under the Insurance Act. But if the Honourable Member feel ••• 1. 
8lI!'l l'eYer this n~ by .means of rulM I phaJl not pl'6ll8 ihe n ~.  . 
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The Honourable SAri lI.. I. Shanmukh&m Ohet.ty: It is ~ to leave it 
for the Government to incorporate this idea either in the rules or in the .Iirec-
tives on questions of policy to be issued to the Corporation. I will make a note 
of it, that we should tell the Corpol'at'on that the shares should be issued only 
to iuch n ~ as are regist.ered in India, that is realy Indian companies. 
That is the best way to deal with this matter. 

l4r. Speaker: So th&t disposes of amendments No.4 and 5 as not having 
been moved. Is it not & fact at present that foreign comparries are also regis-
tered in India? . . 

8hri T. T. Krishnamllhari: That will not be under the Indian Companies 
Act. They may have foreign capital but nO foreign insurance company is 
registered under the Indian Companies Act. They are registered only so far 
as the requirements of the insurance a.re concerned. 

Mr. Speaker: I am not sure about insurance companies in particular. 
Take the case of the Ilernington Typewriter Co. India Limited. 

Shri T. T. Xriahnamachllli: They are ali registered under the Indian Com-
panies Act. They will be entitlpd to rights just like any other ~ n  for 
which capital has been floated in thi, country, to come under thiS clause. 
I Shares may be held by foreign people or by Indians: ,we cannot make 

P. ~ . a distinction at all. All Buch (India) Limited compan'el will be treated 
as Indian companies. 

l4r. Spea.ker: My idea was to have the whole thing clarified. 
Shri '1'. T. Xrlabnamacharl: Sir, I move: 

"That to lub·clIU" (3) of cIauee 4 of the Bill, the following Pro"rilo b. added: 

'Provided that no institution oh&ll be &Uotted more than ten per ""nt. of the sharea 
r ... ned for the clue of iIUIt.itution. to which it belongs'." • 

Sir, I crave permission of the Chair to change 'five' into 'ten'. 

Ib, Speaker: Amendment moved: 
"That to lub-clau ... (3) of clauM 4 of !.he Bill, t1.. followiDg Pro'fifo lie added: 

'Provided that no inatitutioo ehall be &Uotted more than ten p« n~ of the .Il ....... 
.--rved for the cla .. of iIUIt.itut.ionl to which it beloup·." 

The Bonoara.ble Shri & X. Sha.n.m.uldIam OhettJ: Sir. I accept the 
amendment. 

lb. Speaker: The queBtion is: 

"That to lub·cu.n ... (3) of cla .... " of the Bill, the following ProvilO he added: 
'Provided that no illMitution oh&U be &Uotted more than ten per n~ of the sharea 

<ooerved for th. clao of inat.itut.iona to which it belongs·." 

The motion was adopted. 

lb. :Ra&iruddiD Ahmad: Sir, I move: 
"That for Bub-clanae (4) of claase 4 of the Bill, the following bo enbBtituted : 

'(4) The Boord .hall make the allotment nnder Bub·section (3) in accord""ce wit.h tho 
regulation. made in this behalf'." 

I ~  attempted to simplify the language. 

The Honourable Shri R. X. Shanmukham Ohetty: Sir, I do not think this 
amendment is necessary because the regulatioDs will contain the manner in 
which the ~ n  have to be made, and even the prospectus calling for the 
agplic_. 1I'iI.l gi¥6 some deai\s about i •. 
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lIr. ]f&linlcldin .&lunacl: In that caae I wiil not prtllS my n~. 
I beg to move:. 

"That in lub·clause (5) of .clauee 4 of the Bill, for the wordl, braeketo, and figure 'If an, 
ahar .. referred to ID lub·oectlOlI (3) remalD UIIallotted, they ahall be 8ubacribed for by' the 
following be sub8tituted : ' . 

'If .... y shares applied for are 1I0t allotted, the application money for sharea not allotted 
to the !,pphcants, and ,( shares allotted are less than the number of shares reserved for any 
class 01 applicants under .Ub·sectlOU (3), they shall be sub8cribed by, and ~  to'." 

The effect of the amend!llent would be like this. The Bill does not provide 
for a case where there are more applications than there are shares. In that 
cllse some shares applied for will not be allotted. It mav be that in a certain 
class the shares reserved for a particular class are nOl fully lubscribed. These 
are the two classes of cases which have got to be considered. I do not expect 
that any under subscription will follow, but from a drafting point of view this 
thing should he kept in mind. These are the two points which [ have attempt. 
ed to embody in thiil amendment. 

1Ir. Speaker: Is this not practimdy disposed of by what was stated at the 
time of the amelldlJlent to clause 3? 

1Ir. NazUuddin Ahmad: No doubt they overlap. The Honourable Minister 
has promised that the whole thing would be reconsidered and a fresh draft would 
be slibmitted by him. If this is kept in view by him I have no need to push this 
amendment further. 

The Honourable Shri R. X. Shanmukham Chetty: Sit·, I have not been 
able to follow my Honourable friend as to what he hilS in hili mind. This sub· 
clause, as it stands, seems to be perfectly simple and plain and it contains. no 
ambiguity. 'fhe unallotted shares will be taken up ~  ~  ~  of 
Iudia and the Reserve Bank. I would rather prefer thIS sImp e lauguage of 
the draft as it is. I cannot accept the language of his draft the implications 
of which 1 am not really able to folIo,,'. 

Mr. Speaker: Does the Honourable Member want to press his amend· 
ment? 

Mr. Namuddin Ahmad: No, Sir. If the Honourable Minister cannoi-
follow it, others will not be able also to fonow it. I do not wish to press ~. 

I move: 
"That in the Proviso to oub-cJanse (5) of clause 4 of the Bill, for the words 'subscribed for 

by', the words 'allotted to' be substituted." 
This agnin refers to that drfifting diffICulty. . . 
The Honourable Shri R. X. ShanmUkham Chetty: I have 'no objectIOn to 

accept it. 
1Ir. Speaker: Will the Honourable Minister keep this in mind that sub· 

clause (3) speaks of 'suhsoribing for'? 
The Honourable Shri R. E. Sh&n.m.ukham Ohet\y: Sir, it ~ purely a 

draftin matter. The whole of this clause-clause 4--ean be exammed by the 
~ n  and if so advised I will move the necessary amendments at the 

Third Reading. 
Kr. Speaker: So this may be considered later on. If oonsidered neces-

I&ry. the Honourable Minister will move an amendment at the next ~ . 

JIr. Na.z\ruddin Ahmad: Sir, I beg to move: 
. th P . to ... -la"OA (6) of clan .. 4 of the Bill, for the word. 'transferred', uTbat ID e roVllO IULM.:l,......... '" 

the word 'allotted' be lubotituted." 
It seems to me that this was a clerical error. The real thing is allotment. 
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Shri '1'. '1'. XrisImam&cha.r1: Sir, if I may interrupt at this stage, I do n ~ 
think that the view of my honourble friend is quite correct. Clause 5 refel'll 
to sruu-e unallotted and they are taken up by the Central Governr:nent. 'There 
is therefore nothing wrong in saying that, the shares t,hat remam n~  
should be transferred to somebody else. It is intended for some .partlcular 
alae8 of people, and .. transferred" seems to be more appropnate than 
"allotted". 

'!'he J1oDoIlr&ble 8llri ll.. X. ShaDmukham Ohetty: I do not find the need, 
for this amendment of my Honourable friend at all. ' 

Mr. lfaz1ruddin Alunad: Sir, in that case I do not press it. 
I beg to move: 
"That for ."b-ciallS6 (6) of cla ... e 4 Of the Bill, the following be lubstituted : 
'(6) If and when the ~n n  .hares or any part tbereof are iNued, tbe procedure Il!id 

down in Inb· .. ctiolll (3), (4) and (5) <;ball apply'." 

'!'he Honourable Shri ll.. X. Shanmukham OheUy: Sir, in Borne of these 
amendments my difficulio;V is I aannot see how they are different from the 
language of the draft, as it is. The same idea can be put in three different 
ways by three different people. Unless there is something radically wrong 
in the way '\"e have drafted I think it is not rea'ly necessary to attmept this 
kind of redrafting in the Houae. 

IIr. Naziruddin Ahmad: If it is not acceptable I am not going to press ii. 
'!'he Honourable Shri R. X. Shanmukham Chetty: I am not able to follow 

the object. The idea conn'yed by the Honourabje :Member is the same as 
is con tained in the draft. 

III. Speaker: All that may be done is to invite the attention of the 
Honuumble Minister and he can examine it for what it is worth. In so far 
as the amendments are ~  verbal I shall pennit them in the Third 
Reading. 

'!'he Honourable Shri R. X. Shanmukham Chetty: To ~ ~ time of the 
House, I shall give an undertaxing to my Honourable friend Mr. Naziruddiu 
AllImid that with regard to purely drafting amendments, I shall have the 
improvements that he has suggested very careful'y examined before the. Third 
Heading, and if. found necessary I shall myself move Borne of these amend· 
ments. Unless there is any amendment of substaDce, I would suggest to my 
Honourable friend that we really are not doing anything useful on the floor 
of til" H,)use b:: eonsideri!lg these drafting amendments. 

IIr. Speaker: 1'hen I might follow th3t suggest:on with the further sugges· 
tion that he might haud over a list of these amendments to t.he Honouroble 
.Minister so that the time of the House may be saven. 

Mr. l!rulruddln Ahmad: The amendments have been printed and circu· 
lated to Honourable Members, innluding the Honourable Minister and presum-
&bly to his expert advisers. The simpler course would be for tlJem to consider 
them and let me know whether they wj'j be acceptable, and then I shall be 
quite glad to move those amendments whicb are acceptable. 

~  It is possible that some amendments which appeal' prima 
faCie to be verbal. may be amendments of substance from the point of view of 
the. Honourable ~  .. It is better that he himself should clarify as to 
whICh are, IlCcordmg to him, absolutely verbal amendments and which are 
not. If he clarifiee as to which are verbal, then of oourse, the Draftsman will 
n . ~ his laind from that point of view. Otherwise whenever any amendment 
i. moved, ",ne i. naturally apt tel look into what Ja the dii'feren' idea which tile 
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~ ~  ~  expressi:IJg in this kind or that kind of amendment. That is why 
torr:: :r n~~~ n. However it is up to the Honourab'e Member to aci up 

Dr, B. Pattabhi Sitaramayya' H b . 
man so that thev mav put th' h' de tmaYh e put Il1 touch with the Drafts-" elr ea s oget er. 

Shri .Kohan Lal Sakaena (U.P.: General)' M . 
that durmg the interval, my friend Mr. NaziJ:uddi ay I ~~ ~ n 
the draftsman and go through his amend'ments? n Ahmad may Sit down with 

Mr, ~  It is rather hard Oil the Draft-smau let th H bl 
Member ~  say which he thinks to be n n n ~ which :e ~ .  e 
nature to lffiprove the language and the form. He can say it more eas.l el bal 
he ::ay ~  it to ~ opinion of the, Draftsman. In that case of ~~ ~  

. rna, ers WOUld stand differently. " 
Mr,. Naziruddin Ahmad: It is difficult for me to make a choice in view of 

the high ~  and speed with which we have to work. We have had to 
work n~  high pre;sure throughout. the last sever,,] days. In these circum-
stances It IS very dlHieult for a s'ngle member to attend to all the amendments 
on the floor of the House. The different departments lire fllr better situated 
than a ~ mer:lber ~  has no clerk, no draftsman, no typist., and who 
has to do f'ver;vthlng Illmself, even carry amendments to the appropriate 

~ . In these circumstances I beg to suggest that the far better thing 
wou d be for the Draftsman to tell me in advance as to what amendments he 
would be prepared ~~  to ~ . In fact it is not very proper for the 
department to say we have not consHlered the amendments and therefore we 
cannot say". If they accept some of the amendments, that would be satis-
factory to me; ~ if I consider one or. two more amendments should be plaeed 
before the House, then I shall do it. It puts us to great disadvantage. There 
'Ire obvious slips and errors in the Bill, nnd it is difficult for me without con-
Jidering them just now on the floor of the House to tell in advance as to whali 
unendments are merely drafting amendments or are necessary from my point 
)f view. The only reason is want of time. We have had to work very hard, 
3ven late at night and early in the morning. In these circumstanoes the onus 
;hould be shifted to, various departmellts who have different heads in each 
department as opposed to one single poor heu(l in my humble self. 

)(r, Speaker: I do not want to ~ on this controversy, but I am airai,i 
there is some misapprehension. The point I want, to make is when a Member 
reads a Bill and suggests amendments, he himself drafts them, he has certain· 
'v some ideas as to whether the amendments which he suggests are amend-
~ n  only of a verbal character or of a substantial character. For the Drafts-
nan, i, will require a longer time to exa.mine all the amen.dments and then 
.,me to conclusions as to whether a partICular amendment IS a purely draft-. 
ng amendmenil or amendment of 8ub.tance; and as the Honourable ~ ~  
limself is the author of these amendments, he must have Burely apphed hIS 
mind and, therefore, he knows much more quickly as to which are purely 
drafting amendments, and if he ean give th?se ~ n .  to the Drafts-
man, he will be helping the Draftsman in savmg hIS tlJl;e and the n ~  
Members' time also. -However I am prcpared to take 10 the House "II HiI' 
amendmclIts. It was a suggestion that came from the Honourable the Fir:ance 
Minister to save the time of the House. Therefore I suggested thall, i! he 
makes & list of the verbal amendments and hands it over to the Drafsman, 
it will be better. As a matter of fact, as he knows, copies of all amendments 
are sent to the Draftsman also through the Departments conoerned, and the 

~  Mini.w ill acting oll. .he in.trucMone of the Draf1lman, so far 
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Ii'. the amendments are concerned. So he is the mouthpiece of the Draitsm&n 
·that way. There i8 no extra burdell. in what I am saying, thrown on the 
Honourable Member because he has taken the trouble t<> put in a large number 
of amendments. 

The Honourable Shri R. K. Shanmukham Ohetty: I may put it th's way. 
The Honoul"Bble Me.mber may find it. difficult t{) give a list of what he consider3 
to be mel'ely draft'ng ""rb,t! ,'In(·ndmt'lIt". Then I suggest an alternative 
course. Let him move here only those amendments which he oonsiders to be 
amendments of substance. Then we will examine the verbal amendments and 
see whether thflY can be adopted. 

Mr. Speaker: It is coming to the 3ame thing put in a different form. 

(1'he ASBembly then adjourned for Lunch til! Half-Past Two of the Glock) 

[The Assembly Te·as3embled after Lunch at Half·Past Two of the Glocl:, 
Mr. Speaker (The n ~ Mr. G. V. Mavalankar) in the Ohair.] 

Mr. Spe&ker: \\"heu the Huuse adjourned lI"e were discussmg Amend. 
llle"t :\"0. 26 in List No J, ot ::\11'. Naziruddin Ahmad. 

The Honourable Shri R. K. Shanmukham Ohetty: That iii only a verbal 
1l1lJenrlment, Sir. 

Mr. Speaker: Yel. 

Kr. Nuiruddin Ahmad: Si.r, I must know my position with regarD to the 
amendment-it may be a verbal amendment. 

The Honourable Shri R. K. Shanmukham Chetty: What I say is this, with 
regard to the verbal amendments. Some of the amendments of my Honourable 
friend may be accepted as improving the language; but with regard to others 
the draft"rllen might take the view that it is not .necessary to make t·M change 
at all. Therefore what I promise is that all these verbalamendinents should 
be examined by the draftsmen and any of those whioh are COtIsidered n ~ 
wi'l be accepted. How can I gi'fe an undertaking tllat all the verbal n ~ 
menta will be accepted? 

Xl. lfUlrudcllD Ahmad: No. no. I only ask that they first be considered 
on the floor of the House. Some of them may be accepted at once. I do not 
appreciate the procedure of considering them later on; they should not be 
thrown upon the House at t.he Third Reading-this is the proper time. I am 
not pressing anything which the Honourable Minister will not filltp to ~ ~  
on the floor of the House on hearing me. 

Xl. spelker: Well, as I understand it, the position is that, in case lin 
'amendment is o. verbal one and the Honourable Mini"ter Rays so, he will 
examine it. as to whethel' that. T.nrticular amendment fits in with the clause or 
not. It is just possible that in accepting even the verbal amendment ~ it 
slands, it· might not canoy out the purpose which the Honourable Member has 
in view or it might not. fit. in wit.h the other parts nf the clause. Therefore, 
the understanding is that. the monwnt th" n ~  >"Y8 thnt it is R ""rbal 
amendment. we will take it for granted that he will have it eXilmined and see 
how far it fits in. If it does, the'! of course he will move it ~ . on in t.he same 
form, or he might then .BY that it dOOR not. fit in ?:,d ~  It. IS not .neeessnry 
and no amendment will then be moved. The posItIon Will be exammed care-
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fully and the 'fhird Reading amendments 
allow them. 

(LBGISLATIVJI) 

will corne in if necessary. I will 

So, all amendments to clause 4 are exhausted. 
'fhe ~ n is : 
"That Clau •• 4, aa amended, atand part of the Bill." 
The moiian was adopted. 
Clause J llS nmended, was added to the Bill. 

. ~. Speaker: We now come: to clause ;; of the Bill. There is Prof. K. T. 
ohah s amen?ment that the clause be omitted. I believe he can oppose the 
clause-that. IS l'ow the uIll('mlment will come in. But let liS dispose of Jirst 
the other amendments and then \ye will take this up as the last one. 

~  .A. ~ Sattar. ![aji Ishaq Sait (Madras: Muslim):: Sir, the proce. 
~~  IS tnat If there IS an amendment for omitting a clause th" t alllcudmt:ut 

WI!; get the first precedence. 
Mr. Speaker: Technically speaking, thE' amendment. is out of order. The 

point is that it is a negation of the original proposition and the Honourabl" 
Member can vote against the clause. 

Shli '1'. '1'. Krishnamachari: Sir, I move: 
"That in ciao .. 5, of the Bill, for the worda 'of the principal' the following be sub.tituted : 
'at their par vaJue in the event of the liquidation of t1.e Corporation' ... 
Sir, I have moved this amendment with a view to clarification and linking 

up this clause with the liquidation clause that comes in later on---elause 36. 
The idea is that repayment could only be made at the time of the liquidation. 
There is no other provision here 80 far as repayment is concerned. I thought 
it better be made clear and the principle is that it shall be the face orpar value 
of the share and nothing more. Sir, I move. 

Mr. Speaker: Amendment moved: 
"That iD claUBe 5. of tbe Bill. for the word. 'of the principal' the foDowiq be .nbatitntad: 
'at their par value in tbe e't'BJlt of the liquidation of the Corporation'." 
'1"he BoaourabIe SlId L It. ~  Ohet",: Sir, it is not neceuafy 

to have this' amendment because the guarantee. by the Government is that if 
there is any loss on the par value of the shares then the Government will make 
gOod the loss. "Repayment of the principal" means the whole n~ of the 
principal and when .liquicla,tion takes place, naturally if it is found that the 
asset-s of the Corporation are not sufficient to pay· the par value, then the Go .... 
ernment will make good b lOBS. But if my Honourable friend th:nb .thal! 
his amendment ought to be made, as I said, it is not necetlllary, bu' still I 
lave no objection to accepting it. 

SlId '1'. '1', JtrIIIutMIMIdr1: I feel it is necetlllary. 
The Honourable Shri Bo. It. ShamDlItdlam Ohetty: Then I shall accept the 

.amendment. 
Mr. Speaker: I was wondering whether the expressions "par .alue" anti' 

"principal" are identical? 
The JIonourable Shri R. ][. ShamDukham Ohetty: They are identical. 
Dr. B. Pattabhi Sltaramayya: On a point of explanation, Sir, may I. know 

whether the acceptance of the words "par value" will mean that at any tIme of 
liquidation the shareholder will be entitled only to the par Talus-

'!'he Honourable Shrl ]I" It. S1IaDm1lkhlm Ohetty: No. . 
Dr. B. Pat.t&bb1 SitIr&Dl&JJa: I understand that Government will 

ruanntee at pill' valUe, thali :. to .. y. up to tb. nlae. .A.ftenrat'ila, .houlti 
fjiei'e be a li1lu:dation, it might be at the market rate. 
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Bhri'l'. '1'. J[riabDamlChari: If you will pennit me, Bir, since I have moved 

the amendment, I \7ill explflin the position. This is governed by Section 36 
which invests the entire powpr in the matter of 'liquidation in the Central Gov· 
ernment. It can do whatever it likes. Even the question of liquidation is 
vested in the Go\·ernment. 

Dr. B. Pattabhi Sitaramayya: Therefore. it means that under any circum-
stances. whatever rna,. be t.hp. market value of the share, if the Governmen. 
should decide upon liqu;datiou or if the concern goes into voluntary liquidation, 
whatever may happen. 110 ~  can hope to get one single pie more 
than what he has paid for the purchase of the shares. Am I right? 

Shri '1'. '1'. Kriahnamachan: Unless there is some express clause. in the 
HiJI, which I nm informed is coming later on. As it stands at present, it meana 
that he would not get anything more. 

'!'he J:[cmourable BIlIi ... K. BhaDmukham CheUy: No. Sir. I am afrairl 
there has been a little confusion. 

Mr. Speaker: That is why I '\'allted to know the distinction between "par 
nlue" and .. principal". 

'!'he JIoDourable Shri ... K. ShIIlmuldlam OhaUy: On reconsideration, 
especially in view of what Dr. Pattabhi has.laid, I would suggest to my Honour-
able friend that hi" 'lmendment is not appropriate. Suppose a liquidation 
takes place. There is no quest;on of the m&rket value. The "flairs of the 
Company are wound up and 8uppose the assets disclosed that for Rs. 5 crores 
of paid-up capital after paying all n ~ there is Ra. 5i erores. then the 
whole of the Rs. 5i crores will be distributed among the shareholders. The 
shareholders are entitled to get the net assets remaining at the time of liquida-
tion. That ill the pt'Oper tiling allO. But if my Honourable friend's amend-
ment is accepted, if there is a surplus, they will be entitled to get only at the 
par value. which I think Sir is not correet. 

Shri .. ~ .A.yyIqar: My own feeling. Sir, is this. In 
Clause 5, Government is undertaking the liability to guarantee. N\lw what 
does that guarantee mean? It means simply tl!is that in ClI8e the_eta of 
tf1e Corporation go below the par value, the Govemment will bring it up to 
the par value. Therefore, this amendment IIl1!rely Beeks to elarify the poei-
lJiOD. It doea not militate againat the Honourable the Finance ~n  state-
ment that it is open to pay to the shareholders what is left above the par value. 
This does not cover that matter at all. If Mr. T. T. Krishnamachari's amend· 
ment is accepted, it does not affect the position ai; all. 

ft. IroIIaiai'&IIIB an It. E. SllADmUham CIhetotoJ: It does affect. 
Shri •. AIwlthUay&1WD Anaqu: No, Sir. Let us read Clause 5. n 

lays: 
"The oIwes of the Corporation .haIl be guaranteed by ~ Central .~  .. ernment .. to \he 

repayment of the principal aDd the payment of !.he annual dlVldend etc. 
Now. here "guaranteeing" the repayment of ~  principal does I19t· mean 

that onl\' the amount of the principal shall be pmd. It only guarantees that 
n~ n  will pay the amOtl1lt of the principa' if the assets of .the Oompany 

which is liquidated fall Rbort.; not if it goes above. Clause 36 says: . 
"No proviaion of the J .. w .......... ball apply to the Corporation, and the .corporatIOn .hall nC?' 

be placed in liquidation save by order of tbe Central Government al1d In ouch manner .. II 
•• y direct." 

"tn such 1II11111ler it Illlly direct." This is t:here. Therefore. ~ .  is only 
a Blariiic.atioll. YOII know too well, Sir. that with reB<pect to any Imuted c0'h-
p\ny-antl t.his iF< a limitfod company-shB!'('S cannot he redeE'med by t e 
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Company itself. It is opposed to all principles. The shares must be trans-

ferred from. one hand to another .. T ~ questioli of rllpu.yment contemplated in 

Clause 5 arIses only 111 case of hqUldatlOn. In cases where Central Goveroment 

by executive ~  give some directions, there is no liquidation. I am not able 

to contemplate In that case whether repayment arises at all. In that case, the 
GovernmE'nt only guarantee the principal. 

. ~. Speaker: Even then, there is one point which strikes me and it ill this: 
w111 It be correct to use the expression "par value" and not "fu.ce value"? 

Shri M. An&nthaAyanam Ayya.ngar: "Paid-up value" will be the propel' 
~ n  because it is said here in clause 4 that it is a fully paid up share. 

~  IS no question of any par value or face value. 

The Honourable Shli ll. E. ShaDmukham ~  Supposing Rt the time 
of liquidation, it is not fully paid up, then what happens? Supposing only foul' 

thousand out of five thousand hav., been paid? Are we bound to pay five 
thousand I'upees? 

Shri M. Ananthasayanam Ayyangar: Therefore, pal' value is wrong. Paid-
up value is correct. 

The Kcinourable Shri ll. E. Shanmukham Ohatty: Again the Honourable, 
Member is confusing himself. 

Dr. B. Pattabhi Sit&ramayya: Sir, may I jn,t interrnpt for 11 minute 0 

'When the Government "guarantees the principal". the words are absolutely 

complete as to what it guarantees. \,yhat does it guarantep? Does it guarantee 

the principal at ha'£ its value? Doe" it gnumntee the prineipal at zero value? 

DoeR it guarantee it at 1 per cent. value? There is no sense in that argument: 

"Guaranteeing the principal" meanh guaranteeing the principal paid up. There-

fore, the words are complet<'l in themselwh and t·here cannot be any amendments, 

which I submit will mar the value. 
Mr. Spe&kar: I think the matter requires consideration. Let us not rush 

into auy kind of amendments just at present. 
Shri T. T. Erishnamach&ri: Then, Rir, I wish to state that if the Honour-

able Minister is not willing to accept my am_endmen't, then 1 will' not press it 

now. I will take it up later. It may be left ·over. 

JIr. Speaker: If the Honourable Member does not presl it now, it is under-

stood that it is left over. ¥ybow, so far as the House is concerned, it is dis-
posed of. 

Then there is another amendment standing in the name of Mr. Naziruddin 

Ahmad. Does he move it? 
JIr. Bulrudctin Ahmad: Yes, Sir. I move: 
"That in clause 5, of the Bill, for the word 'principal', 

the words 'capital in the case of' or 'capital' or 't.he pAl' value of shares' be substituted." 

Here, Sir, let me say I have suggested three alteroatives. 
lIlr. Speaker: This point has been thoroughly discus'sed, 

Mr. Bazlruddin Ahmad: But, Rir, my point is- different. The thing which 

I had in mind when drafting it is this. I do not see how jIDa word .. principal" 
is applicable here. There is the question of principal and interest in cu.se of 

a loan transaction. In this case, however, there is only the share capital-

whether you call it "paid-uv" or "par value" or "face value", The question 

of principal does not arise at all here. That is why 1 have suggested three 
n ~. Whether the capital is paid up, or it is par value, or paid-up 

value, I do not quarrel about that, but I submit that the word "principal" is 

inappropriate. . 
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Kr. Speaker: This may also be considered. We have now come to an 

arrangement that all these suggestions will be considered. I was treating them 
as verbal amendments, but, if at all. the Honourable Minister wants to move 
anJ during tJ.e ~  stage of the Ri!·. he may do so. 

Prof. :It. T. Shah: Sir, I would s.uggest that it is certainly unnecessary to 
provide any guarantee of the type which is suggested in this Olause and I will 
SOOI. give you my reasons for t.hat view. I was. however, somewhat amused. 
if I lllay say so; by the exhibition that, took place of the capitalist mentality in 
trying to ~  out .............. . 

The J[onour&ble Shri B.. E. Sb&IIIDukham Chetty: It might probably 
shorten the discussion if I explain the object of "guarantee". We were not 
anxious to guarantee at all the capital, but the point is that a number of these 
financial institutions have got trust funds snd they cannot invest them excep* 
in trustee securities and for a trustee security the capital and interest musb be 
guaranteed by the Government.. It is for that purpose that t,he guarantee is 
prm·ided. 

Prof. E. T. Shah: I am obliged to the Honourable the Finance Minister for 
this corrention. But I confess I still remain uneonvinced of the necess;tv of 
thic pTO\'j,ioll b"ing added. If the law gove1'lling the Trustee Securities ina, 
not !,,','mit Trust Fund investment or II v'>ry small part of t.he total Trust Yunds 
aY;'ilabl" for investment in tllP shares of such a Corporation as this, then, I am 
airai,] that, ]"gislation itself would require amending. I cannot set' any reason 
why, ill a Corporation in which the State itself is interested to the ~ n  of 
40. per "ent. hlvested by itself and through the Reserw Bank in the proprietor. 
shIp ~ Sel'Urlt;y should not he for any other individual or corporate investor 
IlS sufficient guarantee by it.self to safeguard perfectly the principal and interest. 
This is a t.fpiesl case of the capitalist mentality, inaRllluch as ryen a Corpo-
ration like this, partially financed if not wholly by the State. ~ suspected, 
feared, apprehended to come to a pass some day when it may 110t be able 00 
repay to them their full or part of the face or principal value and also the 
interest due at the time. I confess, Sir, that I feel ama7.ed at that exhibition. 
That you should sugRest even that a Corporation of this kind could ever come 
into a situation, which will make it parallel to the position of an ordinary 
concern going into liquidation, is to me past imagination. It can only come 
into a stage like that if the entire ('ountry goes to bankrupky. Even though 
we do not nominally guarantee the shares. even though we do not nominally 
guarantee the interest, I see 110 reason 'II'hy there should be the slightest appre-
hension in the minds of the individuals investing in this Corporation, or of 
bodies investing in this concern, that their principal or their interest will 
at any tJme be in doubt. 

I put it lurt,her on this ground. thAt aft{'r all we are not going in this ('{)n-
neetion to the individual investor. According t{) the provisions of the Bill they 
°are all to be corporate invest(lrs,-scheduled banks and insurance ~. 
And these ~  are not people who, ~. n  to an amendment accepted thIS 
morning, investing each not more than 10 per cent. of their shares of the tot.al 
investment, would feel such investment too much la.cking up of .their resources. 
What will it come to? And for that would they have justification for the 
kind of apprehension against which this provision is supposed to provide? A 
suggestion was made this morning. about the fat·a of a. recenl,. loan.' ~  our 
approach to the money ~  for losn had ~ n. I aJ? afrfl:,d ~~  IS some-
what misplaced. A loan IB asked to .be subSCrIbed by pnva.te mdlvldualB also. 
These are coworst>e bodies,. with immense resources seeking investment. I am 
not 8uggeating for a moment that they are not entitlled to seek at, muo'h a,fe., 
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as they want for their own investlllent.;. After all we recognize they are 
(!apit-alists, and as such to them property is much more important than any 
interest of the country. I recognize that to them the income they derive f.rom 
it and the princ:pal they have invested is far more important than the welfare 
of the people or the progress of the country. And as such I realize that for the 
individual, at any rate, there may be some ground for fear. But for corporate 
bodies, wito"e Ye,ry su("cess. w'hose very existence, if I may say so, depends 
upon the solvency of the State, for them even to suggest and for us to rpspond 
to a suggestion : ike that., that there may be a conceivable ~  ;n which 
the Government, entire State, the entire public life of this eountry would be 
insolvent, would be bankrupt, would be in a stage parallel to liquidation, is to 
illJ mind, may r say it· in all humility,lln iusult to the country, a mis-conception 
of the strength, resources and credit of this country. ~ is not 
a matter which :8 a question of either expediency or practieability. 
This is a ma.tter, Sir. wherein the very life, the very soul, if J may say so, of 
the country's honour is being challenged by implication; and as such T think 
not only is this provision superfluous. not on'y :s this provision needless to guard 
particular interests or the particular sed·ions of those iuterestoS, but· it is I 
suggest. Sir,-aga.in I ~  it in all humility-opposed to the merest. sense of 
pr?priety with which this measure should be looked upon. 

If this Corporation is to succeed-and i10 wi'! succeed-its success will be pan 
of the 8uccessful development of this country; and if thii; country does no. 
succeed, if we are not able to carr:,; out our programmes of development. if we 
are not left in peMe to develop our economic resourees as we would like to, 
may I say it is not right for a.ny individual Corporation or interest to demand, 
even at the point when the country is in danger of its very existence, its prin-
cipal and interest should be made good to it. r do not think that was the poin\ 
of view that has been properly envisaged by the authors or supporters of such 
a measure. Sir, if this particular point of view is looked at from the angle from 
which I look at it. I am perfectly eonv'nced that those who have the best interests 
not only of this Corporation, not only of its investors but of the country as a 
who'e at heart. t,hey will hestitate before pressing such a clause as this. 

It may be that I am suffering from a somewhat diseased mentality; it may 
be that I am too far gone in my fever of idealism to be quite free from a touch 
·of delirium tremens;. r hope it is not so. I hope what I am suggesting is tne 
whole, earnest and absolute truth in the matter of the country's credit, in the 
matter of the country's future. Are we in the fimt year of our independenoo 
legislating for a corporation which would flourish on the success of this country. 
beginning in the very first measure of .the kind tha.t we are proposing in whieh. 
the country as a whole is partially interested. beg'nning. to doubt ollr future? 
Why fear that it may possibly become insolvent at some part.-icular time here-
after. If you doubt your own potentiality, I say how can you expect outsiders. 
others, our cities to have faitli'in UB, to believe in us. a.nd to extend to liS such 
co-operat:on as you may expect to obtain from them. T mo.t therefore earnest' 
ly and most humbly appeal to the sponsors of this ~ . T appeal to the 
.good sense, may I say t<l the patriotism of this House to see this point. from tli,> 
angle from wbich J see it. If they Ilre not conyinced of the rC:lRonnh'''nesR 
and the modesty of my proposal at least T request the sponsors of tll" Bill f.o 
"ivp Rome thought to this maHer. J realize. Sir. lba! as on the r,lee r.ollrse 
~  here also it. is not onl<' the merit8 of the hOrRe that's running whi"h d"tlide 
the race. it is also the' pedigree. the weight. the jockey al1<1 so many other 
thinos that decide the race. or at least induce the better. to bet. And in this 
ease" t.oothe pedigree, or the sincerity of the sponsor of theam.endment will. 
Y,am p8t!eeily aWare be a l'et'Y material fac£Or in inftuencina: thi& 'It.ou&e '" come 
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to a final edcisiol1. I am full;V aware of !L spirit of disagreement thnt has been 
generated by the vi(,w I have .b.ad the honour to put. before the House. That is 
why I am m'lkill.L' all appeal as T am n~ abollt the reasonahlene,s of nlY 
dauBe. A suggf>stiOll ~ made as to whai i, capital when definitions were ~  

forward about capitalists. I do not think this is the stage at which 
B P.M. I should answer those suggestions or question definitions. Nor am I 

. . anxious to t-ake thc time of the House by verbal pyrotechnics or glad i-
~n  displays, as my ~  friend deser'bed this kind of speeches. Far be 
It from me to take the tlme of the House in mere gladitorial displays or dialectical 
efforts. I say thiS thM we arc not. help;ng to solve the fundamental problems 
of the collJltry b;V drawing red n ~ or using cli<:hes in matters like this. I 
hast.en to add that I myself might not be free from this sin of introducing into 
the argument a just dicEe, a label that m'ght side-track eompletel;v the main 
argument brought to bear upon the issue. I hope any time that I feel conscious 
of it, or if at any time an;vbody draws my attention to it. I would immediately 
apologise, and try to keep the argument as much as lies ill my power "ithin the 
merits anrl meritR alone of the isstlp. The light-hearted as;dE's that occas'onally 
c.reep up in the amenities of rlebate should. of course. noL vitiate th" argument 
AS such. And that. is why I had ventured to put forward the amendment. 

You, Sir. have right.ly pointed Ollt that that umendm<>nt in subst.anec amounts 
to a negation of the main pr;ncipleR, and as such I am quite content t,hat ii 
should not b" treated as an amendment. But in that ease th!'re is no alterna-
tive for me but to plead to this House. to reject this clause, and let Ug have no' 
even a suspicion or a t.race of doubt in a meaSUTe of this kind by which an un-
kind critic may suggest that Tndians themselves are not qu'te sure about the 
success of their Government, that they are putting forward guarantees even for 
a Corpol'lltion in which their whole State ~ interested as part proprietor and Bole 
control'er. And because there is a hope and chance of our utilising th's Cor-
poration not only for t.he enrich,JDent of the proprietors and those who bold high 
ofllces in it, but also for the more intensive development in an organic form, 
In the fonn of Ct'eative and productive resources, that I suggest that such a 
iluspicion or even a trace of suspicion ought to be avoided by liS. 

We are passing through very critical ~  we, as time and again we have 
been reminded, Are in the very beginning of our ~n  as an independent 
lovereign nation. We have much k think of in the matter of 3011structive pro-
~ T.  which, wl-en our Government ifl frp' from pre-oceupatio!ls ,\"Ith oth:;r 
more urgent matters we shall surely take up. At iuch a time, "When we need 
a'i the resources of our countrv, at slIch a fme when we need all the ('.o-opera-
tion that we can command ~ thl' n ~ n n  market. I repeat that it it 
inopportune and improper for us b;V our own act. and legialation even to Buggest 
or implv that we shall be lacking in any degree of confidence in the BucceSB, the 
solvency and the pennanence of this State. 

Sir, I be.g the House to consider this matter earnestly: and if they are able 
to see my point of view to negative this danse. 

)[r. Speaker: Tlle question is: 

"That eI&uae 5, .t .. nd part of the :Bill." 

The motion was adopted. 

C1aue 5 was added .., tale :&m 
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Mr. l{uiruddin Ahmad: Sir, I move: 
"That in 6ub-claue (1) of clau68 6 of the Bill, for the words 'a Board of Directon' the 

word 'Board' b. Bub.tituted," 
We have defined "Board" to mean "Board of Directors". So the word 

"Board" is enough. 
Mr. Speaker: Ameildment moved: 
"That in sllo-clause (1) of claus. 6 of the Bill, for the words 'a Board of Dir.ctors' th .. 

word 'Board' be substituted!' 
The Honourable Shri B.. B:. Shanmukham Ohatty: Sir, I do not accept the 

amendment. 
Mr. l{aziruddin Ahmad: Sir. I beg leave of the House to withdraw tbe 

,amendment. 
Mr. Speaker: Has the Honourable Member leave of the House to withdraw 

the amendment? 
The amendment was, by leave of the Assembly, withdrawn. 
Mr. lIuiraddiD Ahmad: Sir, I move: 
"That in .i1b-clauee (4) of clause () of the Bill, the words 'under thi. sub-68ction' be 

omitted." 
This sub-clau"e refers to disputes and n dispute between the Cent-rill 

Uover!lD1ent. and the Board enn onlv arise under this dause. 80 the words 
"untier this sub-section" are unnecessary. 

'!'he llonourable Shri R. X. Shanmukham Ohetty: Sir, I accept this 
amendment. 

Kr. Speaker: The qucstb:l is: 
"That in sub-clau68 (4) of clause 6 of the Bill, the word. 'under this suh-•• ction' he 

omittett." 
The motion was adopted. 
Mr. 1I11i1'udd1n Ahmad: Sir, I move: 

"That in 8ub-claul. (5) of clause 6 of the Bill, for the word 'principle.' the word. 'inatruc-
tiona on the question' be suhotituted." 

We have already provided for instructions on a question of policy in sub· 
clause (3). This is what is 'referred to in the SUb-clause under dispute. In sub-
clause (4) it says "ealTy out the principles of policy". In fact there is a slight 
divergence in the wording, but probably the ·eame thing is meant. 

'!'he B.cmoarable Shri -K. B:. ShaDmukham Ohe"y: I 83eept the amendnlE,nli. 
Mr. Speaker: The question is: 
"That in 8uh-cla1l88 (5) of claUIe 6 of the Bill, for the word 'principles' the word. 'initPlle-

tiona ou the quesUon' be luloatituted." 
The motion was adopted. 
Mr. Speabr: The question is: 
"That Clau"" 6, as amended, stand part of the }Jill." 
'I'he motion was adopted. 
Vause 6, as amended, was added to the Bm, 
Mr. l{u1ruddin Ahmad: Sir, I move: 
"(i) Tbat clause 7 of the Bill be renumbered as lub-claus. (1) and for tbe colon after the 

word 'Board' II fun .. top be substituted, and 
(ii) That ;n the Proviso to clause 7 of the Bill, for the word. 'Provide,l that the', the word 

'The' b. substituted and the ProvillO aa 80 amended b. renumbered a. sub-clau68 (2) of 
Cia .... 7." 

Without the proviso the sentence is complete. .A proviso always begins 
with a new sentenee. So. there should be a full stop after the maiu part of the 
dause. Then with regard to renumbering it ~ ~  and that containing the 
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proviso into a sel'araw sub-claul>e, the reason is this. The first part refers to 
certain directions being given 1.Jy the Board to the Executive. The Proviso says 
that minutes 01 the ~  Committee be laid before the Board. They are 
absolutely independent subjects. The Proviso should be elevated to an inde-
pendent sub-clullse. 

The Ronourable Shri R. K. Shanmukham Ohetty: I accept the amendments. 
Xr. Speaker: \\'ith ft·gard to the second amendment it should be: 
"That Lhe proviso he reuumbereu as sub·clau •• (2) deleting the word. 'Provided tbat.· ... 
The poilJt is that it does 110. stand as a proviso. It will be an independent 

sub-dause. 
The question lS: 

"(i) That cbu •• 7 of the Bill be renumbered ". sub·clause (1), and for the colon after &he 
word 'B{lard' a full stop be l!Iubetituted" j and 

"(ii) TLat- thp proviso b(> renumbered k8 JIIub"dawt' (2) delet.ing the words 'Providtd 
that'." 

The motion was adopted. 
Kr. Speaker: The question is: 
"Tha.t clause 7, as allH·nded. stand part of the Bill." ,. 
The motion WhS adopted. 
Clause 7, as amended, was added to the BilL 
Shri T. T. Krishnamachari: Sir, 1 move: 

"That in clause 8 of the BiU, for the words 'securing the efficient discharge of the functiooa 
of the Corporation', the words 'assisting the Corpora.tion in the efticient discharge of ita 
fllnction8', be Shhstituted." 

I think the word . sEcuring' put.> an emphasis which is unnecessary. 
The lIoDourable Shri R. K. Shanmukham Ohetty: I accept the amendment_ 
Xr. Speaker: Amendment moved: 
"That in clause 8 of the Bill, for the words 'securing the efficient discharge of the fllllcticma 

of the ~  the words ' ••• isting \he Corporation in the eflicient discharge of ita 
fUDctiODJ' J be substituted." 

SJIri X. AlIanthasayanam Ayyangar: I want the Honourable Minis1!er to 
consider this. There is a difference between 'securing' and 'assistinJ'_ 
'Securing' is getting it down from the other Committee, which is an ad"iaory 
body. So 'securing' is diffet;.ellt. from 'assisting'. 'Assisting' implies a ponion 
of the agency. 'Securing' means that he gives advice. 

Shri T. T. B:rIah.namachari: There is an obligation involved in the word 
'securing' which is different to what is conveyed by the word 'assisting'. 

Ibn X. A.nanthasayanam .tyyangar: It may devise ways and means to do 
so .. 

'!'he Ronourable Shri R. K. Ih&DJDukham Chetty: I think it im all right. I 
accept it. . 

Kr. Bl'eakerl The question is: 
"That in clause 8 of the Bill, for the word. 'securing the effioient di.charge of tho fUDctiOlljl 

of the Corporation', u'e words 'uBi.tiug the Corporation in the eflicient discharge of ita 
functiono', be aub.tituted." 

The motion wat! ~ . 

Mr. R. K. Sldhva (C. P. and Berar: General): Before I move, I would Ike 
to know whether he would make it clear whether it is for some other purpose 
or for making loans. 

The Ronourable Slul R. K. Shanmukham Ohatty: The Advisory Committee 
contemplated in jJJ.is 8ection is not the Advisory Committee whIch is generally 
associated with the local management of a bank. What is contemplated are 
ad hoc advisory committees. more of a technical nature, so that if any loan 
is asked for the actual soundness of the concern from the teohnical and vanells 
other aspects may be examined by this Committee. 

Mr, B. K. Sidhva: Would i, not be deBirable to have tliose Committees in 
eaoh ~ . 
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'l'h. :&.oIafIIIIIablll ·ShXi :S. It. SlwImUham Ohe.: My Honourable 
friepd Jmows by experience, the work of these advisory committees and veT] 
often it is a ~ ~ the wheel of the bank, and more often than not it is merely 
for pressing personsl recommendations. 

Kr. R. X. Sidhva: I do not know. 
Shri O. Subrahm&nyam (Madras: General): Sir, I move: 
"That In clause 8 of the Bill, aftor lha word 'circumstances' the word. 'and conditiona 

prevailing in' be inserted." 
Mr. Alagesan feels that 'circumstances' is not a very happy word in the 

context as it appears. Hence it is suggested that 'circumstances and condit.ions 
prevailing in and requirements of particular areas' may be inserted. 

The Hollourable Shri R. X. Sh&Dlllukh&m OllettJ: I accept the amendment 
Itl. Speaker: Is the word "and" necessary? 
Shri O. Subra.hmallyam (MadrQ.6: General): No. It may be omitted. 
Kr. Speaker: That. would be better. The question is: 
"Th .. t in clau .. 8 of the Bill, aftar the word 'circum.t"""",,' the word. 'couliit.iona 

prevailing in' be inserted." 

The motion was adopted. 
'!Mr. Speaker: The question is: 
"That clause S, as amended, stand part of the Bill." 
The motion was adopted. 
Clause 8, &6 amended, was added to the Bill. 
Prof. X. T, Shah: Sir, I move: 
"That in clouse 9 of the BiH, after the word 'Dueclor', the ... ords '.h&ll be appointed ·'1 

the Central Government, and', be added." 

I am aware that later on there is a provision which empowera the Cenval 
Government to appoint a Managing Director in accordance with the procedure 
laid down. 1 suggest. that that is utterly unnacessary. The Managing Direc-
tor should be plainly and undoubtedly a nominee or a servant of the Central 
Government. I do not lllean lJ servant in the sense of an official necessarily. 
but he must be appointed, nominated and given charge of the post by aut.ho-
rity of the Central Government. In this may I cite the analogy of a (lommon 
custom in our country, whereby much of the joint stock enterprise is still in 
the hands of the :\1anaging Agents, who constitute themselves defacto 
managers, appoint Managing Directors, and who have therefore practically the 
entire control and conduct of the business in their hands. The Board mayor 
may not be cOllsulted. If it is, it is generally pro .lonna. The Board in such 
cases is a bort of Mutual Administration Society in which the directors of one 
concern appoint the managers, ~ n n  Directors and so on in another, in 
consideration of the other also returning the favour at an opportune moment. 
I suggest that however objectionable the practice or the institution 9£ the 
Managing Agent may be in regard to the organisation and working of joint. stock 
concerns, here is an instance in which the State, which is part proprietor to 
the extent of 40 per cent. in the Corporation, must claim the right that the 
chief managing authority, the chief personage entitled to conduct the day to 
day administration of the Corporation, should be a nominee and a person 
appointed by the Central Government. I should like to leave no room .. in this 
mntter of any consultatIon with any other authority, I should suggest that all 
other consultations may quite possibly be actuated by reasons other than the 
collective interests of the country as a whole. As such it is undesirable on 
principle, in my opinion that the Managing Director should be anyone else but 
the person nominated by the Central Government. Even in a scheme that I 
had in mind when I moved an earlier amendment for provincial governments 
being associated instead of jlrivate corporationa which are now BOUght ~ be 
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... ociated in the proprietorship of this Corporation, I had definitely in view thal 
lilt' authority of the Central Government should be supreme and unchallenged.i 
and .that it should have the supreme control, supervision and the day to day 
aaministration also through its nominee the Managing Director. . . . . . . 

Mr. SpeakeJ,:: May I point out to the Honourable Member that clause 9 
merely deals with the duties of the Managing Director and the emolumentll 
that he is going to get. It is clause 10 which deals with the IDalllier in which 

• he should be appointed, and probably the observations which the Honourable 
Member is makifJg now, will be more appropnate if he moves an amendment; 
to clause (f) of clause 10, which deals with the manner in which the appoint-
ment of the Managing Director is to be made. The proper place for advancing 
his arguments would be clause 10. I would allow the Honourable Member to 

(make suitable changes in his amendments, if he likes. 
Prof. X. T. Shall: I accept what you say, Sir, atid will make the necessary 

changes afterwards. 
Mr. Naliruddln Ahmad: Sir. I move: 
"Thal ill clau •• 9, of tile Bill, after the worda 'Managing Director' the word 'oh&II' be 

inaerted; and in part. (a), (b), (e) and (d) of the ciall8e the word 'ahall' be omitted." 
The Honourable SJ1ri R. X. ShanmUkham Ohetty: Sir, I accept the amend-

ment. 
Mr. Speaker: The question is: 
"That ill clause 9, of the Bill, after the word8 'Managing Direct.o, , the word 'shall' be 

iDAerled; and in part. (a), (b), (e) aDd (d) of the clauae the word 'shall' he omitted." 

The motion was adopted. 
lIIr. Naziruddin Ahmad: Sir, I move: 
"That for sub·clause (0) of clause 9 of the Bill, the following he substituted: 
'(a) be a wlwle time officer of the Corpora.tion'." 

It is difficult for a Managing Director to devote his whole time t.o the affairs 
of the Corporation. It would be impracticable for the Honourable Minister to 
devote the whole of hin time b the affairs of the State. He may sleep or visit 
a cinema. 

The Honourable SlIri R. X. S.I1anmukham Ohetty:Sir, I aooep' the 
amendment. . 

Mr. Speaker: The question is: 
"That for sub·claus. (a) of claw. 9 of the Bill, the following be substituted: 

'(a) he & whole Urn. officer of the [orporation'." 
The motion was adopted. 
Mr. Speaker: The question is: 
"That clause 9, as ameDded, staDd part of the Bill," 
The motion was adopted. 
Clause 9, as amended, was added to the Bill. 
Prof. ·X. T. Shah: Sir, may I move with your permission all the three 

amendments (Nos. 11 to 13 on list 2). They are part of the same scheme, 
I move: 
"(i) That ill part (a) of clanse 10 of the Bill, for the word 'three', the word 'four' b& 

BObatituted, aDd the ""rd. 'in additioD to the MBJlaging Director', be added at tho end. 
(ii) That for part (h) of clauae 10, of the Bill, the following be substituted: 

'Three elected by the ProviDe;&! GoverDDl8JI!.o holding any p&rt of the capital of tb. 
Corporatioll' ." 

And the last amendment is. . . • •• 



6211 OONSTITUENT ASS.MIILY OF INDIA (LEOlSLATIVE) [11TH FIlls. 19d 
The JIonourable Shri &. X. Shanmukham Chetty: Sir, the whole scheme of 

lW; regarding the capital structure has been rejected by the House and there-
fore these amendments do not arise. 

Mr. Speaker: I was also considering this point. So far as the first part 
which he has moved is concerned, may llrnow how it is afiected? I am afraid 
the Honourable Member's amendmenl No. 12 v.ill be barred by .he rejection 
.£ his previous amendment; No. 13 also will be similarly barred. Does fue 
Honollrdble Member agree? 

PlOf. X. T. Shah: I am not able to follow you, Sir. It is' true that as & 
result of the rejection of my previous amendment some of these wordings 
naturally become out of order. But if you could possibly permit me to brinll' 
out the sense of the point that the Managing Director at least shall be 
appointed without the formality of consulting anybody, the purpose I have in 
new will be served. 

Mr. Speaker: So far as th". appointment of the Managing Director by the 
Central Government is concerned, the Honourable Member may move any 
amendment he likes and I shall allow him to move it in a changed form. 

The :a:onourable Shri R. X. Shanmukham Chatty: Sir, if I have understood 
the Learned Professor correctly. he wants to bring about by an amendment 
that the entire Board of Directors must be nominated by the Government and 
for that purpose he wants a Board of five, including the Managing Director-
four Directors and one Managing Director. all to be nominated by the Govern-
ment. Is that ~  If that is what he wants, then the amendment tha. 
he should move is this: 

In clause (II). he should substituh 'four' for 'three' before ilie word 
• DireoiorB' ; 

(}I). (0), (d) and (e) should be omitted; 

Clause (f) should read "Om, Managing Director appointed by the (Jentral 
Government". The rest. of the clause and the proviao should be omitted. 

1'hat will clearly bring oui his inlention. 
PlQr. X. '1'. Shall: Sir. I beg to move: 
"That in cIaaIe 10 of the BiIl-
(i) in aub-clauae la). for the word 'tbree' tbe word 'four'. h<I l1Ib1tituu.d; 
(ii) sub·clau ... (b). (e), (d) and (0). be omitted; and 
(iiI) lub·clause (f). be renumbered III aub·clauae (b) and in tbe anb·c1au •• • 1 so rennmbereli. 

the word. beginning from '.fter conliderauon', to the end. including tho two pro" ... IN 
omitt.ed." 

Mr. Speaker: Amendmeni moved: 
"That in c1 .. uae 10 of the BiIl-
(i) in 8Ub-Clauae (a). for the word 'thr ... • the word ·four'. h<I lubltitnu.d; 

(ii) ... b·clauoel (b), (e). (d) and (e), be omitted; and 

(iii) aub·clauae (f). be renumbered .. a lub·c1ause (b) and in the sub-cla"a. III 10 rennmbered,' 
I.h. worda beginning from 'after conlid_tion'. to the end, including the to.., pron- be 
omitted ... 

Prof. X. T. Shah: Sir, the idea that I hold is that whatever may be the manner 
in which the proprietary share in this oorporation Is brougM about and the own· 
ership provided for. the dired 'control and management of the corporation 
should at least remain with the Central Government. Now that some of the 
other suggestions that I have been making have been rejected by the House, 
I have to restriot the Board to only five men which in my opinion would be 
aufficient for the day to day administration, control and management of the 
institution; the more eo, as we have by another seotion of the Bill provided for 
advieory committees which presumably will assls. the Board in all technioal 
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matters relating to the souudness of industrial financing proposals coming belora 
j;hem. The Corporation would also be guided, I take it, by a body of ~ 
'advisers, so that the number of Directors-whether they be four or five, or 
rather ten or twelve-does not really matter In making this suggestion I am 
not overlooking the fact that under the prevailing convention the proprietor or 
part-proprietor has pro rata rights, so to say, to have a voice in the adminis-
tration, drection and control of the Corporation, I suggest, however, for the 
consideration of the House that this is a Corporation which should be judged 
by standards'. different from those which apply to ordinary co=ercial join, 
stock concerns. There the interests of the proprietor, namely the share or atock 
holder is paramount. Here the interest to be considered is more of the country 
as a whole than individual prvprietors. To the extent of forty per cent. the 
proprietorship vests in the government of the country-I include of course the 
Reserve Bank as part of the public financing authorities of this country. Bu'-
even to the extent thr.,t some part does belong to the other shareholders in 
this Corporation I suggest that no harm w<mld be done whatsoever if the entire 
control, management/and day-t{)-day administration are vested in a Board" of 
the kind that I am suggesting. These ilirectors must realize that they owe 
their position to no other interest but to the government of the country and 
therefore to the l'esponsible Ministry of this country. Because I wish this 
to be enforced I would suggest that no room should be left in the appointment 
of the Board aud in supervisiou over the Board itself as regards th" last voice. 
so to say, ..... hich should be with the Central Government. The qualification. 
or the right of entry if I may say so, of a member to the BOllI'd of Dirf'ctors 
Ilhould not be determined by merely the proprietary interest that any group or 
section may have in the Corporation. That would judge mostly the suitability 
of a person suggested to be Director by the length or fatness of his cheque. I 
suggest, Sir, the size of the cheque is not necessarily a qualification for the 
administration in the public illterest of a Corporation like this. After all, 
the individual who wauld come under the scheme of the Board of Directors 88 
proposed in this :!3ill would ba a nominee in part of Bome ~ n  
apart from those nominated by the Central Government directly. They 
naturally would have to think of the interest1l which they represent, and 
would be amenable presumably to those interests. I do not wish that such a 
situation should be permitted. The directors must feel theil' publiCI responsi-
bility as puhlic servants; and that cannot be brought home to them, in my 
humhle opinion, unle,;s and until YOll make them whole-time public servants 
as suggested in another amendment. They should not really be free, if I ma.v 
go to the logical conolusion of my argument, to bave any other int1l!c8tB hut 
the ~ of this Corporation. Like, for instance, our Public Service CJm-
mISSIOn. like the Railway Boa.rd, like many other Corp"Omtions that have heen 
creat-ed in thiR country or elsewhere, a Corporation of this kind should ho 
managed, conducted, administered, controlled and supervised by servants of 
the country answerable to the public: they should h({Yc no othl't' master or 
authority except the public whiC'li employs them. 

Sir, I should be perfectly willing, were it necessary, to suggest that the 
emoluments 01" the Directors should not be fixed on a line that is commonly 
practised amongst the joint stock. c?mpanies in India, wbich.gives just a modi-
cum of fee to the Directors, entltJmg them to be called Dll'ectors but hardlv 
giving them sufficient incentive to pay their full attention to the actual'conduct 
of affairs. More often than not the Directors, so· far as my experience goes. 
are hardlv present at the meeting of the Board more than the time require.! t.o 
record th;"ir presence. Whether their presence is for the full duration of the 
meeting or just for the time It takes to record their presence, they are eutitled 
to their fee. That is an outlook which I suggest ought not fio be allowed ill 
a concern like this. Should it be necessary, I would advocate that the Direotors 
might be paid os they are paid in other ~  commensurate with the timc, 
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and labour they bestow, and we ohould expect of them their whole time, RO' 
!:/!!It ~  be not III hliy wily lllUluereut or L1I"'" Ihl.)' u"uer .. :UIlJ:4c(.1Ilg lllteresta 
"WlllCU ll11gnt .~  tu.,;.t.!' tllue au.J.. ~  ill . .. ~ to we pUullC .ser-
VIce wmUll, they are e"pe'-'tell to '-'liny out III n.~ VOl'IJo, <It,OLJ.. Tne quaulIca.-
tlOllS also III tne ~  01 u lJ.l'tlctoc WOUI0, III .ue uauUS .ut tile puulic 
autnor,ty, be much lllore tile intr,lls,c wonn 01 t11e lJ.re"LUr, the real sUlta-
blllty, tHe expenence, hllOwledge and uuoerstalH!.ng lle ll>u; 01 tlle busmess of 
Buell a corpo. atlOn, t!Hill, on,y We ~  01 8Ulll·.,S ~  or the mtlueuce the 
partICular lJltector Illay be COlli/mUldlug ill tue var;ous groups ~ or lllcy IllUY 
repl'e8ent.. It)8 of tne utllJost .111portu11"e tnut we walie up to tu" neee;.;]t) of 
havmg in some measure llke thIS, tne qualtucatious 01 tne D1l'eewl's. W", are 
very particuiat about laYlllg down the quaj,D<.:atlOnS of 1ne Jwuormost typist 
or clerk that we engage, and long lines of ~  ad vcrtlseulIHlts-l do llot 
know at how many rujJec:; pe,' inch-are inserlet1 everyt1ay lllYUlg down (1 ""ii-
fications for P')sts carrying U,. 250 and 13.30 w,th dutHos of t,) pmg or ~  

chalacter. But as regards pecple who are to be culied upon to JllaUllge the 
affairs of the entire development of this country not n word is said. If we are 
content only with giving the!11 just a meetlllg attendance fee and if their in-
terest in the matter ~ to be, as I hope it wou.d oe, whole-hearted uttpnti,)[} 
to the business of the industrial development of this country, then 1 think it 
would be but fait· that the labourer should be treated as being worthy of his 
hire even at the risk of maldng out of him a capitalist as was sugg(lsted. After 
. all the labourer is worthy of the hire, and us such whether or not it oeeomes part 
of his capital I can assure you that it would be eamed with the sweat of his "row 
so to say. It would be justified not only because of the personal qualification 
of the individual selected, but also because of the need to attend to the 
different regions of the country, to the different sectors of the industry which 
have to be assisted by tbis Corporation. In this matter too the eye of the 
Central Ge.ernment would be much more impartial awl would look to the 
claims, ·the needs and the intErests of all ~ of t.he Muntry far more than 
is likely, ill my opinion, if the choice of the Dirpctors-or of any proporti:m of 
them-be left to priYste Corporations which take shares in this Corporation. 

'While the number five is not too small, the most important ameudment 
that is suggested here is that the appointment of all of them should without 
exception be in the hands of the Central Government; for it, is only that 
authority which is directly l'vsponsible to the people and, as such, lJIay be 
expected to look to the interests of the country as II whole both immediately 
and in the long persppctive. 1t is for this rp.aRon that notw.ithstu n~ the 
rejeation of my earlier suggest ion, I still venture to put forward to t he House 
this, Even if you would not have the entire ownership of the Corp,"ntion in 
the hands of the Central Gnvp.mment, Rt 1p.llRt let \18 have its dav·to-da:v 
administration, its control and supervision in thp hATlds of the Central ~
ment. I hope this would commend itself to the House. 

'!'he JIonourable SbTi ]t. K.' Shanmukham Chatty: Sir, I am lIorry I C'..annot 
accept this amendment .. 

JIr. Speaker: The question is: 
!'That in clause 10 of the Bill-

~  in ... b-elause (a), fot the word 'three' tbe wOTd 'four', be lu!J.tit .. led; 

,Iii) Bob-clau,",! (b), (c), Cdl .... d (el, be omitted; and 
'(iii) lub-clauso (f), be renamborad ~ ~ ~A  (bl and in ~  . ~ a. "" ~  

"in.. word. beginning from 'after conBuierat.ion, to, the end, .ncl .. dmg th" hN' ~ ... 

omitted-" 

The motion '"1'1'88 negatived. 
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Kr. lfuiruddin Ahmad: Sir. I beg to move: 
"l'hat;n the first proVISO to clause 10, of the BDl, for the words 'nominated under ..... 

proviso', the w'lrds 'so nominated> be substituted." 
The clause specificaliy provides for nomination. It is not necessary to S8Y 

that someoody l.S nomlllated 'under this proviso'. The words "so nominated" 
would be enough to refer to it and it would b" complete in every way. 

The Honourable Shri R. K. Shanmukham Chetty: 1 <.10 not think this ill 
llecessary. l'..vell lor the sake of improvement in langl'Rge I think we should 
take into consideration whether it IS neeec."".y t" p,. tl1e press t-o the work 
of recasting the wholo of ~ Bill wherl' it if; "'lsointply not necessary. I 
think the ~ n  is pufectly suitahle ,1l1d I ,1(] not think ii requires. any 
further amendment. 

Kr. Naziruddin Ahmad: I do not wish to l)re8" it. It is not necessary fol' 
the Honourable Minister t<l give full reasons. It. is quite enough for me thai 
he merely opposes it. 

Jlr. Speaker: What i8 the l'eaction of the Honourable },,{mister to the n ~ 
ameuj'I!ent? 

The Honourable Shri R. X. Shanmukham Chetty: Not necessary. 
Mr. Naziruddin Ahmad: It ~ to me to be important. I beg to move: 
"ThJt in tht' fiT8-t- p1'ovisr, !o ~  10. of the BiH, ihc words 'for the purposes of this Ad" .. _ 

lIc' ~ . ,. 

The clause says "Directors nominated under this proviso shall be deeme!l 
to he elected". The \Yords "for the pUl'poses of this Act" are unnecessary 

~  if they :lre de0med t<> he elected. they are certainly so for the purposes 
of t.h', Act- ,mri for 'J() oth!'l' Act 01' purpose. For this reason the words are 
not necesHHry. 

The Honourable 8hri R. X. Shanmukham ~  I do not think the 
amendment is necessary. 

Sir, I move: 
"That ill the second Proviso to dau"" 10, of the Bill, "fter the word 'constituted', tile 

word" 'other tlt:tll the Managing Director', be insert·ed." 
In clause 9 we hav 3 provided that the office of the Managing Direlltor shall 

be four ye.'lrs. Now even in the ease of the first Managing Director, I think 
to keep up continuity ih would be hest to keep that Director also for four 
years and not to tenninate his appointment at the end of one year. My 
amendment is intended t.o brmg out that iden. 

Kr. Speaker: The question is: 
• 'That in the second Proviso to cla.use 10, of the Bill, after the word 'constituted', tile 

word. 'other than the Managing Director'. be in •• rted." 
Tho motion Wll\l. adopted. 
:air. Speaker: The question is: 
"That clanse 10, as amended, mnd part of the Bill. " 
The motion W'as adopted. 
Clause 10, as amended, was added to the Bill. 
Prof. E. T. ShaI1: Sir. I beg to move: 
"Th.t for sub·clause (1) of clanse 11 of the Bill. the followi1lll be lllbat.\tnted : 
'(I) Every Director, whenever appointed or elected, ahall bold ofIke for throe ;yean : 
Provided that .the Central Government may provide 'hal all ~. Di","",_ appointed or 

electe<l in the . n ~ ahaD hold 0lil00 for Ollch term ... may be apecollledfor eeeh. Alter 
the fi,..t term of. three y ...... one-third of the total number of Direetora.haI.I mire every y.r. 
bnt the Directors thUI retiring by mtat.lon IhaJl be ..... eligibl. for another full &ermof .....; 
yearo : 

Provided further tIlat DO Director .baJl bold olllee for IIIOI'e than lwo COIIaeC1It.ive tuD 
term .. ," 
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Sir, I recognize that this ab.') is (;onsequelltitll upon the changes that I have 

earlier proposed. ~  there is intrin'sic ground. apart; from the cunse-
quences of the eal"li61' vote 01 lhis Hou8e, for ~ amendment to be ~ 

eli on its own merits, namely that the total number of Directors should be 
such a,g to be divisible by three. that one-third should retire every year, and 
that no Director should hold offiue for more than two full terms eonsecutively. 
My object is that the Directors should not make a close preserve, so to sa]. 
of the offioo in one lI,nd the same person being elected time and again 88 
seems to be the praetice in ordinary joint stoek concerns, where every notice 
usually mentions that so and 80 retires by rotation but they really offer t.hem-
selves for eleefion which is taken to be a matter of course. 'I'he Directors 
~  themselves for election even if they have never been present at any meeting 
of the joint stock shareholder;;. I COIl sider that the reasons are obvious for 
taking the view that I wish to take and if the House comes to the snme view. 
it might accept my amendment. In case acceptance of such amendment 
necessitates further changes, I should be perfectly willing to agree to the same. 
:Hr. Speaker: Amendment movecl:i 
"That for sub-cla""" (1) of clause 11 of the BilL the fullowing be substituted: 

'(1) Every Director, whenever appointed or elected,  shall hold ollice for three years: 

Provided that the Central Government may provide that all tbe Directors appointed or 
elected in the first instance shan hold office for such term as may be specified for each. After 
the first term of three years, on&-third of the ,total number of Directors shall retire every year; 
but the DiredoTB thus retiring lly ro!ation .hali be re-elij!ihle for anolher full tenn of th".e 
ye&r8 : 

Provided further that no Director shall hold office for more ihn.n two COIl8ccutivc full 
-terms'." ,! 

Shri )I. Ananthasayanam AyyangAl: Sir, evidently ~ amendment was 
tabled as part of the scheme, which fell through. wherehy hc' "'ant-ed to avoid 
elecfud Directors of any kind being also shareholders of industrial con(·erns. 
Two Directors hnve been provided in each of the categories. In all there are 
six Directors. As regards the term. he wants once in t.hr€-'{' years those people 
to go. That is alro provided for here. At the end of two yeal'R, they have 
to go. The tenn is four years, and at the end of every two yenrs. two person, 
have to go. Thus one-third of t.he number is going b;V rotation. The only 
thing thnt remains is whether we should make four into three years. J do not. 
see what gl'"at significance there 'is in modifying four into three, If there i8 
justificat.ion for three, there is equal justification for foUl', Some people want-
ed five. some wanted thrl'P, The term of the President of Ameri(,a i,; also fOUl' 

years. \Vhy not we have ~  such arrangement here? It is a new 
4 p.m. venturethRt wc' are, sbrt.ing. Thl'er vears appf'"r t,n he a little short 

period. 
Prof. K. '1'. Shah: Sir, I shall be willing, if the House permits, t.o withdraw 

my amendment. " 

JIr. Speaker: HRs the Honourable Member leave of tlie House to withdraw 
bis amendment? 
The amendment was, by leave of the Assembly, withdrawn. 
JIr. 1!fazirUddin Ahmad: Sir. J heg to move: 
"That in the first Proviso l<l Rub-clause (1) of clause 11 of the Bill., for tb. word. 

·directors so to retire' ~ the words 'the retiring directors', he substituted." 

With regard to this I should like to amend it slightly. In the wordg 
proposed-"the retiring dire.:!lors", the word "director" should begin with » 
capital letter. That is a typing mistake. , So if you would kindly permit m0 
to move it. with this little amendment, I think it will be all right. Then the 
revised amendment will relld: 
''That. in tb. fi.IIt' Pro<lieo to Bub.-claus& (1) of olause 11 of the Bill, for tI,e word. 

-directors so to retire-, the words 'the re-tiring directOJ'M' J ~ 8ubstit.ut-t"d. It 
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Sir, the Directors are elected for foUl" years i on the expiration of that tenD 

:they are to retire. So there ~ a reference to J?irectors so to retire afte!' ~ 
~ n of the proper term. I have suggested ill place of that the eXpreSSlO1& 
"the retiriug Directors". 'I'his is the usual expression found in Company ~ 
ports etc. So, if t.his is acceptable to the Honourable Minister I shall pr_ 
it otherwise. . . . . . . 

The Honourable Shri R. K. Shanmukham Ohetty: The wording ss it ia 
ie a better one because the Directors sre yet to retire snd before they re£i.re the!, 
have to be elected by law. Therefore the .• directors so to retire" is the proper 
thing than .. the retiriug directors". 

Kr. NuirIld.din Ahmad: All right, Sir. 
Then I move the alt·"rnatiye amendment which is as follows: 

"That in the first Proviso to Bub·clause (1) of c1anse 11 of the Bill, for the warda .... 
directors', the ,yords 'the Directors') be substituted. U 

The only alteration here is that instead of beginning it with a small letter, 
the word. 'Director" should begin with a capital letter. 

An Honourable Kember: He is a capitalist. 
The Honourable Shri R. K. Shanmukham ~  Sir. I accept the 

amendment. 
lIIr. Speaker: 'rhe question is: 
"That in the first Proruo to suh·claus. \1) of clause 11 of the Bill, for tbe worda ~ 

directors', the v,:!!rds 'the Directors', be :mbstituted." 
The mot,ion was adopted. 

['At this stage Mr. Speaker vacated the Chair, which was the,. occupied by 
Pandit Thakur Da8 Bhal'gava (one of the Panel oJ Chairmen)] 

Shri T. T. Xrishnamachari: Sir. T move: 
"That in the serond pro"illO of sub· clause (1) 01 claus. II of the Bill; for the worda 

-in no case sha.ll a. Director be required to vacat.e his office', the words 'a Dil'8ctor abaIl 
()Ontinne in office', be substitut-ed. n 

Apart from its being in the posit.ive sense, I think it is probably more in 
tune'with cllstom in regard U:' sllch provisions. Sir, I move. 

1Ir. Ohairman: Amendment moved: 
"That in the second proviso of SUlrel"UB. (1) of clause 11 of the Bill, for the words 'in DO 

"""" shall a D,rector be required to ,'acate hi. office' the word. ',. Director shall contino. 
~  be substituted." ' 

.. The BoDourable Shrl R. X. ShAnmUkham Ohetty: Sir, I accept the 
.amendment. 

Kr. Ohainnan: The question is: 
"That in ~. second pro,';!", of sulrel"""e (1) of clanM 11 of tlle Bill, for the words 'in DO 

cue shall a Dneetor he rcqu11't'o to \'acat.e his office' ~ the words 'a. Direct.or shall continue, ill 
-ofRre', bp. n ~ . . '. 

Thp. motion was adopted. 
Shri Basanta Kumar Das (West Bengal: Geneml): Sir, I move: 
T ~  ~  8"l,·clAuse (1) of clause 11 of the Bill, the following be substituted: 

'(1) A director, either eiec!"d or nominated. shall hold office for foor years'." 
Sir, in the existing clause there is no menticn as to whether a nominl\ted 

director will hold office for four years or not·. Therefor!, I move this amenj)-
ment. . 

1Ir. Chairman: Amendment. mO'l'Pi\: 
"That for sub-dau •• (1) of rla"o. 11 of th" Bill, the following be substituted: 

'(l) A dil'(,ct.ol'. eitlll'r f'if'C'ip.d 01' Il'Jnlinoted. ~n hold office for four ye..1rs,.p 
ShrI K. Ananthasayanam Ayyangar: Sir. t,jwn the diffic\llty arises thr.t. no 

'man shnl! he .,jpeted for mOl'" . ~  two cOl1secutiy(' terms. The proviso says, 
'''Prnl'idnrl furt hf'l' ~ . Q Director shall he ... lhdble for re-eJeGtion for not more 
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[Shri M. Ananthasayanaw Ayyangar). 

tilan two full consecutive terUlS after the rotation of Director8". That is for 
ore-election. If he is only for tour years he can be nominated any number of 
terms; he CRn go on for 12 years. What is the need for putting any restrio-
tion upun that? So long as there is no questIOn of rotatIOn in h,s ~. 80 

long S8 he has to be nominated. and the person who has nominated him has 
the right t<l withdraw him. I do not see any need to have Rny particular. term 
for nominated directors. 

Shri Upendra 5ath Barman (West Bengal: Geneml): Sir. 1 riHe to support 
this amendment. The difficulty will arise in t.he interpretation of some 
clauses of this Bill. As regards sub-clanse (2) it i9 stipulated them, 
"A casual vacancy in tbe office of a Direetar sbaH be filled by election or nomination. at. 

the .... e  m .. y be. and the Director elected or nomlDated to fill • casual vacancy sholl hold office 
for the unexpired portioo of the term of hi. predece880r." 

So unless some term be J:ixed for a nominated Dil't'e\Dr, this qllPBtion does 
not arise. Therefore this clanse remains unintelligihle unless some normal 
term i9 fixed for a nominated Direct{)r also. I support this funendmelJi. 

Shri C. Subrahmanyam: Sir. I think no period should be fixed for a nomi-
nated Direct<ll' hecause some etnClal may be nOHlmnted in h,s ollieial (,apacity 
to act us the Director of this Corporation. SUppOStl Iii' cease;; to -holtl his 
office, does it mean that the Government cannot act and remove him .1Od ~ 

another man in his place or a"k him to resign? SUPPORC he does not resign? 
Therefore. as far as the nom mated Direct-ors are coneernl'd. they "hould hold 
office during the pleasure of the Central Government. . 

Dr. B. Pattabhi Sitaramayya: In such cireuffiBtilllces usually :I Govern-
ment official resigns. 

Shri O. Subrahmanyam: Supposing he does not? 

Dr. B. Pattabhl Sitaramayya: He will be forced to re;;ign. 

Shri O. Subrahmanyam: After retiring from Government servici', wlwt is 
the hold the Goverument hay£, on him? 

The Honourable Shri R. K. Shanmukham Chetty: There is certainly a 
lacuna here. We had not. fixed any term for a nominated  Director but since 
the intention of nominating Direct-ors is that the Central Government ~  

exercise more direct control throu!i(h those Directors, I think the ~n n 

made by 1I1y Honourable friend M1:. C. Subrahmauyam should be accepted. 
namely that a nominated Director should hold office durin!/' the vleasure of 
the Centrnl Government. If that idea is accepted then I shall have a suit-
able amendment made in the Thi"d Reading. A 1.l!'W sub-clause (1) sh<luld 
be inserted to read: , 

"(1) A nominated Director shall hold offioo during the pleasure of the Central Govel1l-
ment." 

The preseilt sub-cluuse (1) will be re-numbered as Rub-clause (2) and 
subsequent 8ub-clauses re-numbered simiisrly: 

Shri •• Ananthasayanam '&¥yangar: There is this ~  in the RUgges-' 
tion. You will see that two Directors are nominated by the Central Board of 
the Reserve Bank; not all the Directors are nominated by the Central Govem. 
ment. Then does the Houourabltl Member feel that those Directol'R nomi-
nated bv the Reserve Bank also should hold their office during the pleasure 
of the Central Government? 
Shri'l'. T. Krl8lmamaCharl: As a matter of fact. in about six months or eight 

months. what the Honourable Minister says wnI apply to thO!Je Directors also. 
It ·does not matter very much therefore. if we say that they can be ~ 
by the Central Government. There would be no anomaly in clubbing them 
.,.ether 80 far as their holding office is concerned. 
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Dr. B. ~  Sltaramayya: But then, it does not look well ~ you givt! 
I), certa.n power to nOIDillate and then say that t.hat. nommated person can \)s 
G1bmt&Hsd hy ,. third Hupenor Huthorit,Y. 

'!'he Honour&ble Shri It. X. Shanmukham Ohetty: J quitt' agl'e8 lhat ali Illy 
Honourable friend Mr. T.  T. Krishnamaehari pointed out ~  now, after 
the end of this year there would not be any difference. But probably It woulli 
look awkwarcl in a Statute to delegate a power to the CentrRI Board or ,he 
R.eserve Bank and then to take it away by another hand in ~  ~ . Thus, 
I shall incorpomte an amendment somewhat on .the following ~  

"A Direc!.>r nominated by tbe Central Government will bold office during the pl ..... ure of 
that ~  and a DiNctor nominated by the Central Board oi Revenue and an eleztor 
Direct<)f .hall hold office for four yea .... " ' 

Ill. Huiruddin Ahmad: May I suggest on8 thing which mighL "hdate all 
this d.fficulty? There is Clause 16 of the General Clauses Ad ",hidl says ~  

if we use the word "appointed", the person or authority who appOlutc(l him 
can remove him. Therefore, if instead of the word "nominated" we use "he 
word "appointed", that would dispense with all this reservation a8 to .110 
pleasure of the Government, and al\ that sort of th:ng. "Pleasure" is 8Om;;-
thing which is applicable to h'gh personages like the King etc. 

Shrl M. Ananthasayanam Ayyangar: But the word "appointment" is '.lsed 
in sub-clause (f) whereas the word "nom'nnted" ;, used iT, 5ub·clauae (b). 
Where the n ~ n  Director is pad the word "appoint" is used, and 
in the other case the word "nom;nated" is used, 

The n ~  ShriR. X. Shanmukham Chetty: If the Hou;;e has :1() 
object'on, I suggest that Clause 11 be passed over and we shall take it up ~ 

the end. In the meanwhile, I shall look into all the amendments tabled on 
this Clause anl the suggestions made by Honourable Members. 

Some Honourable Members: Yes. 

Mr. Chairman: Clause 11 is passed over. We shall now take up Clause 
12-A 

Sbn T. T. Xrlabnamacharl: Sir. T havp nt) dpg're to stnal the thunder of 
my Honourable friena Mr. Naziruddin Ahmad, but I have a minor verbal 
amendment; 

"That in clause 12 of the Bill, for the wo,d 'will', t.he "'ord 'shall' , be 6ubatituted." 

'!'he J[ODOIIlable Shri B. E. Shamnukham Ohetty: Sir, I accept t.he amend-
ment. 

JIr. 0IlafrmaD: The question is: 
"That in clau9Q ·12 of the Bill, for the word ~ . Ule wOl'd 'shall', be oubatituted," 

The motion was adopted. 

Mr. Huiruddin Ahmad: Sir, I shaH move amendment No. 11 ·tanding ill 
my name, in a slightly amenaed form in consequence of the amendment tllQii. 
has been made. 

Sir, I beg to move: 

"That in CllIuoe 12 of tbe Bill, for the worda 'No pe .. on shall be a Director who', tho· 
follOwing be 8aMtltnted: 
'No penon eball be eligt'ble for nomination or eleetion nor .hall be entitled t.o ....... ain .. 

Dinctor who-. t, ..;-

The text aays "No one shall be a D!rector" if he has certa;n disqualifications. 
The better expression woula be "No person ~  be eJi!!"ble for n,;minat,ion. 
nor shall be E'ntitled to rem sin a Director" who hilS got· those disqullJificfltions. 
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The Honourable 8hri. R. K. Shanmukham Ohatty: I think it, is all right. 61 
it is. I do not accept i.he amendment. 

JIr. Naziruddin Ahmad: Very well. I do not press it. 
lIr. R. K. Sidhva: Sir, I beg to move: 
I'That in part. It'; oI clauSE' ]2 of thp. Bin. after thl! ~ 'UllflOund min'd' the worda 

"or diJ'.ahled' be ~ ~ .  

No Ji,;ahled Director gllOuld he allowed to participate or allowed to remain 
a. Director whell hl' is not ~  to att.end the meetings. This is n very healthy 
amenc1rnE'lli.. lhat I haw ~  and hope it will be accepkd. Sir, T move. 

liIr. Chairman: Amendment moved: 

"That ill part (q of clansI.' 12 of the 11i1L after t.he words 'unsound mind' the words 
'or dit::.abled' be inserted." '\ 

The Honourable 8hri R. K. Shanmukham CheUy: Sir. the word "di,;o!/ed" 
has gOt a wide significance. Legally, a ~ n  for example, who is lame may 
be called "disAbled", but thnt !ameness mav not be of sueh a character as 
to prevent him frOlll attending meetings of ~ Board, If it is the intention or 
my Honourable friend that persona who are not in a position to attend the 
me.etingB of the Board should not he allowed to continue, that object has oeeIl 
fichieTed by another C1!\use where it is provided that if a pel'!;on absents himseli 
"'''''-fl t.he Board meetings fol' t1lfee COJl8Pclltive meetin!(R without leave he ceases 
to he a Director. ~ . if a person becomes 80 disabled as nnt to be able 
tu attend Board meetingR for three ~ ~  meet.ing", llf' will automatic'ally 
liOt be allowed to remain. 

JIr. R ..... K. Sidhva: I am t,hrmkful to the HC!Ilourable Minister for inviting my 
att.ention to' this £nct. I wi8h to withdraw my amendment, 

Mr. OhAirman: Has the Honourable Member lea.ve of the house to withdraw 
hiB amendment? 

The amendment waR, by lea.-e of the Assembly, withdrawn. 
JIr. Chairman: The question is: 
"That dau .. 12. a, amended. stand part of tb. Bill" 

The motion was adopted. 
Clause 12, as amended, was added to the Bill. 
lIr. Nuiruddin.Ahmad: Sir, I beg to move: 
"That for dause 13 of the Bill, the following be eubetituted : 

... ' 

'13. nirecOOI"s absence from three consecutive meeting.. Any Director abeenting himoeU 
from three consecutive meetings of the Board without 1 ....... of abeen"" graoted by the Board. 
"hall be deemed to bave vacated hie seat', .. 

Sir, I think the expression is more direct and to the point.. 
The BoDourable 8hri R. K. Shanmukham Ohetty: Sir, I do not t,hink it is 

necessary to change that clause at all. 

JIr. lII'Uirnddln Ahmad: Then I do not press it. 
)[r. R. !t. Sidhva: In view of that the Honourable the Finallce Minister 

just now statBd, I think the object will not be served unless some amendment is 
made here. A person shall cease to be a directOr if he absents himsdf from 
three cOllsecutive meetings of the Board without leave of absence. If a. 
airector on account of paralysis is nA ~  t ,I attt'l,l" th, 111('!'!i;1;,', the Hn:ord n~  
not lITant him permission. I haw 8""n "ueh ill';\iI:} (',,,, hll)JPPll. It IH1"ld be 
t,hereforc <lesirahle, if the Hnlloll' ahle tlw Finane" Mioi"Ler agre,s with mq 
view, hc ~  Iw d;sqlinlifi(·d. Tl,..,.,.t",.", ,. 1'''''.1 S''ll'" Vll'l of mll,,,,JnlC'llt is 
neeesllBry herp. 
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... 0JuIirmaII: The queetion is: 
"That cI&_ 13, stand part of the Bill." 
The motion was adopted. 

·Olause 13 WIlS added to the Bill. 

Clause 14 was added to the Bill. 

1Ir. lfu1rucld1n Ahmad.: Sir, I beg to move: 
"That for clau •• 15. of the Bill, the following be 5ubstituted : 

'15. Ch&itlllll!' 0{ the Board.-(l} The Chairman of the Board &.hall be nominated in tbiII 
Ioehalf by the Cent.ral Govenlment from amongst the Directors, not. beiDg the ~ 
Director, and only after con.ideriug the recommendations of the Board, except. in tile 
_ of the nomination of the first Chairman: 

Provided tl13t no nomination of the Chairman, other than the first Chairman, can be IIIAd8 
enQI the vacancies in tbe ollic" of the Direetors existing at the time due to eOIux of time haft 
IIeen filled up b:r nomination or election as the case may be. 
(S) Tbe Cbainnan sball hold office for two years but shall G()utinue in olliee thereafter 1IIItiI 

aaotber norr.ination is made: 

Provided that, subject to bis being a Director, the Chairman, is eligible for renominatiml 
.. a Chalrman'... If 

With regard to the original Bill clause there seems to be here BOrne kind <>1 
confusion. In the first proviso in line 1, it is stilted: "Provid!\d that f;he 
nomination of the Chairman fOl' any year ... " The original idea seems to have 
been that Ii n<>mination would be for one year, but in sub-clause ~  of the Bill 
clause it is 8t[>ted that "The Chairman shall hold office fol' two years .. ". ThG 
words ·t.wo yellrn' haye been substitued in the Select Committee but there is 
DO consequential change in t·be first part. of proviso to Bub·clause (1) which 
speaks of n~  year' or one yoar. Then there has been a re-arrangement of 
the sootion taking into account· all f'.Jemenbs in the original clause. I think 
the clause "" it is befor ... liS would answer all objections and be coml,letE> in 
ltiaelf. 
'1'he Jlmourable Bhri B.. K. Shanmukbam Ohet'Y: I do not find any need at 

an for changing the word'ngB there. My Honourable friend has simply changed 
the ltording and the intention is absolutely clear in the draft as it is before us. 

1Ir. lfaziruddln Dmad: So far as proviso to Bub:c!ause (1) goes . ~ that 
the Chainrum's nomination for 'any year', whioh implies only that a CliIihnan 
lIhould remain for onl' "ear, hut. later on It is stated that the ChaL"man shall 
hold office .for • two ~ . . 

'J.'II,e JiIo!!Darable Shrl B.. K. Shanmukbam Ohetty: In the proviso for the word 
'J'ellr' whf'rever it. occurs the word 'period' be substituted, 

lIr. lfazir"ddln Ahmad.: Sir, I move: 

"That ir. ~ proviao to sub·danse (1) of clause 15, of the Bm, for the word 'year', wherever 
it oocun, thl' word lperiod' I be Rubstitut.ed. " 

K:r, 0hairDum: Ame.ndment moved: 
"That iu \he proviso to Bub-dause (1) of clause 15, of the Bill, for the word 'y ...... " wherever 

it oceU1'II, t ... ' word 'period', be substituted." 
fte Honourable Shri B.. K. Bhaamukbam Ohdty: I acoept the amendmen1l. 

1Ir. 0haI:rmm.: The question is: 
"That. in the provido to Bub-clause (1) of datlse 15, of ~ Bill. fOI" ~ w()rll ~ .n ~ ~  

it occurs, tht, wvrd fperiod', be sl1h!llt.itllted." 

Thf' li'\otion WlI< lI(lopl'f"!. 

Shri Basanta Kumar Das: Sir. ]' mo,'e: 
"That tho Pro,';so to sub·dau ... (1) of clause 15. "f th" Bill b. omitk,d." 

Mr. Ohairman: . n~n  moved: 

"TluH ~  ~  to snb·clall!lt> (] i of C-IHUse 15. A tTl(' Bill he omitted. ,. 
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Sbri tJpendra Bath BarmlD: In support of this amendment, Sir, I like to 
point out that unnecessary difficulty has heen put. on ~  renomination of t' e 
Chairman. There might be cases where there would be a casual vacancy in 
;l;he office of Chairman. Supposing that the normal period of four years 01· 
an elected Da-ector has run out and h;s successor has not been elected. 'fho 
old member still continues. If at such 1\ time the Chairman dies or is ·iis· 
qualified for any other cause who shall elect the Chairman. For a casual 
v&cancy there need not he this unnecessary difficulty in the Bill. The proviso 
to clause 11(1) says that until a successor is elected the old Director will 
oontinue. So thore is no harm if that cont:nuing member ell\ct8 the ne" 
Chaimlllll even in normal cases, because otherwise difficulty m1ght arise ;n 
the case of a casual vacancy in the office of Chairman. 

Sbri '1'. '1'. It:risbIlamachari: Sir, provision for casual vacancies will be mad .. 
by rules, and sub-clause (4) says that nothing will be vitiated becan;;e of .}. 
vacancy in or defect in the constitution of the Bo",·rl. If there is a ~ n  by 
death it must be provided for by rules. As it is. this particulnr amendment> 
will not solve the difficulty for periods when casnnJ vacancies exist by a mel'S 
omission of the proviso which ties up actually with the other sub-clause 
in a prev;ous section. The idea really is tha.t if a person does not vacate 
office, pet'sons who have f'!ected the pr0yiollS Chairman or who ure t,he!'8 
merely becansp their successors· have not \)('00 1I00ninated or elected ~  not 
be pemitted to elect the next. Chairman. Tllilt ",ill lliwe to bp done hy the 
incoming members. 

'!'he. 1[0000000fable Shri B.. K. Shanmukham Chetty: Sir, this proviso i.& 
necessary. It certainly does not ach'ove the object that my Honourable frrend 
has. AIo has been pointed out, persons retire from t.he Board by rotation. 
So in a year if two persons have retired by rotation the election of the Cha'nn'ln 
should not be held until these two seats nre filled up. That is, until the Board 
is completed the election of the Chairman will not take place. Otherwise a 
small number of persons will take advantage and the other men will be debar· 
red from voting. If, for instance. the hoaril consists of six people of whom 
two have retired and the election is to take place Ilf'xt mdnth, surely it is .:u;.t 
proper that the remaining four should elect the Chairman before these two 
come in. ' 

Shri tJpendra Bath Bumau: But the outgoing members will continue. 
'l'he Honourable SJari :It. It. Sbanmukltam Cbetty: But they may not be· 

re-elected. I think the proviso is nece"sary. 

SIui Baaanta Kumar D88: Sir, I beg leaye of the Rouse to withdraw the· 
amondment. 

Kr. Ohairman: Has the Honourable Memher leave of the House- to withdraw-
Jaie amendment? 

The amendment was, by leave of the Assembly, withdrawn. 

Mr. 0h&irmaD: The question ill: 

"Tbat clanle 15, as amended, stand parL ofib. Bill." 

The motion was adopted. 

OllWse 15, fl8 amended, was added to the Bill. 
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Shrl l1pendra lI'ath Barman: Bir, I willh to make e. few remarks on ~ 
.16, Bub-olause (2) says: 

"A direc:.ol' electod to be Ii member of the Executive Committee shall hold office .. lIUcJl 
fw the ...... t of hi. te1'!ll of office II. Director for which he i. so elected." 

But Directors of the Executive Committee are of two kinds as is provided 
in sub-clause (1). It might be that one of the n.ominated. Directors ~  be 
electlld to the Executive Committee by the nominated DIrectors. Sub-cIe.·J!\6 
(2) says, "for the rest of his term of office as Director for which he is ,II'> 
elected". ~ n  he is a nominated Director. it. does not say how ~  :l8 
sball continue in his office in the Executive Committee. An ~  Dn:ector 
is elected for'four years, so he remains in the Executive Committee for the un-
expired term of four years. But what about a nominated Director? 

lIIr, Chairman: The question is: 
"That ,hus. 16, stand part of tbe Bill." 

The motion was adopted. 
Clause 16 was added ~ the Bill. 

/ 
Kr. Nazlruddin Ahmad: Sir, I move: 
"That in 8ub·clause (4) of clause 17 of the Bill, fo1' lhe ,"orel. 'ohan ,oj'e' the words 'shall 

be entitled lo vote', lJe substituted." 

The difference is that in the Bill clause t.here is a direction not to vote; the 
amendment would make it clear that he bas no right to '·ote. U be votes in 
violation of the direction, a question may arise about the legality of the . ~. 
So his right should be absolutely cut off. Sir, I move. 

Kr. Ohairman: Amendment moved: 
"That ;n sub-clause (4) of clause 17 of the Bill, for the word. 'JihaU yote' the words' 'shall 

be..!"'titlell 10 ."te', be substituted." 

'l'he Honourable Shri It, E. Shanmukham Chatty: Bir. I think the word!. 
"No Director shaH vote" mean a direct mandate to the Director not to vote, 
and the amendment is not necessary. 

1Ir •• aalruddlD. AlImad:Sir, I beg leave of the House to withdl'"",;;he 
amendment. 

Mr. ChalrmllD: Has the Honourable Member leave of the House to withdraw 
his amendment? 

The amendment was, by leave of the Assembly,. withdrawn. 
1Ir. It. 1[. Sidhva: B'r, I move: 
"That in sub-clause (4) of clause 1'1, of the Bill. after the words 'No Director .hall vote ...... 

the word. 'or be present at the meeting when' be inserted, .... d the word. 'is diBC\JSlled' be 
added at the end." 

The object of-this amendment is this. In the clause itself it is provided 
when the Director is intereRted then he shall not vote. I go further and state 
that he shall not be allowed to be present at the meetiOlr when thllt subjo.)' 
is being discussed: otherwise bis presence will in1Ienoe the other ~  c.Hd the 
other directors will not be able to express frankly and impartially their views. 
It does 80 hallpen and it has happened in the past in ~  meetings_ 
!Although he does not vote. the other directors are n~ 80 stl'OlIg to vote 
against him, though they feel the question is not justified in getting the subject 
pasaed. Therefore his presenee. directly or indirectly, alt-hough he does nl)t 
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[Mr. R. K. Sidhva] 
participate in the debate, influences the other directors and the object tor 
whioh it is meant is frustrated. I hope the Honourable l-linister will aooept it . 
.h is a very healthy thing. We feel that the director who is interested m  a 
loan when he cannot vote, he should not be allowed to he ~ n  at the 
meeting. 

:Mr. Ohairma.n: Amendment moved: 
"That i)l sub·clause (4) of clause 17, of the Bill, after the word. 'Xo Director .haIl vololo on', 

the ....,r<ls '01' ue present at the meeting when' be, inserted, ant! the word. 'is discoased' be 
added at t.be end." . . ...: I_ 

The Honourable Shri B.. X. ShaDmukham Ohetty: I fully appreciate the 
·spirit underly:ng the suggestion of my HonqiIrable friend. But it so happens 
that where an application for a loan by a company ill which" partieular director 
is interested comes up for consideration, that director may he in a position to) 
give some valuablc information t-o the Board. Aft-er fill. llIere presence, we 
should not presume, would influence t.he "oIlRidel'lltion of the rest of the 
directors. \Ve are _ effect.ively safeguarding the interest, of the COl'pol"Htion 
by saying t,hat that direct-or Rhall not vote. But I think some liberty bhould be 
given for that Director to be examined by his colleagues, if necessary, when 
cS matter vf that kind ~ lip. I t·hink it i< n . . n~ it n bit too far. I think 
,!;he suspicion is unwarranted in some esses. . 
SIIri •• AnantohasaYllllAm Ayya.ngar: Thi" only remind" 111<' of it case ill 

-the Federal Public Services Commission whfm n !;nn-in-Iaw of aD" of the Me.m· 
.bers appeared. As soon as t.hat gentleman ClUne, the Member went away snymg 
he is my son·in·law. ~  better certificate if' n ~  t.han . ~. Even 
-though he may get out of the meeting. h,. can ~  influence the other way. 
Secondly, there may be It number of it.ems on the agenda. I think it is 
useless. The Honourable Minister hAR "uirl he may gh-e ~  infc}nnation 
-and then the whole thing may be withdrnwll or granted. 

Shri T.  T. ltIishnamachari: GOYl.'mmcllt can lay down thnt Whel\eVer 6 

i1irector is interest-ed in a particular propo"it ion that thi" fact Rhould be recorded 
in the minutes so that an officer can l'ht·ek lip wlwtber t·he bona fide.s of )be 
person is questioned and has to be safeguarded. We have made such pro-
vision in other Bills where detailed instructions were fOllnd neCeSgRry. '!'ha.t 
will serve the purpose my friend has in mind. 

'1'he JIoJIourabIe ~ B.. X. Sha.nmukh&m Chatty: I think the point may 
be met by including either in our rules or ill the direct.ions that ordinarily 6 
c1irect-or interested in a bdrrowing concern should not be present at the meeting 
when the subject is discussed unless the other direct()rs want hiR presimce for 
information. We will issue instr1lctions to that effect. 

Mr. B.. X. Sidhva: That is my object. 
Dr. B. Pattabhi S1tar&mayya: That may Dot do. 8hall we say that Direct-ors 

interested othernise than a shareholder: 51 per cent. of the ~  may he 
his own, but he may be a pl'Opriet-or ~ . Tn all ~  lllatters. !he 
Directors should not have an int.-n·"t ill these n1t1.j.t,prs. A rliref't;'I''' '" t··hat 
effect may be better. Tf" ;Erector '< . ~  in s\1('h an affair, ;t 'nay be 
.a. big interest. Mere absr·tH:" will nC)t twlr' 11". 

The BOD01U'ab1e Shri B.. X. Shanmukham Ohett.y: '''hat is it ~  w,mU 

Dr. B. Patt&bhi Sitaramayya: He ~  ~ n the dirl'ct.ol'ship or r"R'a:n the 
interest. The remedy is "bviollR. 

Shri JI . .\I1U1tha1&yaaam Ayyangar: Il' that NH'f> the lORn must hI' snn;)· 
tioned sUbjecl;"to the appro,'ai of tbe Central Government. '!'hill ~ an indus. 
trial oorporation ~ yon may lend to tIl!' ,·xt,mt of ~. 50 lalrhs. .II loon fo; 
JQ.De.f,:olle<1 by " Bonrrl rmd where n diri"etor ~ ~  th"t ~n  hI! "nhicct to 
tlw nppr{,wd .,f th .. (\'·.1trAI Government. ,'. 
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lIr. Ohairman: l;he amendment only says that the director .hould not be 
present at tht' meeting. Tbe question whether be is interested. and SbOlUcl 
resign on tbat Rccount is beside the point. Does Mr. Sidhva want me to pu. 
the amendment:' 

:Mr. Jr.. K. Sidhva: In view of the Honourable Minister's statement tha, 
he is going to provide for this in the ruleR, I l"ithdraw it. 
. :Mr. Oh&irman: Has the Honourable Memher the leave of the House .0 
withdraw his amendment'? 

The anwndment was, by leave of the Assembly, wjthdrawll. 
:Mr. Jr.. X. Sidliva: Sir, I move: 
HThat in phrt, (a) of sub-clause (5), of claus(> 17, of the Hill, the following words be 

omitted: 
'of tbe Board; a· Director (other than the :l.lanaging Director). authorised by the 

Chairman in writing in this behalf shall presidE" at t.hat ml'(·ting and in default-
of such authorisation'." 

My object is simple as shown in the amendment. When the ~ n .n  
Director is abspnt. let the oth"rs elect their own Chail'Il1Rll. WilY should the 
Managing Director say whom they should olect? It should be left to the other 
directors wbo will he in a bettcr ~ n to jndge who will be the best Chairman 
at that time for presiding at the meeting. It is a slur upon the co-direeiors 
to st-ate that they could not elect the best mall. 

:Mr. Chairman: Amendml'nt, mm'pd: 
"That ill part (a) of ~  (5). of clausE' 17, of the Bill, the ~ worus be 

omitted: 
'of tlte lloard. a Director (other than the ~  Directol'), authori.ed by tha 

Chairman in writing in this behalf shall presIde at that meeting and in dofarut 
of such authorisation'." 

The Honourable Shri R. X. Shanmukham Ohetty: I shall explain to my 
Honourable friend why this was put in. "The Chairman and tEe Managing 
Director are all persons nominated by the Central Government. So to ensur" 
that the interests of the Goycmment is at no time at jeopardy, we wam; j,hat 
either the nominee of the Centml Govemment or in his absence someone whom 
he nominates shollld he there to act as Chairman. We do not want to taktl 
the risk that· in the ahRcncf' of om Chail'mnn. someone e.],c might be electe,<i 
and things done which might jl'opnrdise the n . ~ of the Corporation. If 
you want, to hllYC morc ('ontro] then this is necessary. 

:Mr. Jr.. K. Sidhva: 'l'hen I wish to withnraw. 
Xr. Ohalrman: R"" tilt' RonOllrnhle Membl'r leave of the House to witliaraw 

his amendment? 
The amendment-· "·H.-, by lcuyc or the Assembly, withdrawn . 

. :Mr. Ohairman: The question is: 
"That clause 17, .tand purt of tho Rill." 

The motion was adol't1"'{ 
Clause 17 was adcled to the Bill. 
Clauses 18 and 19 were add(,d to the Bill. 
:Mr. lIaziruddin AhDiad: Sir, I move: 
·;That in clause 20, of the Bill. for the words 'or any' the wordb 'or" of n ~ l:ll- suhstituted." 
The Honourable Shri Jr.. X. Shanmukham Ohatty: Sir. I accept the amend· 

ment. 
IIr.OI:Jalrman: The question is: 
uThat in clause 20, I)f the Bill, for th(' words 'or Any' the word! '01'"0£ any'l hi> Bub-8:tittlted 
The motion was adopted, • 
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JIr. Ohall'lllaD.: The question is: 
"That clause ZO, as amended, .t"nd part of the Bill." 

The mot.on was adopted. 

Clause 20, fiS amended, was added to the Bill. 

Kr. Naziruddin Ahmad: Sir, I move: 

[11TH FBB. 1948 

"That in the provisc to sub· cia""" (1) of clause 21 cf the Bill, f01' the word 'issued' ,b. 
words 'paid up' be . ~ .  and for the ~ 'and 0[" the wOT,ls . ~  wilh' be 
8U bstitut<d .. , 

In the first line oi the proviso bonds and debentures issued shpulcl "be paId 
up.· It may be that the face value is not really tho pa,d I1p value ........ . 

• The Honourable Shri :It. K. ShanmukhamOhetty: The woro ~ ~  appbea 
to bonds and dobentures. 

Ml:. Naziruddin Ahmad: If that is so that part of the amendment w!ll have 
to be given up. As regards the second part of the awendment where, l' OJ' "and 
of cont ngent liabilit'es", I suggest. "together with '''lI1tmgent. liabilities". "bat 
would be more precise. 

The Honourable Shri :It. K. Shanmukham Chetty: As it is it is perfectly Rafe. 
JIr. Naziruddin Ahmad: Then I ilo not ~  my ,nnendment. 

JIr. Chairman: The question is: 
"That c1yuse 21, stand part of the Bill." 

The motion was adopted. 
Clause 21 was added to the Bill. 

Clause 22 was added to the Bill. 
Kr. Naziruddin Ahmad: Sir, I beg to move: 

"That in part (a) of sub-clnuse (1) of c1au8e 23, of tb. Eill, a comma h. in.crted aiter the 
word '2'uaranteeing', and fOl' t.hc word 'agrf'.erl' ~ t.he worls and It conuna (agref'"d upon: I be 
.substituted" 

I wish to draw the attention of the House to clause 23 sub-clause ((J.) .• The 
.express:on used is "guaranteeing on such terms and eonditions [IS may be 
agreed". There is no comma at the end of the word "agreed". an<lthere i. 
DO previous eon;1.I11'a after the word "guaranteeing", as the expression "on such 
tenne and eonditions as may be agreed" is a parenthetical express:on it should 
be enclosed by commas .on both sides. I move for t,he insertion of a comma 
after the word "guaranteeing" and after the word "agreed" there should De ~ 

comma'snd the word "agreed" should not stand alone, it should be "agr6ed 
upon." When I said that there should be a c.>mma after the word "lIgn'tJd" 
I meant that it should come after the words "agreed n ~ as amended. 

'!'he Honourable Shri :It. K. BluIllmukham Chetty: Sir, I accept the amend· 
ment. 

JIr. Oba!rman: The question is: 

"That in part (a) of n ~ (1) of clauae 23, of the Bill, .. comma be inserted, &ft.er the 
~ ~ .. ~ n  and for the word lagreed· J the. wordfl lind a ~  In.gteed upon.' he 

The m<'tion was adopted. 

Shrl 'f. 'f. J[r!sbnamach&ri: Sir, I move: 
. . 

.. ,"That. in ouil-dan," (2) of clan"" 23, of the Bni, the words 'in tbemann .... prMcl'i\ed by 
ftjiiJmgu'. be added at the enct" . 

The clause rew: 
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"No accommodation shall be given under sub-clauses (a) and (e) unless it is secured by

II> sufficient pledge, mortgage, hypothecation . . . . . "

The word "sufficient" wants amplification. It could not, as it is, find 3ny
amplification in the text of the Bill. 80 the Government will have to issue
Instructions by means of rules as to what is the nature of the sufficiency required
what kind of securites they must take, whether the loans should be granted on
first mortgage ana so on. All this will have to be covered by precise instructions.
That is why I have suggested the words "in the manner prescribed by regula-
tions" should be inserted at the end.

The Honourable Shri R. K. Shanmukham Chetty: Sir, I accept the amend-
ment. '.
Mr. Chairman: The question is:
"That in sub-claus- (2) of clause 23, of the Bill, the words 'in tho manner prescribed by

regulations' be added at the end."
The motion was adopted.

s- Mr. Naz:ruddin Ahmad: Sir, I move:
"That ill part (f) of sub-clause (1) of clause 23, of the Bill, for the word 'incidental', the

words 'inc:dent ..! to', b•..substituted."
The Honourable Shri R. K. Shanmukham Chetty: Sir, 1 accept the amend-

ment.
Mr. Chairman: The question is:
"That ill parr (f) of sub-clause (1) of clause 23, of the Bill, for the word 'incidental', the

words "incidental to', be substituted. "
The motion was adopted.
Mr. Chairman: The question is:
"That clause 23, (.s amended, stand part of the Bill."
The motion was adopted.

Clause 23, as amended, was added to the Bill.

The Assembly then adjourned till Eleven of the Clock on Friday, the 13th
Feb:ruwry, 1948.
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